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LOK SABHA

Friday, February 19, 1963/Magha 80,
1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Shri D. C. Sharma.
Shri D. C. Sharma: Question 31.

Shri Sham Lal Saraf: Question 39
also may be taken up along with
this.

Mr. Speaker: If it is convenient,
question 39 also may be answered
along with this.

Small Car

+

( Sh-i D. C. Sharma:
Shri Prabbhat Kar:

Shri Indrajit Gupta:
Shri M. L. Dwivedi:
Shri S. C. Samarta:
Shri R. S, Tiwary:
Shri J. B. Singh:

Shri Ramanathan Chettiar:
Shri Suendra Pal Singh:
Shri S. M. Banerjee:

Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
Shrimati Savitri Nigam:
Shri P. R. Chvkraverti:
Dr. L. M. Singhvi:

Shri Vishram Prasad:
Shri Bade:

Shri Onkar Lal Be-wa:
Shri Bibhuti Mishra:

Shri C. K. Bhattacharyya:
Shri M. R. Krishna:

Shri R. S. Pandey:

2155 (Ai) LS.D.—1,
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Shrimati Renn Chakravartty:
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Shri Abdul Ghani Gont:

Shri Ramachandra Ulaka:

Shrl Dhuleshwar Meena:

Shri P. K. Deo:

Shri Kapur Singh:

Shri P. K, Ghosh:
Shrimatl Jyotsna Chanda:
Shri P. Venkatasubbalah:

Shri R. Barua:

Shri Daji:

Shri L. N. Bhanja Deo:

| Shri Warior:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the talks regarding
the manufacture of small car with
foreign firms have yielded any results:

(b) it so, the details thereof; and

(c) whether there is any likelihood
of having a small car in the market
during the Fourth Plan period?

The Deputy Minister in the Minis-
try of Industry and Supply (Snri
Bibudhendra Misra): (a) to (c). The
talks are still going on. It is pre-
mature at this stage to anticipate the
ultimate outcome. Fndustrial pro=-
grammes of the Fourth Plan, including
the small car project, are under dis-
cussion with the Planning Commis-
sion.

Small Car

( Shri Harish Chandra
*39. Mathur:
Shri Jashvant Mehta:

Will the Minister of Industry and
SBupply be pleased to state:

(a) the foreign exchange requi-ed
for the small car based on the recom-
mendation made by the Pande Com-
mittee;
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(b) the estimated export of the
proposed car.

(c) the foreign exchange so far
spent during the Third Five Year
Plan (year-wise) after the submis-
sion of the Pande Committee’s Re-
port; and

(d) the estimated demand of
foreign exchange for the manufac-
ture of present make of cars in the
country during the next five years?

‘The Deputy Minister in the Minis-
try of Industry and Sapply (Shri
Bihudhendra Miswa): (a) to (d). A
statement is laid on the Table of the
Sabha.

Statement

(a) The Pande Committee had
considered a number of offers for the
manufacture of a small car. The
. foreign exchange requirements for
the project were indicated different-
ly by the different foreign manufac-
turers, For the scheme recommend-
ed by the Pande Committee the
foreign exchange requirements on
capital account were estimated at
about Rs. 10 crores.

(b) No estimates of exports were
worked out.

(c) The foreign exchange allocated
to the car industry since 1961-62 has
been as shown below:—

Fore'gn exchage Foreign exchange

on capital on Maintenar.ce
Year accou:t account
(Re. Lakhs) (Rs. Lakhs)
196 -62 143.00* 579°21
1961-63 422°20
1963-64 404'00
196 ‘-65§ 29.00° 332°2¢

*For press trols and dies for marufec-
ture of bouy panel:.

(d) The foreign exchange require-
ment for the manufacture of present
makes of cars over the next 4 to 5
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years, based on their existing in-
stalled capacity and 90 per cent indi-
genous content, would be of the order
of Rs. 5.70 crores, per annum, made
up of Rs. 2.12 crores for components
and Rs. 3.58 crores for raw materials.

Shi D, C. Sharma: May I know
with how many countries Govern-
ment are carrying on negotiations for
the manufacture of the small car and
whether any one of those countries
has offered terms better than the
terms of any other country?

The Minister of Heavy Engineer-
ing and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): It is said in the statement
that we are having negotiations with
about five parties—Skoda of Czecho-
slovakia, Dauphine in collaboration
with M|s Renault of France, Hillman
Imp in collaboration with Rootes or-
ganisation of UK., DKW of West
Germany and Datsun Bluebird of
Japan. All these talks are in preli-
minary stages, because they have yet
to submit their proposals. Till we
get that, it is very difficult to say
about the progress.

Shri D. C. Sharma: May I know
whether the Government of India
have received any proposals from any
of those countries which give details
about the cost and other things, and
if not, by what time they are going to
get details like that?

Shri T. N. Singh: They have not
yet given their definite figures yet.
They generally talked to me and I
had some discussion. I would beg
of the House not to ask for details
of these things at this stage, because
negotiations are going on.

Dr. L. M. Singhvli: May I know
what would be the projected capacity
on the basis of which negotiations
are continuing at present and what
would be the price and by when the
whole project will be finalised for
reporting to Parliament?

8hri T. N. Singh: Our own basis
on which we are negotiating at pre-



343 Oral Answers
sent is to have a capacity of 50,000
annual production of the vehicles
that we may select. As to the price,
it is difficult to make any statement
at this stage because we are in the
process of negotiation.

Mr, Speaker: Is it possible to give
any time by which it will be finalis-
ed?

Shri T. N. Singh: I cannot give any
time.

Shri R. Ramanathan Chettiar:
Three years ago, the stage of nego-
tiations with a French manufactu er
had gone to a certain extent that
they were to put up a factory almost
on the basis of a turn key job. What
is the position with regard to those
negotiations?

Shri T. N. Singh: After that break,
only recently the negotiations have
restarted. Their representative came
and saw me. He is putting up his
proposals.

Shri Sham Lal Saraf: With regard
to this party, may I know whether
the thread of the old negotiations has
been taken up or is Government en-
tering into fresh negotiations and by
what time it is expccted that a defi-
nite decision is sure to be taken by
the Government?

Shri T, N. Singh: New proposals
will have to come from the party,
which are in the course of prepara-
tion. As regards the actual time, it
is difficult to say.

Shri Narendra Singh Mahida: May
I_know whether the present automo-
bile companies are capable of manu-
facturing small cars?

Shrl T. N. Singh: Possibilities are
unlimited in every case; whether it
;ould be done or not is another mat-

r.

oft faafr Fox: o s & 3 g
& +¢ 2w & o Y dfegai amd af § 0
& sy wgen § T ag wgi wai sk
wE § 9= 37 ¥ wifed feaet griy
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oI MERY ¢ FTT AT qT T
U TE F @ 9T AW )

Shri Kapur Singh: Have the Gov-
ernment  worked out the national
cost in moral and economic corrup-
tion resulting from exclusion of a
cheap and good small car from our
market; if so, do they propose a
temporary eas>m.nt in import policies
in this respect?

Shri T. N. Singh: I could not follow
the question.

Mr. Speaker: He wants {o know
whether the Government propose to
ease the import policy in respect of
cars just at present so that more
might be allowed to come in.

Shri T. N. Singh: We are not im-
porting any cars today:

" Shrl Kapur Singh: He has not fol-
lowed the first part of my question.

Mr. Speaker: He said that there is
such a great pressure and demand
and therefore some might be allowed
to come in.

Shri T. N. Singh: We arc not im-
porting any at present.

Shri Kapur Singh: I asked whether
the Government has worked out the
national costs in moral and economic
corruption resulting from the exclu-
sion of a cheap and good small car
from our market. This {5 my thesis.
Then I asked whether you propose
an easement in our import policy in
this respect.

Shri T. N. Singh: No, Sir.

Shri Surendra Pal Singh: Is it a
fact that the existing motor car
manufacturers in the country have
offered to the Government that they
can meet the entire demands for
small cars in the country and also
reduce the price of cars provideq the
Government would give them the
necessary facilities for expansion?

Mr. Speaker: He has answered
that,



345 Oral Answers
Shri T. N. Singh: They have offered
no appreciable reduction in prices.

ff A W AR ;WA
Tl gEE R AT gU fE S
fom@ faacor 7 gt o, & s
|1gat g f wre 3 s fagra g wvaw
% A foar § 9w B S @ A
AT W DY FTA 7 IeraT afedw
[ ¥ fear wmem 0

ot fao a10 fag: g fagra at
T A & A gw R, W F
af am T

Shri Surendranath Dwivedy: The
hon. Minister said that one of the
parties with which negotiations are
being made is Messrs. Skoda & Co.,
if I understood him right. Is it not
a fact that there are serious allega-
tions against this company and some
cases are going on against them; if
80, may I know whether those mat-
ters have been settled?

Shri T. N. Singh: I am talking of
Messrs. Skoda of Czechoslovakia.

Shri Surendranath Dwivedy: There
are some allegations of fraud and
under-invoicing against that very
company and some cases are going
on, That was the reply given by the
Finance Ministry.

Shri T. N. Singh: I would like to
have details from the hon. Member
before I can say anything.

Shri Daji: T would like to know
whether the talks are of a mere ex-
ploratory nature or firm  dacisions
have been arrived at that the Gov-
ernment is going to manufacture
small cars?

Sh-i T. N. Singh: I am having ne-
gotiations with a view to having
such a project but it must be stated
that it is going to be a Fourth Plan
Project and Fourth Plan projects are
under discussion with the Planning
Commission. That is the only thing
which is holding me.
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Shri R. S, Pandey: May I know how
much time the Government is going
to take to finalise this scheme? We
have been hearing it for the last two
or three years. I would like to know
whether the Government is in a
position to give a precise date by
which the scheme will be finalised.

Mr. Speaker: He has already said
that he cannot give that.

Shri P. C. Borooah: May I know
whether the Government is aware of
the growing feeling in the minds of
the public that the small car pro-
ject is being postponed from time
to time on account of pressures from
certain quarters; and if so, what
steps Government have taken to
allay that apprehension?

Shri T. N. Singh: 1 must say very
categorically that we are not at all
influenced by any pressures what-
soever in this matter.

oft feyw watd ;& g AT
argan g 5 o s awdt w18 Ty &
I q18F Y @ ¥, a7 Ierafagt
NyFAWF I AIA@S?

oY fao ato fag: aus g #
¢ qarr @

o gww wr woErg : qA ST A
gamm % 813 9 g F1% #9204t
qT st | #47 g FrAq Y F1E ARG
aa @wa § 7 & ag oY STAAT Agar
g f& mar fel a2 2o & Y €T IR
wary & At # qraee gt ¥

v wgy ¢ ey arfzam )
gg wifew f& &Y gy O A §
IR w=et q<® g7 fmar w0

ot g fag: 97 f 2w & Q7
s § O B T30 gAe F WY
? gFd & @ IR ) @ qF@
wegw gt fr oy fRwil d am w7 @ §
o agi Ol ) At Al 2 fw
Fda v @& ?
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oft fxo ato fag : g7 # M TN
gIm oad &

oY AT o FT G A wAY TG
ot i &7 § fr o) fam) ¥ g 3w &
R AT § ST gy W weer
g § R I FHa N FA Y @,
WX guk 3w & A F1 e § IR
FTfd WY g TE SN W I
wroa WY SgTET AT & 7 T el g
F EEFT AAAA T )

&t fxo ATo fa'!: ¥y gww X
T g ¥ 4g WA A wfe fE gk
qE dgq WrT walz W F fag
wIfT cFET A8 2, T Ay qgx ¥
X FEH AT Y ALY JI0°T AT FHAT 1

ot s fag fagmait : aida foad
% w9 aF ¥ sEifag T fe
mr g ?

ot fxo Mo fag : ag &t g
e 3

Shri Dinen Bhattacharya: May 1
know whether it is a fact that very
recently the Minister visited Hindu-
stan Motors Factory and there the
managemznt told him that due to
shortage of imports they are not in a
position either to raise the volume of
production or improve the quality and
it they get licence for import of goods
in time and without any restrictions
they can sell motor cars at cheaper
prices? .

Mr. Speaker: This question does
not cover other motor cars,

Shri Jashvant Mehta: Which are
the countries with which Government
are now negotiating?

Mr. Speaker: That has already been
answered. It is a pity that Memoers
do not listen to the answers given to
the supplementaries.

Shrimati Savitrl Nigam: In the

statement it is mentioned that the
fareign h requir ts for
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the project were indicated differently
by the different foreign manufac-
turers. Ultimately the Government
have come to the conclusion that
about Rs. 10 crores worth of foreign
exchange will be necessary. While
negotiating with the new companies, I
would like to know whether Govern-
ment are keceping in view that the
foreign exchange component should
not increase this limit or they are
going to increase the limit.

Shri T. N. Singh: It will be one of
my efforts to see that the foreign ex-
change component is reduced to the
minimum.

Shri P. Venkatasubbalah: What
prevents the Government {from
giving a categorical assurance that
when the small car project is started
it will be in the public sector in
order to allay the apprehensions in
the minds of the people that it is the
pressure of the capitalists that is dis-
suading the Government from taking
a decision?

Shri T. N. Singh: It unfounded
apprehensions are expressed by the
people, what can I say? They are
entirely unfounded.

Shrimati Akkamma Devl rose—

Mr, Speaker: The Lady Member
also wants a small car?

Shrimat] Akkamma Devi: If and
when the small car project goes into
production may I know whether it
will take months or years for the
public to get the small car?

Mr. Speaker: Next question.
Bokaro Steel Project

+

Shri D. C. Sharma:

Shri P. C. Borooah:

Shri Prakash Vir Shastri:

| Shri Jagdev Singh

Siddhanti:

Shri R. G. Dubey:

Shri AHukam Chand
Kachhavaiya:

°33.{ Shri Onkar Lal Berwa;
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Shri Surend a Pal Singh:
shr: Eswara Reddy:
shri D. N, Tiwary:
Shri Rameshwar Tantia:
Shrl 8. M. Barerjee:
Suari Yashpal ®ingh:
Shri P. R. Chakravertl:
Shrimati Savitri Nigam:
Shri Vishwanath Roy:
Maharajkumar Vijaya

Ananda:
Sh+i Bhagwat Jha Azad:
Shri Bade:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Hem Barua:
Shri Vishram Prasad:
Shri Vidya Charan Shukia:
Shri Sezhiyan:
9 Shri P. Srinivasan:

Shri Paramasivan:

Shri R. Barua:

Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

8hri Kolla Venkaiah:

Shrl M, N. Swamy:

Shri 8. C. Samanta:

Shri M. L. Dwivedi:

Shri Subodh Hansda:
8hri B. K. Das:

Shri Indrajit Gupta:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. L. Barupal:

Shri Surya Prasad:

8hri Chandak:

Shri D. D. Mantri:
Shrimati Malmoona Sultan:
Shri Ram Sewak:

Shri P, G. Sen:

Shrimat! Renuka Barkataki.
Shri Vishwa Nath Pandey:
Shri L. N. Bhanja Deo:
Shrimati Sharda Mukerjee:
Shri Sarjoo Pandey:
| Shri Ravindra Varma:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether an agreement on Rus-
sian financial aid for the Bokaro Steel
Project hag been signed;

(h) if so, the terms of thc agree-
ment;
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(c) whether there was delay in
signing of the agreement; and

(d) if so, why?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d). A
statement is laid on the Table of the
House.

Statement

An agreement was signed on the
25th January, 1965, between the Gov-
ernments of India and the U.S.S.R.
fr co-operation in the construction
of the Bokaro Steel Plant with a
capacity of 1.5—2.9 million tonnes per
annum and for extending a credit
for this purpose. The terms of the
Agreement broadly, are as follows:

(i) The credit will be upto 190
million roubles (Rs. 1003
crores) repayable in twelve
equal annual instalments,
interest being 2.5 per cent on
outstanding balance of credit
utilized.

(ii) There will be maximum
participation of Indian orga-
nizations in the designing of
works, and in the supply of
equipment and materials.
While the design and con-
struction of facilities outside
the work will be entirely an
Indian  responsibility, the
Indian  organisation will
participate in the design and
drawing work for a number
of units within the plant.

(iii) The Soviet organization will
prepare a Detailed Project
Report within nine months
for a 4 million tonnes plant
at Bokaro.

(iv) Bokaro will produce hot and
cold rolled strips and sheets
including galvanized sheets.

(v) The Soviet organizations
will supply such equipment
as are not available in India,
during the period 1966 to
1969.

2. There has been no delay in the
sirning of the Agreement. A delega-
tion from the US.S.R. led by Mr. V.
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Sergeev, Deputy Chairman of the
State Committee of the Council of
Munistes: of the USSR for Foreign
Economic Relations came to India on
the 22nd December, 1964, to nego-
tiate and conclude the Agreement bet.
ween the Government of India and
the Government of the USSR. It
took about a month to finalise an
agreement with the representatives
of the Government of the U.S.S.R.
with regard to the various terms and
conditions.

Shri D. C. Sharma: In the state-
ment it is stated that the Soviet or-
ganisations will supply such equip-
ments as are not available to India,
during the period 1866 to 1969. What
will be the percentage in terms of the
total cost of the equipments which
will be supplieq by the Soviet or-
ganisations and what will be the
approximate amount?

Shri P. C. Sethi: It is nat yet possi-
ble to say about the exact percentage
but it will be much more than what
it was in Bhilai. It may be round-
about 30 or 33 per cent.

Shri D. C. Sharma: It is said that
the design ang construction of facili-
ties outside the work will be entirely
an Indian responsibility. May I know
what are the design and construction
of facilities inside the works and
what part of the cost approximately
these will mean?

Shri P, C. Sethi: As regards the

design and construction inside the
plant, details will be known only
after the project report is received.

oft farrarw o : w7 & 99 awA
g f& @ T ¥ fmiw & amq am
qafiq & ExfAafade ama & avaey
# wrm Sfad A oft gu 3
gt o ?

ot qo Wo ¥ : A g, WA
SN A 3tan &1 ST v g
2 1 o B FEgET ¥ OIRT AR
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femrza a1 agt & a4 I § 1 @R
fan o oan G4 &

st Fo  ATo faarq :
fear war § fw -

ez &

“There will be maximum parti-
cipation of Indian organizations in
the designing of works, and in
the supply of equipment and
materials.”

ar & sy wwgan § e & 07 ¥ -
areoraed & faaa frarefa o1 gfiag-
¥z & geomd F w1 & fow qATIAn g ?

g wo ¥ :  gfemw w@w
fafwee w1 dgo Gohfqafor ¢ feame-
famr o ¢ SR g Sferafar -
AR @AY NN W H
& qIAT IW W g w1 @@y anm

Shri S. C. Samanta: May I know
whether Dastur and Company is one
of the companies among the Indian
organisations?

Shri P. C. Sethi: They can also be
one of them.

Mr. Speaker: Whosoever can do that
properly will be awarded that parti-
cular job.

sft gwwre fay ;¥ AIEIC A
e avd § e 20 w73 § foqar
oy @ fear mn § 9 o9 qg w1
Mg A O A T 97 g fram
gui g 7

i So wo AR : TN FA T A
g9 @ woar &% aff gAr | 97 4y
T 7@ 7w A @9 oA w7y
ST A ST AT 97 A A wrAv
wfae gw & =W diftgz 4 faaw
L |

Dr. L. M. Singhvi: We would like
to know as to what reasons actually
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led to the abandonment of the con-
tract with Dastur andg Company and
whether this was on the pressure
exertedq by the Soviet Government
that Dastur and Company were dis-
pensed with.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): No, Sir that
has yet to be discussed. As has been
stated, after the project report is
ready what percentage should be
done could be fixed. It can be done
only then and not at this stage.

Shri P. Venkatasubbaiah: May I
know whether, apart from the Bokaro
project, the USSR Government has
agreed to finance any other steel pro-
ject in this country?

Shri Sanjiva Reddy: The expansion
of Bhilai is also there.

Shrimati Renu Chakravartty: The
Estimates Committee have very clear-
ly come to the opinion that there
should be no such thing as a turnkey
job. Although it ig stated that maxi-
mum participation of Indian organi-
sations is going to be had in the
designing of works etc., we are almost
clear in our minds because of the
way in which Dastur and Company
has been pushed out that this will not
take place. In view of that we
would like to know whether for
future steel plants this will be taken
as a precedent in order to have turn-
key jobs for America and other
American consortiums etc. as is being
done in Bokaro.

Shri Sanjiva Reddy: I do not know
why we should presume that way.
After all, Indian engineers would be
there and Hindustan Steel has also
got some experts who will all be put
on the job. The guidance and ass:s-
tance will be there from Russian
technicians, but most of the work is
done by Indian technicians. I do not
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know whether we can call that as a
turnkey job.

oft 9o Wo W : mn@’m,
agT % g & A A o A o
™ g & Ay & fow o F s
A g f fo S & oo o g
& S @R FY agt F o w1 ¥
freda fear s ?

=Y %o wo ¥ : S g, A feAee
w19 # I FY grafagwar & S, AT
gl a e s sT qaTw 2, 9@ ¥
LT

ot gro Ate faat: wHAF F
frrgere & are S1ET & iz #Y ey
Faga @ m g 17 fafafemd aa
g7 g o § fqad avgw av s g a
oR 77 7% ¥ @ 5 9w ¥ wufE
FHR ¥ o § AR o g few
wew #1 a=iae fear o w@r d ?

oft Wo %o ¥R : F®T ¥ wiuw
T agt @ @ g, e s w
SELT & I & oA adt ¢ Afe
T AN W W A wT N EwE @
a7 3 % AT o9 63§ W w7 GEE-
A T | B 1970 % NITENT
& T qF w0 A W W
FTEATE ®oSAT W &

Shri Bibhuti Mishra: According to
the Agreement, the Soviet Organisa-
tion will prepare a detailed Project
Report within 9 months for a 4 million
tonnes plant at Bokaro. May I know
what would be the total foreign ex-
change required for it?

Shri Sanjiva Reddy: That is not
now. We are only expecting to do
1.5 to 2 million tonnes now. Later
on, those details will be worked out,
not at this stage.

ot waw wn Wy ;- f vy
¥ oog of o o fag swaw
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T w9 g ET fed § e ar
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Shri Sanjiva Reddy: To the extent
L have understood the question, 1
will answer it.

Mr. Speaker: The question is whe-
ther the conditions that have been
entered in thig Agreenient, when
compared to other Agreements, are
more favourable,

Shri Sanjiva Reddy: It is favour-
able in the sense that we will be able
to use much more Indian cquipment
now, a larger percentage of Indian
equipment. To that extent, our
foreign exchange component will be
less. Prices cannot be compared—as
you know, the prices are rising.

Shri Bhagwat Jha Azad: Can the

Minister say, after the Agreement
has been signed, that he does not
know how it compares with other

Steel Plants?

Shri Sanjiva Reddy: After all, it
depcnds on what percentage we could
produce our own equipment. You can
say 30 to 35 per cent only. We
cannot clearly say it.

Shri Bhagwat Jha Aszad: The
Agreement is there.

Shri Bishwanath Roy:
favourable or not?

Is it more

Shri Sanjiva Reddy: I suppose it is
favourable, This is an Agreement for
both the parties. The Agreement is
favourable to our country naturally.
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WY Wo wo AR : fewrga W
famerdl &1 sgias @aw aga
& grfasm A gnm o

Shrimati Sharda Mukerjee: In the
Statement, it is mentioned that the
credit will be about Rs, 100'5 crores
from the Russian Government, May
I know what js the estimated total
cost and how the rest of the money
will be procured?

Shri Sanjiva Reddy: The present
estimate is that this would be enough.
But if necessary, further negotia-
tions will have to be started, If a
few more milliong will be necessary,
they will perhaps assist us or we shall
have to think of normal trade
channels.

Mr, Speaker: Maharajkumar Vijaya
Ananda.

Shrimati Sharda Mukerjee: I want
{0 ask one more question......

Mr. Speaker: 1 have called Maha-
rajkumar Vijaya Ananda.

Shrimati Sharda Mukerjee: I am
afraig the answer has not been given
to my question, Will it not be about
Rs. 120 crores exira?

Shri Sanjiva Reddy: That is what 1
am answering. We cannot say it now.

Mr, Speaker: If the hon. Member

knows it, why should she ask the
question?
Shrimati Sharda Mukerjee: The

hon. Minister said that it may be a few
millions more. That was why I want-
ed to know.

Shri Vidya Charan Shukla: The
rumouy in the lobbies is like that.
That is why the question has been
asked.

Shri Sanjiva Reddy: I shall answer
that question. Tt is said that this
would be enough, but if any extra
amount iz found necessary later on,
at that stage, we can either negotiate
or think of other ways of financing
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it, such as the normal trade channels
ang other methods.

Maharajkumar Vijaya Ananda:
What is the foreign exchange involv-
ed, and when is the work likely to
commence?

Shri Sanjiva Reddy: The project
report will be ready in another few
months. After that, we shall place
orders. The target date is 1970. By
about that time we shall have the
production.

Shri Daji: Is it a fact that this plant
is to be built on the new open conti-
nuous hearth system bringing about
a saving in the initial cost of about
Rs, 50 crores and in the recurring
cost of about Rs. 10 crores per year?
Is that report correct?

Shri Sanjiva Reddy: The
report is under preparation. All
details can be hag only after the
project report is ready. If I say any-
thing now, it may be incorrect.

Shri Daji: Is the project report
being prepared on these lines or not?

Shri Sanjiva Reddy:
under preparation.

ft i Tuw ;W W @
#7142 Srew gt e e F dar @
q1 I fFaT w9 @ oA TEw
AR FT ¥ g fqar |er o a1
s w7 T fraar w9 @m 7

sft Jo Wo N : 7T MNTEWA I
e &1 1.5—2.0 fafemm =
sfy a1 &

st gen ww werg ¢ & ag ST
Teag fF 9w @e N T F
3 fou o saiw @ Wk & ag fay
2o ¥ gg A & ¢ fE Sw e
a1 A gmfawn Rag e oA
a2y femr w37

ft w0 wo ¥ : wwifaew & A
Fiiay fagr avER FEA R ag

project

Yes, it is
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Shri Vidya Charan Shukla: The
Statement says that the capacity
would be 1'5 or 2 million tonnes.

Shri Sanjiva Reddy: 15 to 2 mil-
lion tonnes.

Shri Vidya Charan Shukla: May I
know whether this credit of 190 mil-
lion roubles would be for the capa-
city of 1.5 million tonnes or 2 million
tonnes?

Shri Sanjiva Reddy: It may not be
exactly 1.5 million tonnes or 2 million
tonnes; it may be in between; it may
be 1.6 million tonnes or 1.7 million
tonnes.

Shri Vidya Charan Shukla: To what
capacity is this figure of 190 million
roubles related, to 1.5 million tonnes
capacity or 2 million tonnes capacity?

Shri Sanjiva Reddy: That is exact-
ly what I have answered, The capa-
city is"above 1:5 million tonnes; it
may be 1.6 million tonnes or 1.7 mil-
lion tonnes. We cannot say it clearly
now. Before the negotiations it was
made clear that this money would be
enough for that plant; as estimated,
the capacity may be 1.6 million
tonnes or 1.7 million tonnes.

S8hri Morarka: According to the
present programme of Government
and the present indications, when
will the actual production start in the
Bokaro plant?

Shri Sanjiva Reddy: By about 1970.

. Shri Surendra Pal Singh: Is it a
“fact that under the Bokaro agreement
the Russians have alsp promiseq to
help India in the development of her
iron ore mines, and if so, may we
know the nature of the Russian offer
with regard to the same?

Shri Sanjiva Reddy: No, that is not
a part of the agreement.

Shrimati Savitri Nigam: May I know
the percentage of Indian personnel
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who are going to be absorbed and
who are going to work in the Bokaro
Steel plant? May I also know whether
any definite plan has been made for
the rehabilitation of those whose
lands have been taken for this plant?

Shri Sanjiva Reddy: So far as the
first question is concerned, except
the advisers and the people who will
guide, the rest of them will all be
Indians. Regarding the second ques-
tion about rehabilitation, the Bihar
Government are also in touch with
the Central Government, and we
would like to absorb as many people
as possible in the non-technical jobs,
from among those who have been
displaced.

Indian Industrial Exhibition in
Kathmanda

+

Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri Surendra Pal Singh:
- Shri Onkar Lal Berwa:

" 9 Shri Bibhut! Mishra:
Shri D. D, Puri:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that an
Indian Industrial Exhibition was re-
cently inaugurated by the King of
Nepal in Kathmandu;

(b) if so, the salient features of
this exhibition;

(¢) which aspects of the Indian in-
dustries were displayed thereat; and

(d) the total expenditure incurred
thereon?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
Exhibition was inaugurated by the
King of Nepal on the 8th January,
1865.

(b) and (c). The salient features of
the Exhijhition were an impressive
display of a wide tange of India's
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export products especially items of
heavy, medium and small scale in-
dustries machinery, other engineer-
ing products, consumer goods and an
attractive Textile Pavilion and an
Auditorium. Indian Aid Projects in
Nepal particularly Trichul were ap-
propriately high-lighted. A special
feature of the Exhibition was a cul-
tural programme which included
fashion-shows, film shows, musical
recitals, both vocal and instrumental,
and dance performances.

(d) The sanctioned expenditure for
the Exhibition is Rs. 10 lakhs but as
the Exhibition was extended by a
period of one week and was closed
only on the 15th February, 1065, it
is too early to assess the actual ex-
penditure.

Shri P. C. Borooah: Is it a fact that

cheap luxury and textile products
from China and other communist
countries have flooded the Nepal

market? If so, to what extent has
this exhibition been a success in find-
ing out possibilities of increased
demand for such Indian goods in the
Nepal market?

Shri Manubhai Shah: Nothing has
flooded the Nepal market except
Indian goods. It is true that some of
the goods are coming from other coun-
tries. But that we cannot help
because an independent country can
have trade with other countries also.

Shri P. C. Borooah: In which indus-
tries has the exhibition been useful
in finding scope for Indo-Nepalese
collaboration, and to what extent can
Indian goods and industries find a
greater place there?

Shri Manubhai Shah: If it is a ques-
tion of joint ventures, an Indian
gentleman has put up a wollen fac-
torv. Then a soap factory is on the
anvil, ana a eotton textile mill is
also bring established. The possibility
of expanding industries in Nepal
under )omnt venture are more in the
field of timber industries, textile in-
dustries and jndustries based on
#ruits and vegetables.
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Shri Surendra Pal Singh: Have the
organisers of the exhibition tried to
assess the feelings of Nepalese indus-
trialists and intelligentsia as to
whether they are favourably impres-
sed by the achievements of our mixed
economy system? If so, what is the
outcome of that study?

Shri Manubhai Shah: As far as I
could see—because I was present
there—His Majesty, the Royal Family
and a large number of audience were
present. From subsequent reporis,
the Nepali friends are highly impres-
sed by the progress made in India. 1
am quite sure this will result In
future in the expansion of trade and

friendly relations between the two
countries.
ot fasyfi fory : el wEE g @)

¥ wredy ww g1 Wy wfent
aTA ST FIEAA A Aq ¥ e
R FCWE I gen F fusw
wyfefara & # &9 &1 fegmmit
QAT T 74T 91, A% AT A
g A &) gE &1 O @A
o W R oA w7

st wpad g IR TR &
warfew & foqar am w9 § 9@
¥ 97 TEe fggmm T A 0 &Y
TR REe g o & feg e
fafea @9 N wEwmwsar T 4
fer @l W TU@EC W R MR I @
&

Shri Thirumala Rao: If the hon.
Minister was present there during
the exhibition, did he study the com-
parative quality and prices of Indian
goods and the Chinese goods that are
being flooded in Nepal? If so, is he
considering taking steps to see that
we are able to successfully compete
there?

Shri Manubhal Shah: I was not
deputed by the Government of India
or this hon. House to make that speci-
fie study. But I did study the popu-
larity of Indian goods which was on
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the increase and the high appreciation
of Indian consumer goods in the Nepal
market.

Shri Narendra Sinch Mahida: May
1 know whether there were offers by
Nepali citizens to purchase Indian
goods, and also why there was no
cafeteria attached to the exhibition?

Shri Manubhal Shah: A cafeteria
as such was not there, but there were
tea stalls because they drink more tea
than coffee, and stalls for other eat-
ables and a large number of various
other articles.

ot wex qwiy : AW HA @Y
A zamar gﬁw gt o femr
Ao FTAW aga SWIETE a7 |
& ag wmAT A ¢ 5 ag emdww
faw &1 9= & geqa fwar @ O
& 1€ FEe a1 e @ gang
g’

g g ;. EwY AE qE
Foavd 70 &t e, fom aga
#<8! qE § WA FEAW  NQT
fear 1 9w oagrer afed W o,
i ge 91 #1 oy faamr 9wd @
f& fegeam 3 Rw g 43
qgee W@ Aarer & few A
;T FTo0 A G, ZAT T A =i fRav
ogi F ¢ zasr T ¥v famiw
T fr § 3 9.8 &)

Shri Tulsidas Jadhav: What was
the expenditure on this exhibition and

wha! was the income from sale of our
goods?

Shri Manubhai Shah: 1 mentioned
that the sanctioned expenditure was
Ts. 10 lakhs. But I am afraid it may
go upto Rs. 13 lakhs beciause we had
to extend the exhibition by about ten
days at His Majesty's Government's
request.

oY 7w wgra qamEy : G wEET
Aait g 2 fF AW ¥ 97 qwE
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Wiy gmafuat fasdt § 1 & o3
IHAT AT § O wiws 9T ag=
® ¥T aAWSE |

Shri C, K. Bhattacharyya: I hope
the hon. Minister’s attention has been
attracted to reports that Chinesg con-
sumer goods are found in large
quantities in Darjeeling and North
Bengal. Will he kindly state whether
these come through Nepal or through
other sources?

Shri Manubhai Shah: This is true
that through Nepal, which has some
trade with China, some goods do flow
to Bihar and West Bengal. This is a
matter certainly of some concern to
us, but all we can do at present is to
fight it on a commercial basis by sel-
ling more Indian goods. But I can
assure the House that the other aspect
is also uppe:rmost in our mind.

Shri Sham Lal Saraf: In view of
the fact that the Nepatese Govern-
ment have been expressing from time
to t.me that they are very much
inte-ested in snme of the industries,
about the basis of which the hon.
Minister just explained, may I know
il i* is contemplated to invite them to
start such industries with the colla-
boration of India whether in the pri-
vate sactor or the public sector?

Shi Manubhal Shah: We can star*
only such industries which His
Majesty's Government approve,
becauce, after all, the choice is not
left to us. But I can assure the House
that there was very keen desire for
joint collaboration. We are beginning
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with three units. Once by experience
they find it all right, we can expand
the collaboration in other fields.
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wif F K v ¥ Do T w0
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Shri P. C. Borooah: What is the
response of the State Governments to
the request of the Central Govern-
ment to post policemen at unmanned
level crossings?

Shri Sham Nath: We have received
replies from certain State Govern-
ments, and they have sent lists sug-
gesting that particular level crossings
should be manned.

T% FEaw N TEEr ¥ gAr AR T
[|ES a1 #rf Afrersr ag Y @ gEfow
VT AT FT FE ;O A g

T F WA F FES 9 gueAHi A
& @ afg A W gy F¥ Ay T@ER
A T EETI A T ag famrar fe oy
e F1 SRR & afa oifem
A F R § T wTge Ame &
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afer &t 1200 Wi ® T3
g § &t wifew &1 ag )

Shrimatli Renuka Ray: I want to
know how many unmanned crossings
have had people put there

Mr. Speaker: It is not a general

question.

Shrimati Renuka Ray: May I know
whether in this area any of the un-
manned crossings have got policemen
or anybody else posted there and if
not, how long does it take?

Shri §. K. Patll: There is no ques-
tion of any policemen anywhere. We
may man it; a railway officer is there,
some servant or chowkidar. But in
spite of all that you can do there will
be thousands and thousands of such
crossings in India. It can never be
covered; nowhere in the world they
are all covered.

Dr. M. S. Aney: Does the Govern-
ment admit that it is the liability of
the Railways so long as there are un-
manned level crossings?

Shri 8. K. Patil: Unfortunately
Government do not admit that.

st geare fag 0 W FOS wy
®T HIET IS W@ E AR I Y aged
¥ T A & S a9 F WY
W wATIT AN JaT TET & | A
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Shri S. M. Banerjee: In reply to a
previous question, the hon. Minister
stated that because the fault lies with
the d iver, no compensation was paid.
In such matters where the gates can-
not be manned what is the nature of
the enquiry and who enquires into the
matter—railway authorities or judicial
authorities?

Shri Sham Nath: Railway officers,
Sir.

Shri S. M. Banerjee:
party.

Mr. Speaker: The question was:

who enquires and when they reply
“railway officer” objection is taken

369
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that they are a party to ft and they
should not enquire. Members should
get information.

st g0 AT wgEY : WA AW
oTET HT FT A 47 A I FEANT
TNaEaHaNITFE ?

werw WE\Ag : ¥ 99 3F T 84N
gC 4g ST AW @ |

Alloy Steel Project at Durgapur

( Shri g- C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
o35, Shri Mohammad Elias:
3 Shri P. C. Borooah:
Sh-i P. R, Chakraverti:
Shrimati Savitri Nigam:
Shri Maheswar Naik:

Will the Minister of Steel and Mines
be pleased to state:

(a) the extent to which the fabrica-
tion of steel structurals and the erec-
tion of the Alloy Steel Project at
Durgapur have progressed;

(b) the revised programmes of the
Project;

(c) the estimated cost of the pro-
ject; and

(d) the schedule of the arrival of
plant and machinery from abroad?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethl): (a) Against the total require-
ment of about 27,000 tonnes of steel
structurals, about 9,700 tonnes have
been fabricated and about 5,000 tonnes
have been erected at site.

(b) The various units—Forge Shop,
Bar Mill, Steel Melting Shop I, Sheet
Mill and Blooming & Billet Mills—
are expected to be commissioned bet-
ween September 1965 and August,
1967. Stecl Melting Shop II was com-
missioned on the 23rd January, 1968.

(c) The estimated cost of the pro-
ject is about Rs. 670 million.
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(d) The bulk of the equipment is
coming from Japan and started arriv-
ing in April, 1964. Shipment of the
entire equipment is expected to be
completed in 1966-67. The schedule
of arrival of other equipment is
arranged to coincide with the pro-
posed. commissioning schedule of the
wvarious shops.

Shri S, C. Samanta: May I know
the names of countries from which
these plants and machinery are being
imported at present?

Shri P. C. Sethi: The bulk of the
plant and machinery, as already stated
in the main answer, would come from
Japan, but certain parts of the blast
furnaces etc, would come from the
United Kingdom also.

Shri 8. C. Samanta: May I know
whether global tenders were invited
before these plants and machinery
were accepted from Japan?

Shri P. C. Sethi: Yes, Sir. A global
tender was invited in June, 1962.

Shri Subodh Hansda: In regard to
the bulk of the equipment that is
ecoming from Japan, may 1 know
whether any attempt has been made
to manufacture at least the blast fur-
nace in the HEC at Ranchi?

8hri P. C, Sethi: No, Sir. This can-
Dot be done at the HEC. They would
be coming from Messrs. AMCO of
Canada, because they are special types
of things which cannot be done here.

8Bhri P. C. Borooah: May I know
how far the Indian technical skill and
know-how were furnished for the
completion of the first part of the plant
and how far the foreign collaborators
have been helping us in this?

Shri P. C. Sethi: We have a foreign
consultant for the erection and com-
missioning of this plant and we are
working under their general guidance
and supervision.

8hri K. C. Pant: May I know
whether the original time schedule is
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being adhered to and, if not, what are
the reasons therefor?

Shri P, C. Sethi: The original time-
schedule could not be adhered to
owing to various reasons. The revi-
sion in the designs in the plant and
buildings was received late. Then
there was delay in the supply of draw-
ings from the consultant fabricators
and suppliers. Then there was a
strike and go-slow tactics by workers.
Therefore, the original schedule had
to be altered,

Shri Mohammad EHas: May I know
whether it is a fact that the fabricat-
ing work is very much delayed due
to the bungling of some fabricating
contractor in the project and, if so,
who are those contractors?

Shri P. C. Sethi: The fabrication
work was delayed, but now we are
trying to expedite it and substantially
improve it.

Shri Mohammad Elias: What about
the bungling of the Indian contractor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): That is one of
the reasons; that is not the main
reason, that is one of the many
reasons for the delay. Of course,
naturally, the contractor also could
not keep up to the target, but there
were other reasons also which were
mentioned by my hon. colleague just
now.

Shri Mohammad Elias: Will the
Minister give the names of the con-
tractors? That was my main ques-
tion.

Shri Sanjtva Reddy: I do not have
the name of the contractor. But my
hon. friend mentioned a number of
causes for the delay and the reasons
why the schedule had to be changed.

Mr. Speaker: One of the causes, as
was mentioned, was the delay on the
part of a contractor, and therefore the
question arises as to what is the name
of the contractor. The Minister has
mentioned that the names are not with
him just now.
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Shri Sanjiva Reddy: Yes, Sir. I do @R @ e
not have the names. But I did say.
that that was one of the reasons. +
Shri S. M. Banerjee: Will you ask (oft e et
the Minister to give the names, Sir? ot w2y fagat -
That was the question. fre N ”
ot gew = waEw : w@ET 99T B o o fadr:
: s st @o wWo ®IHA:
;‘r:mmgmrmﬁaﬁwm it o "o frardt :
: *37. ) oft g oy -

WOR WG : ¥ AR a8 9% st fadwae s :
aw T@ & | T AT grfgEE T A sfreralt anfaoit forrw =
WA WA T wofT qm o oY wrafeg g0 qiw :
fat? it e} JuTer
Shri P. K. Deo: Since stainless lﬂ L o :
steel is not produced in this country aliill ey faag -

and since there is a great demand for
imported steel for that purpose, may
I know if there is any scheme to pro-
duce stainless steel in this Alloy Steel
Project at Durgapur?

Shri P. C. Sethi: It will also be
produced. About 18,000 tons of stain-
less steel will be produced there.

Shrimati Savitri Nigam: May I
know how far this is correct namely,
a lot of machinery of this type was
manufactured here in our projects,
and because of the lack of co-ordina-
tion, these plants and machinery have
been ordered and a lot of foreign
exchange is going to be spent un-
necessarily?

Shri P. C. Sethi: This is not cor-
rect. This is as far as the machinery
required for the special steel project
is concerned. It is not possible to
have it here and that is why it was
ordered on a global basis.

ot gew ' wg I S
e § v ww wvd & fa feaw 3=
F Ty fad ¥ o 9T ® qw ¥ W few
w1 o7 %R 79 § ST few w1 ar) W
A ¥ 3T Y ?

Shri P. C. Sethi: 1 want notice for
this.

T IGRT AWV W Hefy 4 famvar,
1964  JqTRT w9 T8I 364 F
IAX F g A g FAH AT W
w0 f5 @i T FN g EAF
oY =\ w1 F7w ey A ¥ 7

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): The Cement
Corporation of India has been regis-
tered on 18-1-1965 as a private limit-
ed company fully owned by Govern-
ment with an authorised capital of
Rs. 5 crores. The new slag ccment
factory at Jamul has gone into pro-
duction. An expansion scheme for an
additional capacity of 100,000 tonnes
of cement hag been commissioned for
full production at Panyam (Andhra
Pradesh). Out of the existing 38 fac-
tories, production during 1964 at
twenty factories has been higher
than in the vear 1963.

off wemmire e : EaR ¥ frey
wfwdwe # gy # T=@t ord ot fE
seeqET & fod faard amml ¥ T
fad wft 7 vk } fs AT w1 U
2 & S wgan g own o sERX
T fawm & Wt $1% e Y § B afw
A & fawre & ol gAE A #Y
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EEEr ¥ wper qu e faw
a% |

Shri Bibudhendra Misra: Yes, Sir;
Production is rising and naturally
that will be done.

oft serefiT e ¢ BT S A
qm
Mr. Speaker: le wants to know

whether measures have been taken so
that people may get cement for irri-
gation needs.

I AT W WATHT W AT
coifrafon awr ot e (st fro ame
faw) : iz 1 w0 & Afe Sui oat
gt & 2 W H ¥ wEA a®
grn § fw wfw sife & for samen fewen
faar s

st gwTie R & g ST
arg g fw |y a3 W 9g wER
¥ feafy & § f& wad @wm & @z w1
St wwTE W ¥ 99 g § 9 fead
AWy qF Q0 g1 AR W I9 & a5
Jw # AT A w0

ot fxo Ao fag : ¥ ag wEE 2
f& W Wie FEARTE & o W
aTEAT T Y @A AT ¥ qgeA AT
N w0a 507 A 99 F y=T7 W qA@A
Y g 7 faam e

ot wdw fag fegreht : gfw @i
F TN A AT ¥ 72T § FETH
F A6 T # o 9 A Ay § o T
& w7 F wat 1 g g w@ An
1 qUTEST A ZA A qg ¥ET FIw
&1 Tfad § a1 57 qE F+7  qfe
ST ATHETA *7 ¢ a1 |7 ¥ 9w
I qETU A wifaq w07 fs 7 oAt
FY QT FL

oW wgEy
fera s g

w1 fag e #
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=t ke fay fagrht : fely o
w1 & fod e ¥ o oy &0

woaw WA : 9 @ qg AT
AT § W) W o A femm o
FEAT |

st e fey fegueit : farmi w1
s w1 qurEen @ fae afed

weqe WERY : O &) AT FAvaT
R WY T A AfEA G e A
T §

Shri Man Sinh P. Patel: In view
of Government's inability to reach the
target for cement laid down in the
third plan and in view of the new
sanctions, 1 want to know whether
Government will be in a position to
improve the availability of cement in
the current two years to meet the irri-
gation demand?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): There is no question of
exclusive responsibility of Govern-
ment in this case, It is a private
sector industry mostly up till now.
Many of the private plants for which
licences have been given have not
come up. That is one reason for the
shortage. To make good the defici-
cncy, Government have been compel-
led to start the Cement Corporation
which will take care of public sector
undertakings to be started.

Shri S. C. Samanta: May I know
whether a material called Pozzolene
which was available near about
Bhakra Dam has been tried in place
of cement?

Shri Bibudhendra Misra: Yes Sir.
As a matter of fact, some new licences
have been given recently. I cannot
give the exact places. But one has
been given at Rajgangpur, so far as I
remember.

oft amere fag: w1 AT 9w
WA ¥ %1% uwTee £ v oww oAy
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ot fewree & Wi oo § et w4
@ ¢ 1 g # foael W o g
TE ¥ T T T T qeT Y AT
L Bc il o

Shri Bibudhendra Misra: The
demand today is 12 million tonnes per
annuam and the supply is about 10
million tonnes. There is a shortfall
of 2 million tonnes.

Shrimati Savitri Nigam: What pre-
cautions have Government taken to
ensure that private sector people will
not let them down and to enable them
to fulfil the target?

Shri Bibudhendra Misra: As already
stated, Sir, we have formed the
Cement Corporation of India with
that end in view.

Shri P. R. Patel: How is it that
big firms get cement for construction
of buildings in cities whereas the poor
cultivators do not get cement for wells
and other irrigation facilities?

An hon. Member: They cannot pay
the blackmarket price.

Shri T. N. Singh: We allot cement
to the States who distribute it. We
do not distribute cement direct in the
States from the Centre.

ot wo fro wyw ¢ frat TEtS
STEAT FT FT IF § GriT F weE@ny
o & foad w9 & o wnf § g
afeer Awew & w9 & v aordiw AT §
for frad Ty S i § o &

ot fro Mo Fay : wE wem At
Hferw § wifs dfcodes f @@ foer
AR AT 9 A & A A% WA
TITT FT qATRAF § | JG A% TAAHE
FEROA F Y &g W o
w9 @ Agw @AW d qe ¥
I F QG ARATN TN & I &
& foy s v

Shri Jashvant Mehta: Recently a
meeting was convened of the licensees
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to whom licences have been granted
for cement production. May I know
in the case of how many licences,
even though they were granted two
years back, the licensees have not still
started any preparation for cement
production? May I also know what is
the latest position regarding the new
licences that have been issued?

Shri Bibudhendra Misra:
could not follow the question.

Sir, I

Mr. Speaker: He wants to know the
number of licensees who have not
utilised the licences granted to them.

Shri Bibudhendra Misra: For that
he may table a separate question.

oft ywerw fag : 9@ a% @ N
F g gER W @ Y
FRETT Y DA sotwew & far @iz
FH A & w9 9% T AT UE
Ifae T Tuwd At F Al
ok Ffewrl ¥ S @ W
o far o7 @ & a8 A 9

worm WgRw:  FT §Y Wat A
faft e ¥ & A WA g A
AT |

ot g fag S & S H
¥ oY &Y e g A A

Shri S. M. Banerjee: In reply to a
question the hon. Minister stated that
distribution is made by the State
Governments. 1 would like to know
whether the shortage has been accen-
tuated by the mal-distribution or
wrong distribution by the State Gov-
ernments; if so, may I know what is
the machinery with the Central Gov-
ernment to check that the distribution
is done in a fair and proper manner?

Shri T. N. Singh: I would say that
the States are doing the best that lies
in their capacity to distribute it in a
fair and equitable manner. 1 am not
here to sit in judgment over them.

fy gro to forar@y: wreft FTETT FY
aTF ¥ gaT wwn fe aga ¥ smede
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AR F A 7 argdw T AT A
dfga wifew & o @ W\
FER IT R F wgt o) e wEe
qEfe qEferwr F<T TR ff TEERe
Y aE A qfeers IwT ¥ @i dfgat
zedforer A w awdr |

Shri Bibudhendra Misra: Yes, Sir,
some licences have been cancelled
because the parties did not start the
factorics. The Government would
make a study of all that with the help
of the Cement Corporation.

Shri D. N. Tiwary: My question was
whether in  those places where the
licences have been cancelled the Gov-
ernment would consider the desir-
ability of establishing factories in the
public sector.

Shri Bibudhendra Misra: The
Cement Corporation will consider that
if no private parties are forthcoming.

Dr. M. 8. Aney: In view of the
shortage of cement, the inadequacy of
the supply of cement and the growing
demand of the people for cement, is
the Government making any endea-
vour to bring into working all the
quarries where cement is available?

Shri Bibudhendra Misra: Our ave-
rage utilisation of capacity is about 93
per cent. But there are factories
which are working up to hundred per
cent,

st wTE W W w7 aqg
T g% 78 § f& awE A ag Qo
fs adafres @1 ¥ @iz N dwefat
T oY, wwfag § f foed oY amed
frft S X fRg T 37 & & @& A o
Fd T Y ? T gg @ A R
AN TR T 5T @ gae Afa w
T wA & Ay I AT @A w
wTH T 3T A F, Y @ grdafaw
axXmama N v E?
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ot fao w10 feg : TN @ A
frifigm e s g1 A A 9
7 daefot wm § S T § 0

st wrTew Wt o : fyew gt
e ¥ oF 7 o T qard §

sft ypoery : Wy fF st frafor
¥ fag €Wz faar amar § 1 & oA
g g 5 T & feam wr oWy
Hiie #Y e @ w1 g Y g R
Nfeg 73 7

wEqw WPy : UF OF R & aT A
qI ALY fFan v Fwar

o wfiwew fauwlt : #u7 g
F @iz & Terg gfaesm warfag w3

. & R F dafas =0 ¥ ag s A
foam @ fF ¥ ot wftesr 9w warl

= § wrfim g smad agi 0 A
facaw qufe wmar & gqwew § 7wy
qER & @MW § ug T Al § fe
fom et =g o) fww gt
HTa ¥ Iqerey §, qg a8 AN aqrfaA
aff for M

m&omoﬁg:mmﬁﬁff
T |

Mr. Speaker:
hour is over.

Now the question

WRITTEN ANSWERS TO
QUESTIONS

State Trading Corporation

+3p J Sbri Prabhat Kar:
" Sbri Indraji¢ Gupta:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any proposal
under consideratior, to expand the
activities of State Trading Corpora-
tion; and
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(b) if so, the broad features there-

Tne Minister of Commerce (Shri
Manubhai Shah): (a) and (b). In
the nature of things the work of the
S.T.C. and M.M.T.C. is bound to in-
crease, This is being done within
their respective Articles and Memo-
randum of Association. The func-
tions of the Corporations. as approv-
ed by Government, cover, broadly
speaking, the objectives as given in
the statement given below.

Statement

(i) To undertake trading gene-
rally with State Trading
Countries as well as other
countries in commodities en-
trusted to it;

(ii) to explore larger markets for
traditional items of exports
and to develop exports of
new items with a view to
diversifying and expanding
the export trade;

(iii) to undertake at the instance
of Government import and/
or internal distribution of any
commodity in short supply
with a view to stabilising
prices and rationalising dis-
tribution;

(iv) to undertake canalisation of
imports and exports of items
as may be directed by Gov-
ernment from time to time;

-

generally to implement such
special  arrangements viz.
barters, commodity exchange
etc. for import, export and/
or internal distribution of
particular group of commo-
dities as Government may
adopt in the public interest;

(v

(vi) buffer stock operations as
price suppoet measures for
internal ecomomy,
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Transit Pacilities for trade between
Nepal and Pakistan

Shri Surendra Pal Singh:
[ Shri Rameshwar Tantia:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Yashpal Singh:
Shri S. C. Samanta:
Shri Onkar Lal Berwa:
Shri Narendra Singh

Mahida:
Shri Solanki:
Shri Narasimha Reddy:
Shrimati Renuka
Barkataki:

Will the Minister of Commerce be
rleased to state:

(a) whether it is a fact that the
Governments of India and Nepal have
come to an agreement on the ques-
tion of Nepal's demand for transit
facilities for trade with Pakistan; and

(b) if so, the terms thereof?

The Minmister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) It has been agreed to provide
transit facilities for Nepal-Pakistan
Trade via Radhikapur from 1st Feb-
ruary, 1965, on payment of a railway
service charge of 9 Paise per quintal
or part thereof for all traffic except
that in wagon loads and 6 Paise per
quintal or part thereof for traffic in
wagon loads,

*38. J

Tea Finance Committee

( Shri J. B. Singh:
Shrimati Renu
Chakravartty:

Shri Prabhat Kar:
Shri Imdrajit Gupta:
Shri R. G. Dubey:

*40. ﬁ Shri Bade:

Shri Hukam Chand
Kachhavailya:

Shri S. C. Samanta:

Shri Subodh Hansda:

Shri Bhagwat Jha Azad:

Shri Yashpal Singh:

| Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state the action taken by
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Government so far on the main re-
commendations made by the Tea
Finance Committee?

‘The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): The main recommendations
made by the Tea Finance Committee
are receiving the urgent attention of
Govrnment.

Import Policy

{ Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri S. M. Banerjee:
Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
Shri Onkay Lal Berwa:
Shri P. H. Bheel:

Shri D. J. Naik:
LShrimati Sharda Mukerjee:

*41. {

Wil the Minister of Commerce be
pleased o state:

(a) whether it is a fact that cut
has been imposed in the import
quotag of actual users for the current
half year ending March 31, 1965;

(b) if so, by how much; and

(c¢) the names of industries which
are likely to be affected?

‘The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
(b) and (c). Certain cuts have

been applied, 1o the extent necessary,
to Actual Users both in the Sche-
duled and non-Scheduled Sectors, in-
cluding Small Scale Industries and
to supplementary licences which may

be issued to these  Actual Users
for the second half year Octo-
ber. 1964—March, 1965.  FEfforts

have been made to effect cuts In the
imports for the second half year
October 1964—March. 1965 to the mini-
mum extent possible. As the cuts are
of marginal character, the production
will not be adversely affected.

Consumer Industries

Shri Mohammad Elias:
Shri Yashpal Singh:
Shri Subodh Hansda:
Shrj S. C. Samanta:
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Shri D. N. Tiwary:
Shri Daljit Singh:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
*42. { Shri Sham Lal Saraf:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
| Shri H. V. Koujalgi:
Shri Bibhuti Mishra:
Shrimati Ramdulari Sinha:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have any
proposal under consideration to start
consumer industries in the Public
Sector;

(b) if 80, the broad features there-
of;

(c) the type of industries to be
started, and

(d) the total amount {o be invested
on these industries?

The Deputy Minister in the Minig-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). In
view of the inadequate growth of
some industries producing essential
consumer goods, the development of
these industries in the public sector
is now under consideration. The de-
tails of the proposals have yet to
be worked out.

Public Enterprises

Shri Heda:

{ Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri R. 8. Tiwary:
Skri Yashpal Singh:
Shri S. M. Banerjee:
Shri P, R. Chakraverti:
Shrimati Savitri Nigam:
Shri Narendra Singh Mahida:
Shri1 Solanki:
Shri Narasimha Reddy:
Shri M. R. Krishna:

| Strimati Ramdulari Sinha:

Will the Minister of Industry ané
Supply be pleascd to state:

(a) whether his attention has been
druwo towards the address by the

*43. <
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Minister of Commerce to the Seminar
of Chief Executives and Financial
Adviscrs of Public Enterprises in New
Delhi on the 27th December, 1964 and
state;

(b) whether any policy decision
has been taken not to group different
manufacturing units together; and

(c) the other decisions taken to
improve administrative efficiency of
the Public Sector Undertakings?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The question of a policy deci-
sion does not arise, as the appropriate
organisation has to be evolved de-
pending on merits in each case.

(c) Evolution of steps to improve
efficiency is a continuous process and
i3 receiving the constant attention.

Heavy Electricals Limited, Bhopal
( Maharajkumar Vijaya
Ananda:

*44.7 Shri U. M. Trivedi:
| Shri Vidya Charan Shukla:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a
large number of trainees of the Heavy
Flectricals Limited, Bhopal are with-
out jobs at present;

(b) if so, whether any steps have
been taken to absorb them; and

(c¢) the broad details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.,

(b) and (¢). Heavy Electricals
have no vacancies to absorb 597
trainees who are about to complete
their training. Vigoroug efforts have
been made by the M t to
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such jobs and 4 have left Heavy Elec-
tricals of their own accord. 137 more
will be provided with jobs shortly.
Efforts to find similar jobs for re-
malning trainees are continuing.

Bhilai Steel Project

(" Shri Bade:
*48. { Shri Onkar Lal Berwa:
Shri P, H. Bheel:

Will the Minister of Steel and
Mines be pleased to refer to the re-
ply given to Starred Question No.
271 on the 18th September, 1964 and
state the progress so far made in the
expansion of the Bhilai Steel Project?

«

The Minister of Steel and Mines
(8hri Banjiva Reddy): Under the
2'5 million tonne expansion, the Slag
Granulation Plant, Coke Oven Bat-
tery No, 4, Open Hearth Furnace No.
7, Blast Furnace No. 4, Soaking Pit
Groups No. 6, 7 and 8, Turbo Gene-
rator No. 3, Steam Boiler No. 4, and
Turbo Blower No. 5 have been com-
missioned. The construction of the
other units is proceeding satisfactorily.

In regard to the Sixth Blast Fur-
nace and associated facilities separa-
tion lists indicating the equipment to
be ordered from the USSR and from
the Heavy Engineering Corporation
ang other indigenous gources have
been prepared and handed over to
the agencies concerned.

Import of Lead from USSR.

( Shri Subedh Hansda:
Shri §. C. Samanta:
*46. { Shri P. C. Borooah:
Shri P. R. Chakraverti:
1shrllmd Renuks Barkataki:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-

find employment for these trainees in
other public sector undertakings and
Government organisations. So far
114 trainees have been absorbed in

er t are importing lead from
Russia on rupee payment basis;

(b) if g0, whether thig is meant for
small scale industries; and
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(c) how far this will
present demand?

meet their

The Minister of Commerce (Shri
Manubbai Shah): (a) Import of lead
from the U.S.S.R. is canalised through
the Minerals & Metals Trading Cor-
poration. The payment for all im-
ports including that of lead from the
U.SSR. is made in non-convertible
Indian Rupees within the framework
of the Trade and Payments Agree-
ment between India and U.SS.R.

(b) The imports are mainly for
meeting the requirements of actual
users in small scale industries as well
as scheduled industries.

(¢) The distribution of imported
lead is made keeping in view the
requirements of both.

Technical Committee on Pig Iron

( Shri R. S. Pandey:

" { Shri Uikey:
' Shri Radhelal Vyas:
_ Shri Yashpal Singh:

Will the Minister of Steel
Mines be pleased to state:

(a) whether the Technical Com-
mittee appointed to suggest measures
for increasing the blast furnace effi-
ciency at the existing steel plants by
effecting technological improvement
30 as to increase the production of
pig iron has submitted its report; and

and

(b) if so, the recommendations
thereof?
The Minister of Steel and Mines

(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) A statement is given below.

STATEMENT

The Recommendations of the Tech-
nical Committee set up to advise the
Government on varioug steps towards
the preparation of raw materials and
technological improvements for im-
proving iron production in blast fur-

naces are as follows:—
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Long-range Programme:

1. Optimum screening and sizing
of iron ore, coke and lime-

stone in the blast furnace
burden.
2. Proper bcneficiation of iron

ores particularly ore fines.

3. The use of washed and dried
coal for the coke ovens.

4. The use of sinter-self-fluxed—
super basic fluxed sinter—the
use of pellets may also be
examined in due course.
Mixed firing of sinter should
also be introduced.

5. The use of high top pressure
operations in the blast fur-
nace.

8. Surplus light naphtha injec-
tion into the blast furnaces.

Short-range Programme:

1. Continuous and regular sup-
ply of adequate quantities of
raw-materials, viz, iron ore,
coke and limestone to all the
steel plarnts, provision for
storing of at least 3 weeks’
raw material supply at the
steel plants.

2. Oil injection in all the blast
furnaces shou!d be incorpo-
rated.

3. High blast temperatures of
850 C and above should be
introduced.

4. Drying of washed coal in coal

. washeries should be imple-
mented. Suppliey of coal
with consist. ash tent
should be maintained without
any increase therein.

5. Charging of sub-size scrap in
blast furnaces.

6. Pig casting machinres for gra-
nulating of molten pig iron
should be set up in the steel
plants.

7. The use of nut coke in the
blast furnaces should be
eliminated.
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Durgapur Congress Session
Shri Surendramath Dwivedy:
Shri Sezhiyan:
8. Shri H. N. Mukerjee:

Shri Yashpal Singh:
| Shri Daji:
L Shri Warior:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a new
railway station was opened and spe-
cial trains were run during the an-
nual session of the Indian National
Congress held at Durgapur in Jan-
uary, 1965;

(b) the total expenditure incurred
by the Railways in this behalf; and

(c) the total earnings {o the Rail-
ways out of sale of tickets at Durga-
pur and also from the special trains
on thig occasion?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) A net expenditure of Rs. 460
lakhs was incurred for provision of
the new flag station.

(¢) Rs. 408 lakhs approximately
were received as earnings from the
sale of tickets at Durgapur and Bid-
han Chandra Stations and from the
inward traffic by all trains including
special trains.

Export of Textiles to UK.

[‘ Shri D. N. Tiwary:
*49. Shri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
UXK. Cotton Board has agreed to a
higher quota of India’s exportable
finished textiles for British market for
1965; .

(b) if so, to what extent: and

(c¢) the main {erms of the new

agreement?
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The Deputy Minister in the Minis-
try of Commerce (Shri S. V, Rama-
swamy): (a) Yes, Sir.

(b) The increase is from 27 million
sq. yds. to 32-5 million sq. yds.

(¢) A copy of the agreement iy laid
on the Table of the House. [Placed
in Library, see No. LT—3798/65.]

Air-borne survey of Mines

( Shri Ramachandra Ulaka:
*50. { Shri Dhuleshwar Meena:
Shri Bhagwat Jha Arxad:

LShﬂ Yashpal Singh:

Will the Minister of Steel and
Mines be pleased to refer to the re-
ply given to Starred Question No. 87
on the 20th November, 1964 and state:

(a) whether the proposal for an
intensive air-borne survey of certain
mineralised areas with the assistance
of United States Agency for Interna-
tional Development has since been
considered by Government; and

(b) if so, the decision taken in the
matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The proposal has been referred
to the United States Agency for In-
ternational Development for the pro-
vision of necessary financial assis-
tance. A firm decision regarding the
areag to be surveyed has not yet been
taken,

Coal at Pit-heads

*51, Shrinati Renuka Ray: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that there
is a large sccumulation of stocks of
coal at pit-heads; and

(b) the steps taken for the disposal
of this stock?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The pit-
head stocks as on 1-12-64 were 4:79
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-uillion tonnes as compared to 4.47

‘Ilinn tonnes on 1-12-1963, The in-
Civaw o> only of the order of 032
.:illion tonnes.

(b) With a view to reducing the
accumulation of pithead stocks, Gov-
ernment have taken several measures
such as:

(i) reluxation of distribution con-

trol over lower grades of
coa] and soft coke;
(ii) liberalisation of licensing

policy with regard to opening
of brick kilns and soft coke
depots;

advising the State Govern-
ments  to encouruge the
growth of coal-based indus-
tries and to restrict the use
of fire-wood and charcoal in
industrial furnaces; and

(iii)

(iv) permitting consumers to draw
supplies of coal irrespective
of their quotas,

Durgapur Steel Project

. Shri Vishwa Nath Pandey:
53. \ Shri Maheswar Naik:

Will the Minister of Stee]
Mines be pleased to state:

and

(a) whether jt is a fact that Britain
has agreed to advance a loan to India
for expansion of the production
capacity of the Durgapur Steel Pro-
Ject;

(b) if so, the total amount of loan:
and

(c) the terms on which this will be
made availatle?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) to (c).
The UK Government have agreed in
principle to provide necessary assist-
ance to meet the foreign exchange
cost of expansion of the Durgapur
Steel Plant during the Fourth Plan
period. The amount of the credit and
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the terms and conditions have not yet
been settled.

Industcial Estates in Kerala

- J Shri A. V. Raghavan:
"7 Shri Pottekkatt:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether there is any scheme to
start three private Industrial Estates
in Kerala;

(b) if go, whether the L.I.C. has
agreed to provide loan assistance to
this scheme:

(c) the number of proposals re-
ceived from intending entrepreneurs
to establish these units; and

(d) where these units
cated?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) to (d). The in-
formation is being collected from the
State Government and will be laid
on the Table of the House

will be lo-

Train D at Db hkodi

( Shri P. C. Borooah:
Shri §. M. Banerjee:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shri R. Ramanathan Chettiar:
Shri Rameshwar Tantia:
Shrimati Savitri Nigam:
Shri Eswara Reddy:
Shri J B. Singh:
| Shrimati Renu Chakravartty:

Shri M. L. Dwivedl:

Shri R. S. Tiwary:

Shri 8. C, Samanta:
*55. Shri P. R, Chakraverti:
Shri P. C. Borooah:
Maharajkumar Vijaya
Ananda:
Shri Bhagwat Jha Azad:
Shri Onkar Lal Berwa:
Shri P. H, Bheel:
Shri Bade:
Shri Hukam Chand

Kachhavalya:

Shri Subodh Hansda:
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| Shri Daljit Singh:

Shri Narendra Singh Mahida.

Shri Narasimha Reddy.
Shrimati Akkamma Devi:
Shri M, R, Krishna:
Shrimati Renuka Barkataki:
Shri D, N. Tiwary:

Shri Man Sinh P, Patel:
Shri H V. Koujalgi:

Will the Minister of Railways be
pleaseq to state:

(a) whether it is a fact that a full
passenger train running between
Pamban and Dhanushkodi was totally
lost in the cyclonic storm that hit the
area on the 23rd December, 1964;

(b) if so, the total loss of life and
property involved thereby:

(c) the loss to the railway pro-
perty;

(d) whether any enquiry has been
made into this disaster; and

(e) if so, the findings thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Suabhag
Singh): (a) Yes, Sir.

(b) and (c¢). No definite informa-
tion in regurd to the total loss of life
is yet available. According to the re-
poris received, more than 100 per-
sons were in the train. Cosi of dam-
age to railway property caused by
this train accident is estimated at ap-
proximately Rs  3,70,000. Ny data in
regard to loss of public property are
yet available.

(d) and (e). This accident was en-
quired into by a Committce of three
Senior Raillway Officers and their re-
port is under scrutiny.

Trading Houses

*56. Shri Surendra Pal Singh: Will
the Minister of Commerce be pleas-
ed to refer to the reply given to Star-
red Question No. 578 on the 18th De-
cember, 1964, regarding the setting up

" of Indian trading houses on the pat-
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tern of big Department Stores in cer-
tain key centres abroad and state:

(a) the further action taken Ip
the matter; and

(b) how many such trading houses
have so far been opened?

The Minister of Commerce
Manubhai Shah): (a) and (b). The
matter has been referred to Export
Promotion Councils and our Missions
in Hong Kong and Singapore.

(Shri

Production of Aluminium

( Shri D. C. Sharma:

| Shri Subodh Hansda:
*57. { Shri S. C. Samanta:

| Shri Yashpal Singh:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether there is any proposal
under consideration to set up flve
new projects and expand the existing
ones to increase the production of
aluminjum in the country; and

(b) if so, the broad features there-
of?

The Minister of Steel and Mines
(Shri  Sanfiva Reddy): (a) and
(b). A statement is laid on the Table
of the Housc. [Placed in Library, see
No LT 3797/65].

Fifth Steel Plant

( Shri P. C. Borooah:

Shri Rameshwar Tantia:
Shri Surendra Pal Singh:
Shri D. C. Sharma:

Shri M, L. Dwivedi:

Shri R. S, Tiwary:

Shri S. C. Samanta:

Shri Sidheshwar Prasad:
Shri K. C. Psnt:
Maharajkumar Vijaya Anan
Shri Bhagwat Jha Azad:
Shri Yashpal Singh:

*58. J Shri Vidya Charan Shukla:
Shri Sezhiyan:

Shri D. D, Puri:

Shri Ram Harkh Yadav:
Shri Murli Manohar:

Shri Vishwa Nath Pandey:
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Shri Bade:

Shri Hukam Chang
Kachhavalya,

Shri Ram Sewak Yadav:

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Shri Bibhuti Mishra:

Shri P. Venkatasubbaiah:

Shri P. R. Chakraverti:

Shrimati Renuka Barkataki:

Shri Eswara Reddy:

Shri Maheswar Naik:

Shrimati Ramdulari Sinha:

Shri Sivamurthi Swamy:

Shri R. S. Pandey:

Shrimati Savitri Nigam:

Shri Kolla Venkaiah:

Shri M. N. Swamy:

Shri Koya:

Shri R, Barua:

Shri Vishwa Nath Pandey:

Shri Ravindra Varma:

N

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the UK., US.A_ steel
consortium have submitted their re-
port on setting up of the Fifth Steel
Plant in Public Sector;

(b) if so. the salient features there-
of; and

(¢) the site proposed for the same?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No,
Sir. The recommendation; of the
British Amcrican Steel works for
India Consortium regarding the loc_n-
tion of the fifth steel works in India
are expected by May 1965,

{b) and (c), Do noy arise

U.S. Import-Export Bank Loan
Shri D, C. Sharma:
Shri Mohan Swarup:

59 J Shri P. C. Borooah:

*y Shri P. R, Chakravertr.
Shri S. M. Banerjee:
[ Shri Vishwa Nath Pandey

Will the Minister of Railways be
pleaseg to slate:
(a) whether it 1s a fact that the

U.S. Import-Export Bank ha< autho-
rised a loan of £17 million to assist
in financing the Banaras Locomotive
Works:

MAGHA 30, 1886 (SAKA)

Written Answers 395

(b) if 90, the broad outlines of the
agreement; ang

(¢) how it is proposed to utilise the
loan?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The Export-Import Bank of
Washington has recently  sanctioned
a loan of US. $17 million to assist
in .ﬂnancing the foreign exchunge re-
quirements of the Diesel Locomotive
Works, Varanasi.

(b) The formal agreement is yet to
be signed. Howecver, the loan would
carry interest at the Bank's current
standard rate viz 5) per cent per
annum, and be repayable in 12 years
beginning in 1968.

(c) The loan is intended to cover
the dollar cost to be incurred in ac-
quiring in USA and shipping to India
materials &nd locomotive components
and the related services in connection
with the manufacture of 80 Diesel
locomotives at the Works.

Rallway Bridge at Bakhtiarpur

44, Shri Sidheshwar Prasad: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 179 on the 20th
November, 1964 and state:

(a) the progress made during the
last three months in the construction
of a railway bridge at Bakhtiarpur
on the Eastern Railway; anj}

(b) the stepg being taken for early
completion of the bridge?

The Deputy Miinister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). The acceptance of the
State Government for the road over-
bridge at Bakhtiarpur is still awaited
for which repeated reminders are
being issued by the Eastern Railway
to enable them to start ‘he work.
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Derailment at Amroha Station

(Shri Vishwa Nath Pandey:
45. { Shri Murli Manohar:
{ Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that an
engine with a wagon of a goods train
was derailed at Amroha on the Delhi-
Moradabad Section of the Northern
Railway on the night of 6th January,
1965;

(b) if so, the details thereof; and

(c) the loss and injury to persons
and property involved, if any?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes. The accident involved an
engine and a loco rest van ind not a
wagon.

(b) During shunting operations the
engine of train No. M. 38 Dn. Van
Goods along with a loco rest van de-
railed over points.

(c) None was injured in the ac-
cident. The cost of damage to rail-
way property was estimated at  ap-
proximately Rs  663.

Railway Over-bridge in Delhi Area

( Shri Murli Manohar:
46. { Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Will the Minister of Rallways he
pleased to state-

(a) whether the Railway over-
bridges in the Delhi area have been
duly repaired and widened;

(b) if not, when these are likely to
be repaired; ang

(¢) the
thereon?

estimated expenditure

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Three ;oad over-bridges are be-
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ing widened in Delhi area, viz, Pul
Bangash, Dufferin and Pul Mathai.

(b) The work on the Pul Bangash
bridge has been completed as far as
Railway is concerned. The work on
Dufferin bridge is expected to be
completed by 31-3-1965 and on Pul
Mathai by 30-6-1965.

(c) The estimated cost of widening
of these bridges is as under:

(1) Pul Bangash Rs. 1,98,768.
(i) Dufferin Bridge .. Rs. 1,58,036.
(iii) Pul  Mathai Rs. 3,80,981.

Electrification of Moghulsarai-Kanpur
Section

Shri Ram Harkh Yadav:
Shri Murli Manohar:
*47. { Shri Vishwa Nath Pandey:
| Shri S, M. Banerjee:
_ Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether the electrification of
the Moghulsarai-Kanpur  Section of
the Northern Railway has started;

(b) if so. the progress made so far;
and

(c) when the electrification iy cx-
pected to be completed?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The work on Moghulsarai-Al-
lahabad section (157 Roule Km) is
nearing completion. The progress of
the work on Allahabad-Kanpur sec-
tion (192 Route Km) is indicateq in
the statement given below.

STATEMENT
Civil Engineering Works:

(a) Re-modelling of yards 87.5%
(b) Modification to foot-over-
bridges 1007
Modification to road-over-
bridges 507
Modification to platform
sheds 75%
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(c) Staff quarters 80%
(d) Overhead equipment
maintenance depots 100%
Repeater stations %%
(e) Loco Shed 50%
(f) Loading gauges and pro-
tective screens 100%
Overhead Equipment:
(a) Wiring plans 100%
(b) Pegging plang 949
(c) Casting of foundations 55%
(d) Switching and booster
transformer stations. 13%

Signalling end Tele-communication:
(a) Modifications to signalling

installations 38%
(b) Colour-light signalling
work 28%
Power Supply:

All transformers have been receiv-
ed in India. The construction work
on 132 KV transmission lines is in
progress.

Posts & Telegraphs Department works:
(a) Cable trenching 100%
(b) Cable laying 10%

(¢) The targets for completion of
work on the Moghulsarai-Allahabad
section is March 1965, subject to the
completion in time of sub-station
work by the U.P. State Electricity
Board, and on the Allahabad-Kanpur
section—March 1966.

Daurala-Mawana-Hastinapur
Rall Line

(Shri Ram Harkh Yadav:
48. Shri Murli Manohar:
Shri Vishwa Nath Pandey:
-

Will the Minister of Railways be
pleased to state:

(a) the progress made in the survey
of the Daurala-Mawana-Hastinapur
railway line;

(b) whether the engineering survey
report has been submitted to Govern-
ment;
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(c) if not, when it is likely to be
submitted; and

(d) total expenditure incurred so
far? :

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
and (b). Reconnaissance-cum-preli-
minary Engineering and Traffic Sur-
veys have been completed and the
Survey Reports, received recently, are
under examination of the Railway
Board,

(c) Doces not arise.

(d) The total expenditure so far in-
curred on the surveys is Rs. 80 thou-
sands approximately.

Wagons

Shri Ram Harkh Yadav:
Shri Murli Manohar:
49. ) Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
( Shri Dhuleshwar Meena:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Rail-
ways have started the manufacture of
different types of wagons in their
Workshops;

(b) if so. the progrecss made so far;

(c) the number of wagons completc-
ly manufactured so far; and

(d) the total expenditure incurred

thereon?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) Capacity to produce aboug 7000
wagons in terms of four-wheeler units
per year has been developed in Rail-
way Workshops so far.

(c) 15150 wagons in terms of four-
wheeler units have been manufactur-
ed in Railway Workshops during the
period January, 19860 to December,
1964,
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(d) The estimateq expenditure in
the manufacture of these 15150 wagons
is approximately Rs. 24 crores.

Rajasthan Air, Rail Transport
Passengers Association

( Shri Ram Harkh Yadav:
50. { Shri Murli Manohar:
| Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:
(a) whether the recommmendations

of the Rajasthan Air, Rail Trensport
Passengers Association made at its
conference held at Jodhpur in Oecto-
ber, 1984 have been received by Gov-
ernment; and

(b) if so, the action thereon?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) A memorandum contain-
ing several suggestions was handed
over to the General Manager of
Northern Railway, at Jodhpur in
October 1964.

(b) The suggestions are under ex-
amination by the Northern Railway
Administration.

Broad Gauge Rail Line to
Bhavanathpur

(Shri Murli Manohar:
51. { Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov-
ernment decided to introduce a broad
gauge Railway line to Bhavanathpur
for the easy movement of limestone to
the Bokaro Steel Plant;

(b) if so, the progress made so far;
and

(c¢) the estimated expenditure there-
on?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes. A broad guage railway sid-
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ing from Meralgram to Bhavanathpur
is being constructeq by the Northern
Railway, at the cost of M|s Bokaro
Steel Ltd., for transporting lime stone
to Bokaro Steel Plant. .

(b) The work has just been teken
in hand.

(c¢) The estimated cost is epproxi-
mately Rs, 4 crores.

Prices of Cotton

Shri Sham Lal Saraf:
52. { Shri P. R. Chakraverti:
( Shrimati Savitri Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that there
has been a bumper crop of cotton in
1964; -

(b) if so, the reasons for the rise in
cotton prices; and

(c) whether thig unexpected price
rise has affected the production and
sale of cotton plece goods on the stipu-
lated rates? -

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Rama-
swamy): (a) The official estimate of
the current seasons (1964-85) crop is
not yet available. On the basis of
trade estimates, the crop is expected
to be of the order of 58 to 59 lakh
bales.

(b) The rise in prices of cotton is at-
tributable to speculative tendencies,
the rush for purchases by some textile
mills and the tendency on the part of
some of the growers and co-operatives
to withhold stocks. There has also been
some delay in the movement of crop

in certain areas like Vidarbha and
Khandesh,
(¢) No, Sir. A keen vigilance is

being kept to see that prices remain at
satisfactory levels, that growers get
good prices and that mills are provid-
ed with adequate supplies.



403 Written Answers

Dining Car

53. Shri Chuni Lal: Will the Minis.
ter of Rallways be pleéased to state:

(a) whether it is a fact that a dining
car which used to be attached with the
Ahmedabad-Delhi 203 Up and 204
Down Mail traing has now been sus-
pended;

(b) if so, the reasons therefor; and

(c) whether there is any proposal
under consideration to re-introduce
the same?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The Dining Car
service which earlier obtained on Nos.
203 Up|204 Down Ahmedabad-Delhi
Express (not Mail) trains, was dis-
continued with effect from 1st Octo-
ber, 1957 with a view to easing over-
crowding in these traing by providing
a passenger coach in place of the din-
ing car. The catering facilities en-
route were adequately strengthened.

(¢) No.

Railway Catering Supervisory
Committees
54, Shri Chuni Lal: Will the Minis-
icr of Railways be pleased to sfate:

(a) whether there are Railway
Catering Supervisory Committeeg for
cach Railway for supervising the
catering establishments;

(b) if so, their functions and the
facilities which are being provided to
them; and

(¢) the mode of constitution of such
Committees and the authority compe-
tent to appoint members thereon?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) and (¢). A note furnishing the
mformaticn required is attached.
[Placed in Library. See No. LT-3799 /
85].

2155 (Ai) LSD—3.
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Vending Contractors on Northern
Railway

55 Shri Chuni Lall: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that a large
amount of money" is in arrear on ac-
count of licence fees and rents from
the vending contractors on the Nor-
thern Railway:

(b) if so, the amount of arrears for
the last three years;

(c) whether it ig also a fact that
vending contractors generally sub-let
their vending contracts after getting
them and show the sub-lettees as
their employees;

(d) if so, the steps proposed to be
taken to check it;

(e) the number of contractors who
arc allotted more than two vending
contracts at different stations on the
Northern Railway during the above
period; and

(f) whether any preference is given
to Cooperative Societies, Political Suf-
ferers, Unemployed persons and insti-
tutions such as Annapoorna in allott-
ing the contracts?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). A sum of Rs.
32,124.07 P has been outstanding as on
31-12-1964,

(¢) and (d). It is not correct that
vending contracts are generally sub-let
by the contractors to their employees.
But, whenever specific complaints of
thig nature are received, detailed en-
quiries are made and in cases where
sub-letting is established the contragts
are summarily terminated.

(e) There are 18 contractors on
Northern Railway who have a total of
more than 2 units of vending cater-
ing contracts.

(f) No preference is given to politi-
cal sufferers, unemployed persons, ins-
titutions such as the Annapoorna or to
Co-operative Societles,
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Ambala Improvement Trust

56. Shri Chuni Lal: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
Ambala Improvement Trust has ask-
ed for the transfer of Railway land to
the Trust for improvement on the
basis of exchange under mutual agree.
ment for the benefit of Railway as
well as Improvement Trust: and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The Railway lan in question is
required for Railway’s own develop-
ment works, and cannot be spared.
The Chairman of the Improvement
Trust has been informed accordingly.

Export of Iron Ore

{ Shri Ram Harkh Yadav:
57. { Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Commerce be
pleased to state:
(a) the quantity of Iron ore ex-
ported during the year 1963-64;
(b) the quantity purchased, coun-
try-wise; and
(c) the foreign exchange earned?
The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). A state-
ment showing countywise exports of
iron orc during 1963-64 indicating
both the quantity and value (i.e. of

foreign exchange earned) is ag fol-
lows:
STATEMENT
Quantity  Value in
Country in M/T Rs

(in lacs) (in lacs)
Japan . . . 238t 1154
Czechoslovakia . 7-07 317
Rumania . 489 234
Yugoslavia . . 282 121
Poland . 1-60 79
Hungary. . 1-03 53
Germany (East) 05 26

41°77 1986
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Boiler Plant in Tiruchi

Shri Himatsingka:
58.{ Shri Rameshwar Tantia:
| Shri P. C. Borooah:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Starred Question No. 232 on
the 2Ist February, 1964 and state the
progress since made with regard to the
setting up of a High Pressure Boiler
Plant in Tiruchi (Madras) with Czech
collaboration?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibud-
hendra Misra): Work relating to
foundations, flooring, drainage and
sewarage in respect of three main fac-
tory blocks has been completed. Mec-
hanical and maintenance shop is ex-
pected to be completed by the end of
this month. Civil work in respect of
other factory blocks is progressing.
About 86 per cent of equipment order-
ed from Czechoslovakia and indigen-
ous sources have been received. Manu-
facture of jigs, tools, fixtures and cer-
tain value fittings has commenced,

121 technicians are undergoing ad-
vanced training in Czechoslovakia; 19
have returned after completion of
training.

Out of 1310 houses approved for
construction in the first stage, 1100
have been completed.

Train-Bus Collision Near Chupra
Junction

Shri D. C. Sharma:
59.{ Shri Bibhuti Mishra:
|_Shri K. N. Tiwary:
Will the Minister of Railways be

pleased to state:

(a) whether. the enquiry into the
train-bug  collision at an unmanned
level crossing near Chupra (North
Eastern Railway) on the 9th Decem-
ber, 1964 has been completed;

(b) if so, the findings thereof; and
(c) the action taken in the matter?
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Tii- Deputy Minister in the Minis-

try ¢o: Rai'ways (Shri Sham Nath):
(a) Yes.
(b) and (c). The accident was caus-

ed by the rash and negligent driving
on the part of the driver of the motor
bus. No railway staff has been held
responsible.
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Rallway Bridge over Jamuna

61. Shri Surendra Pal Singh: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
work on the Railway Bridge over the
Jamuna river near Purana Qila, Delhi,
is not progressing according to the
schedule; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Although progress on
the Yamuna bridge itself is more or
less according to anticipations, com-
missioning of the same, as part of the
Avoiding line project bgtween Tughla-
kabad and Ghaziabad may take some
more time, on account of the delay in
completion of the several important
road under/over bridges, in conjunc-
tion with the U.P. State authoritiee
and the Delhi Administration.

Jumna Bridge, Dethi

( Shri Yashpal Singh:
62. { Shri Bhagwat Jha Azad:
{ Shri Heda:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Rail-
way _ officials manned the Jumna
Bridge on New Year's Day for four
hours;

(b) if so, the reasong therefor; and

(¢) the steps Government contem-
plate to take to end this practice?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Yes, Sir. The practice of
closing of Jumna Bridge roadway
Delhi, for a few hours every year is
being observed in order to assert the
Railway’s right of ownership. During
this time the public is allowed to pass
on with permits which are freely issu-
ed by the Railway officials at site.
Public notices in the form of printed
bills are pasted on the approaches of
the bridge and every adjoining De-
puty Commissioner is informed about
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it. A notice is also issued in the
Press for the convenience of public.

(c) On account of legal complica-
tions this practice will have to be con-
tinued.
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Woollen Textile Retailers

o J Shri Yashpal Singh:

* _ Shri Bhagwat Jha Azad:

Will the Minister of Commerce be
pleased to state:

(a) whether his attention hag been
drawn towards an article published in
the ‘Patriot’ of the 5th January, 1965,
that consumers are cheated by wool-
len textile retailers by as much as 41
per cent;

(b) if so, whether an inquiry has
been ordercd to ascertain the truth of
the matter; and

(c) if so, the results thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Ramas-
wamy): (a) Yes, Sir.

(b) and (c). There is no statutory
control either on ex-mill prices or re-
tail prices of woollen fabrics. There
has been some increase in the prices
of woollen fabrics particularly worst-
ed fabrics, Which is mainly due to:—

(i) extreme shortage of imported
raw materials due to scarciy
of foreign exchange; and

(ii) consequent reduction in the
production of fabrics and
knitted goods of imported
wool,
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The short-fall in the availability of
yaw material is being sought 5 be re-
me. ‘ed by encouraging the industry to
utilise a larger quantity of indigenous
wool.

Sale of Diplomatic Cars

/ Shri Yashpal Singh:
\ Shri Bhagwat Jha Azad:

Will the Minister
bhe pleased to state:

65,

of Commerce

(a) the number of cars purchased
from various Diplomatic  Missions
and sold during the last three years;

(b) how many of them were given
to Government offices and Depart-
ments for using them as staff cars;
and

(¢) the total amount paid by the
various Government Departments on
the purchase of these cars?

The Minister of Commerce (Shri
Manubhai Shah): (a) Since the in-
troduction of the scheme in Novem-
ber. 1962. for the purchase of im-
ported cars by the State Trading
Corporation, a total number of 911
cars has been purchased upto the
31st January, 1965.

(b) Out of the 911 cars, 192 have
been allotted to Central and State
Government departments and offices,
108 sold to tourist agencies, 102 cars
to Public Sector Undertakings and
374 cars sold through public auction.
129 cars are in stock.

(¢) Rs. 48,31,3%4.11p for
allotted to  CentrallState
ments.

192 cars
Govern-

Tmduet: 1

in Goa

ial De t Corporation

( Shri Rameshwar Tantla:
66. Shri Yashpal Singh:
{_Shri S. M. Banerjee:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up an
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Industrial Development Corparation
in Goa in 1965-66; and

(b) if so.
set up?

when it is likely to be

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The question of setting up an indus-
trial development corporation in Goa
is under the consideration of the
Government of Goa.
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Natlonal Ind ial Develop
Corporation

J Shri P. R. Chakraverti:
‘L Shri K. N. Tiwary:

Will the Minister of Industry and
Supply be pleased to state:

(a) the steps taken to expand the
consultancy services provided by
the National Industrial Development
Corporation; and

(b) whether design and develop-
ment groups are proposed to be in-
cluded in each new production plant
where foreign know-how is availa-
ble?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Tech-
nological Consultancy Bureau of the
National  Industrial Development
Corporation was set up in the latter
half of 1960, Its range of consulting
engincering services has been gra-
dually expanding since then. It has
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already undertaken a number of as-
signments in connection with the
planning of industrial projects in the
public sector, such as demand sur-
veys, techno-economic investigations,
site investigations, etc. It has also
started undertaking the designing of
new plants and has recently been en-
trusted with such work relating to
two major projects.

It is intended to expand further
the scope and capacity of this Bureau
so that it can make a significant
contribution towards providing consul-
ting engineering services to selected
industrics during the coming years.
Suitable and experienced technical
personnel are being recruited to the
organisation to keep up with the In-
creasing workload and as far as ac-
commodation available will permit.

(b) Design and development groups
in new production plants are primarily
intended for dealing with the future
developments within these plants.
The Technological Consultancy Bureau
of the National Industrial Develop-
ment Corporation will be prepared to
provide expert advice in such connec-
tions, but the working of these groups
will have to be the responsibility of
the production unit concerned.

Copper Deposits in Lahaul-Spiti

0 f Shri Heda:
"\ Shri Krishnapal Singh:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that copper
deposits have been found in Lahaul-
Spiti District;

(b) it so, the estimated size of the
deposits; and

7

(c) the measures taken to explo?t
thesé deposits?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Only indi-
cations of occurrences of copper ore
have been found by the expedition
party sent by the Geological Survey
of India in 1963 in some places in
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Lahaul-Spiti. The economic poten-
tiality of these occurrences will be
determined after detailed work has
been carried out,

(b) and (c). Do not arise.

President’'s Awards to Public Sector
Industrial Undertakings

( Maharajkumar Vijaya
Ananda:
Shri Onkar Lal Berwa:
Shri Hukam Chand

| Kachhavaiya:

(_Shri Bade:

.

Will the Minister of Industry aad
‘Supply be pleased to state:

(a) whether any proposals have
been made to work out a better com-
parability basis for giving President’s
Awards to the Public Sector Indus-
trial Undertakings; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The matter is under consideration.
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Substitution of Oil for Coal

73. Shri G. Mobanty: Will the
Minister of Steel and Mines be
pleased to refer to the reply given
to Unstarred Question No. 564 on
the 27th November, 1964 and state:

(a) whether Government have
considered the recommendations of
the World Bank Study Team regard-
ing the substitution of oil for coal;
and

(b) if so, Government's
thereto?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Government is still considering these
recommendations in all their aspects.

reaction

HEL, Bhopal

Shri Vishram Prasad:
74. ! Shri Bade:
 Shri Onkar Lal Berwa:

Will the Minister of Industry and
Supply be pleasced to state:

(a) whether the Heavy Electricals
Limited, Bhopal has accepted orders
and executed them for the private
sector since its establishment; and
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(b) if so, the total value of such
orders”

The Deputy Minister in the Minis.
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The value of orders so far
booked amounts to Rs. 9.6 crores
(approx.) and the value of orders
executed already is Rs. 2.4 crores
(approx.).
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Small Scale Industries

76. Shri 8. B. Patil: Will the Minis-
ter of Indastry and Supply be pleas-
ed to state:

(a)  whether  Government  are
aware that most of the materials
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allotted for running the small scale
industries are not being properly
utilised;

(b) whether there is any agency
to supervise thal the materials like
stainless steel. copper and camphor
allotted to each State are being uti-

lised for the purpose for which they
are allotted; and

(c) if not, the steps proposed to
be taken?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Government.
do not agree that most ol the mate-
rials allotted to small scale indus-
tries are not being properly utilized.

(b) and (c). The detailed distri-
bution of raw matcerials allocated to
the various States is done by the
State Governments who have the or-
ganisation for inspecting the units
and ensuring the proper utilisation.
of such raw materials,
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Import of Cotton

( Shri Solanki:

| Shri Narasimha Reddy:
Shri M, S. Murti:

Dr. Ram Manchar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

79.

Will the Minister of Commerce be
pleased to state:

(a) the amount of premia collect-
ed by the Indian Cotton Mills Fed-
eration, Bombay on the imports
of cotton into the country during the
year 1963;

(b) the manner in  which this
premia was utilised; and

(c) the names. location and the
amount received by each of the
mills in the form of export incen-
tives or otherwise?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. RKama-
swamy): (a) to (¢). The Indian
Cotton Mills Federation is an orga-
nisation of the cotton textile indus-
try and not a Governmental organi-
sation, and Government are not, there-
fore, in a position to give any autho-
ritative information regarding the
collections made by that body or
their utilisation.
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Import of Cotton

( Shri Solanki:
Shri Narasimha Reddy:
2 Shri M. S. Murti:
* ] Dr. Ram Manohar Lohia:
| Shri Kishen Pattnayak:
| Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state:

(a) the total quantity of global
cotton and also cotton under P.L. 480
imported into this country during the
year 1964;

(b) the names and location of the
mills to whom cotton has been allot-
ted; and

(¢) the quantities of cotton allotted
to each of them?

The Deputy Minister in the Minls-
try of Commerce (Shri S. V. Rama-
swamy): (a)—

Global cotton (including

barter) 400,826 bales

1. L. 480 cotton 382,360 bales

783,186 ba es

‘ToTAL .

(b) and (¢). The information is
being collected and will be laid on
the Table of the House.

Etawah-Bhind Rail Link

81, Shri G. N, Dixit: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived representation from Etawah,
Bhind and Gwalior for a rail link
between Etawah and Bhind; and

(b) if so, the reaction of Govern-
ment thereto?
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The Depaty Minister in the Minis-
try of Railways (Sari Sham Nath):
(a) Yes.

(b) An investigation carried out
in 1952 revealed that the line would
not be remunerative. The cost of
the line (21 miles) was then put at
about 433 lakhs on account of having
to provide three large bridges over
the Yamuna, Chambal and Kunwari
rivers. Present-day cost may be
more than double and naturally the
project will be only more unremu-
nerative. With the limited funds
and resources available for construc-
tion of new lines, the chances of
taking up this line for construction
in the near future appear to be slim.

Paper Mill in Punjab

82. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether jt is a fact that some
firms have applied for licence
through the Punjab Government for
setting up a Paper Mill at Talwara
necar Bhakra; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Only one firm applied and has been
granted licence under the Industries
(Development and Regulation) Act,

1951, for establishment of a news-
print mill at Talwara near Bhakra
in Punjab.

Mukerian.Talwara Railway Line

83, Shri Daljit Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 3052 on the 1lst Sep-
tember, 1961 and state the progress
so far made in the construction of
the Mukerian-Talwara Railway line
on the Northern Railway?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):

The earthwork and bridges for this
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line are substantially completed and
linking of track is in progress. Over
all progress is about 85 per cent.

Pulp Manufacturing Plant

{ Shri Vidya Charan Shukla:
Shri D. N. Tiwary:

Dr. L. M. Singhvi:

Shri R. S, Pandey:

Shri R. Barua:

(_ Shri L. N. Bhanja Deo:

.

—_——————

Will the Minister of Industry ana
Supply be pleased to refer to the
reply glven to Unstarred Question
No. 229 on the 20th November, 1964
and state:

(a) whether any decision has been
taken regarding the proposal/to set
up a Pulp Manufacturing Plant in
the Fourth Five Year Plan period in

the Public Sector in Madhya Pradesh:

and
(b) if so, the nature of decision?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Not yet.
Sir.

(b) Does not arise,

Electric Train betweem Madras and
Arkonam

g5. J Dr. P Srinivasan:
2L Shri Paramasivan:

Will the Minister of Rallways be
pleased to state:

(a) whether there is any proposal
to run an electric train between Mad-
ras and Arkonam; and

(b) if so. the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.
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Alarm Chain in Faizabad-Lucknow
Pasgenger Train

7 Shri Murli Manohar:
86. ! Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that (h-
alarm chain in the Faizabad-Lucknow
passenger train has been blanked off
from November, 1964;

(b) it so, the reasons therefor; and

(¢) when the chain apparatus is
likely to be restored?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Sabhag
Singh): (a) Yes.

(b) Due to heavy incidence of un-
authorised alarm chain pulling on No.
IFBL Faizabad-Lucknow train, the
alarm ohain apparatug in that train
was blanked off with cffect from 1st
November, 1964.

(c) The question of restoration of
alarm chain apparatus on this train is
proposed to be examined in the mid-
dle of March, 1865,

Railway Fare between Rajendra Pul
Halt-Hathidah Junction

87. Shri D. D. Purl: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
actual distance between Rajendra Pul
halt and Hathidah junction on Moka-
meh-Barauni section of the Eastern
Railway is 3 Kilometer whereag the
chargeable distance has been fixed at
39 Kilometer; and

(b) if so0, the steps taken or pro-
posed to be taken to rectify it?

The Minister of State im the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). The charge-
able distance for coaching traffic bet-
ween Rajendra Pul Halt and Hathi-
dah Junction is 40 kilometers where-
a. the actual distance is 3:34 kilome-
fers. Thig is due to inflation in the
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distance for charge since construc-
tion of the bridge was not financially
justified without inflation. The infla-
tion has been fixed so that the traffic
pays no more than before the cons-
truction of the costly bridge. '

Since the inflation has been delibe-
rately fixed, the question of rectify-
ing it does not arise.

Export of Rum

88. Shri D. C. Sharma: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that Indian
rum is quite popular in Europe; and

(b) if so, the steps tuken to explore
markets abroad for exports?

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(b) Doeg not arise.

(Shri

Pilferage Cases

89. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) the number of pilferage cases
and loss of railway equipment from
coaches during the year 1964 till the
end of January, 1965 on all the Indian
Railways;

(b) the amount of losses
during the above period: and

(¢) the losses on this account dur-
ing the ycars 1962 and 19632

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

involved

Singh): (a) 27,131 in 1964; 1,910 in
January, 1865.

(b) Rs, 16.74,613 in 1964; Rs.
109,433 in January, 1965.

(c) 1962—Rs. 10.24,448, 1963—Rs.
15,03.862.

Karjat-Khopoli Line

90. Shri Dighe: Will the Minister
of Rallways be pleased to state:

(a) whether Government are aware
thuat the Karjat—Khopoli Railway line
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is the only part of the Bombay-Pouna
Railway line which remains to be
clectrified;

(b) whether it is a fact that there
is a demand from the public for the
clectrification of this line; and

(¢) when Government propose to
undertake the electrification of this
line?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Yes.

(¢) There is no proposal to elec-
{rify Karjat-Khopo!i section at pre-
sent as the traffic can be easily dealt
with by steam traction.

Divisional Superintendent Office,
Northern Railway

{ Shri Buta Singh:

) Shri Onkar Lal Berwa:
3 Shri Gulshan:

| Shri P. H. Bheel:

s1.

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Spe-
cial Police Establishment raided the
officc of the Divisional Superinten-
dent, Northern Railway, New Delhi
in December, 1964 and January, 1965
and caught red-handed some mem-
bers of staff of the Commercial
Branch; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir. The special
Police Establishment raided the Divi-
sional  Superintendent’s office on
18-1-1965 and apprehended an em-
ployee of the Commercial Branch
while accepting Rs. 300 as illegal gra-
tification from a partner of a firm who
had tendered for a cvcle stand con-
tract.

(b) The employee was arrested by
the police and later released on bail
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the same day. SPE is making fur-
ther investigations. The employee
has been placed under suspension.

Doubling of Itarsi-Jabalpur Line

92. Shri Hari Vishau Kamath: Will
the Minister of Railways be pleased
to state:

(a) whether the implementation of
the project of doubling the track bet-
ween Itarsi and Jabalpur, Central
Railway, is lagging behind schedule;

(b) if so, the reasons therefor; and

(c) the steps that are being taken
to accelerate the pace and expedite
the completion of the project?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) and (c). Do not arise.

Arab Common Market

92, Shri Hari Vishnu Kamath: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
Governments of several Arab coun-
tries have recently decided to form
an Arab Common Market;

(b) if so, the names of such coun-

tries and the ciraumstances which
led to the said decision;
(¢) whether Government have

attempted to assess the repercussions
thereof on India’s foreign trade; and

(d) if so. the broad features there-
of?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. Five Arab countries namely
U.AR, Iraq, Syria, Jordan and Kuwait
have joined to form an Arab Com-
mon Market. Common Market is one
of the projects envisaged under the
‘Economic Unity Agreement reached
in Cairp in 1964, between member
states of the Arab League.

(c) and (d). The Arab Common
Market hag formally come into being
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from Ist January, 1965 and it is too
premature to assess its repercussions
on India's foreign trade.

T ot T o

94. ot fffr fawr : w7 T
Y og q@T A FAT FGT

(%) a1 ug 7= & fir fagre avarc
¥ uir &1 € fr Wl g ge,
T g ey W A afaEr ¥
TN agT & ¥ ; "W

() afz &, a1 38 97 1 favig

‘fwma?

e oswrew 6 IgEer  (fY
aRAN) : (F)FR(F) a1, 92T 7}
FagT 9 ate T oaifaad qv =y
( Terminal Tax ) &AM F e
¥ fagry qaeee ¥ gl g ¥ FrE
FaT J3 faelr & 1 1958 # TSy
FAET A G K 41 fe azan,
AAYZ, FWO7, T AT T ¥
q-w a7 g fagi a7 w7 s
oaTF | IA AEY TST AL AT g4
fear mm ar f ¥ oifadt qv v
A0 % 999 97 AT e fEm oo
aHAr & I TG ATHIT 97 AEE
¥ A13-T AT mfad) 97 qAT§ FT
|y

Export of Textiles to Ireland

f Shri Dinen Bhattacharya:
95. \ Dr. Ranen Sem:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Irish Government is putting restric-
tions on textile imports from India;
and

(b) if so, how it would effect our
export trade?
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The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). It is under-
stood that some restrictions have
been announced by the Irish Repub-
lic on imports of cotton textiles from

some countries, including India. De-
tails are being ascertained.
e ot Aren & Ay faftw T AW

\

07 ftﬂwe |lo AT :

L s g we

a1 @K WAl AR XN AT FAT
36 f 71 TToE & e fad ¥
searet #1 gfag AT @A @Y ATy
arfaat @ Afar ¥ far wer qar
Arar ¥ 19 faae megi =0 & fd
EATgT FIA FT &S geara frArmfa
g7

TR HATHY W TS (!To
T o) : srErs AT 25 Sy
A 2 9N, 1965 A% AWM W T
=g wer £ fafws oot & m@f
o™ w7 g8t ¥ o gty arfagy
gem A9 a1 A7 § ¥ wfiw @
wen w# ¥ ) T W grATATe & fAw
A e w9 A sfEer aw 2
fr7 WY dwfar g v fae
ot 91 7E 2 T wrEmEAT ¥ AT
W AqWA 97 A= qrdy mfent ¥
mardws wfys fef qq & fam
qafaT wa=1 fFar Fvrm

Cement Factories in Andhra Pradesh
0 { Shri Daji:

\_ Shri Warior:

Will the Minister of Industry and
Supply be pleased to atate:

(a) the number of licences grant-
ed for the seiting up of cement
factories in Andhra Pradesh during
the period from 1st April, 1962 to
31st December. 1964;
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(b) whether Government are aware
that no progress has been made with
regard to the projects at Bhongir,
Bonakalu and Yerraguntla; and

(c) if so, the action proposed to be
taken in the matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c¢), No
licencf> was granted for the setting
up of cement factories in Andhra
Pradesh during the period from 1lst
April, 1962 to 3lst Deczember, 1964
Two schemes for the setting up of
cement factories at Yerraguntla and
four schemes for the locations at

Bonakalu, Tandur, Alampur and
Asifabad have been approved dur-
ing this period. Of the two
schemeg for Yerraguntla, one has

been cancelled. The progress of all
the remaining schemes as well as
the Bhongir cement factory scheme

in respect of which a licence was
issued in 1961 is being closely
watched.
Pig Iron Plant at Yellandu
{ Shri Dajl:

106. 3 Shri Warlor:

Will the Minister of Steel and
Mines be pleased to state:

(a) the progress made by the

Andhra Pradesh Industrial Develop-
ment Corporation for the setting up
of a Pig Iron plant at Yellandu,
Khammam District, Andhra Pra-
desh; and

(h) whether any licence has heen
granted?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): () The
Andhra Pradesh Industrial Develop-
ment Corporation are examining the
merits of the different processes for
the production of pig iron using
locally available resources. They
have reccived preliminary offers from
some firms in West Germany, Nor-
way and the UK. for the supply of
plant and equipment and these are
being studied by them. Samples of
raw materials have been sent to
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these firms for laboratory tests. The
Corporation are now awaiting final
offers which are expected to be re-
ceived shortly after these tests are
completed.

(b) Not yet, Sir. The question of
granting a licence will arise only
. after the Corporation submit con-
crete proposals to the Government
and these have been found economic.
Low Temperature Carbonisation
Plant at Kothagudium

J Shri Dafji:
101 2 Shri Warlor:

Will the Minister of Steel
Mines be pleased to state:

and

(a) the present stage of the pro-
posal to set up a law temperature
carbonisation plant at Kothagudium
(Andhra Pradesh) by the Singareni
Collieries Company;

(b) whether the examination of
the project report has since been
concluded; and

(c) it not, the reasons therefor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
‘The feasibility report submitted by
the Singareni Collieries Company
Lid. for the setting up of a low
temperature carbonisation plant in
Andhra Pradesh has been examined
by the Gover! t. The lusion
in this study having been found
encouraging, the Company has been
asked to go in for a detailed project
report so that further action towards
implementing the scheme can be
taken.

Katihar Jute Mills

{ Shri Daji:
102. ﬁ Shri Warior:
| Shri Bibhuti Mishra:
Will the Minister of Commerce be
pleased to state:
(a) whether it is a fact that the
Committee appointed under Section
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15 of the Industries (Development
and Regulation) Act, 1957 to investi-
gate into circumstances of fall in the
volume of produdtion in respect of
Jute textiles manufactured at Kati-
har Jute Mills, Katihar ?Bihar) has
since submitted its Report;

(b) it so, its main findings; and

(¢) the action Government propose
to take on them?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) Yes, Sir.

(b) The following are the main
findings of the Enquiry Committee
appointed to investigate in the
affairs of Katihar Jute Mills (P) Ltd.
Katihar.

The closure of the Mills with effect
from 1st January, 1965 will cause
substantial fall in the volume of pro-
duction of Jute Textiles manufactur-
ed in the said Mills compared to the
total output of jute textiles in the
State of Bihar.

The condition of the machinery at
the mills is very bad and the owners
have taken no serious steps towards
modernisation of the mills. The
financial condition of the mill is very
bad.

The re-opening of the mill can be
achieved by Government taking over
of ‘the management of the mills
through an Authorised Controller. It
is recommended that the mills could
be re-opened after arrangements
have been made for:

supply of adequate power sup-
ply to run at least 330 looms;

the Mill is partially modernised;

for placing orders with the
machinery manufacturers for
complete modernisation:

for financial assistance to be
secured through the State
Government and the Indus-
trial Development Bank.

(c) The matter is atill under con-
sideration.
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Allotment of non-ferrous Metals to

Mysore

103. Shri Sivamurthi Swamy: Will
the Minister of Industry and Supply
be pleased”to state: :

'

(a) the quantity of copper, zinc,
tin-ingots, galvanized tin sheets, tin
plates, stainless steel and other non-
ferrous metals allotted to the Mysore
State and direct to the large-scale
industries in Mysore State during the
year 1964-65;

(b) the allotments made to the
Maharashtra, Andhra Pradesh and
Madras States in comparison to the
allotments made to the Mysore State
during the above period;

(c) whether it is a fact that the
Sitate Government of Mysore have
urged upon the Centre for an in-

creased allotment of these metals to
(nable them to assist artisans of
Hubli who are engaged in the manu-

facture of brass and copper utensils;
+nd

(d) if so, the action being taken
11 the matter?

The Deputy Minister in the Minis-
t'y of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). The
required information is being collect-

ed and will be pladed on the Table
cf House.

Shortage of Jute

104. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
jute mills in the country are suffer-
ing from acute shortage of raw jute;

(b) if so, the requirements of these
mills and supply prospects of raw
jute for the first half of 1965; and

(c) the steps being taken to meet
the situation?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) and (c). Do not arise.
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Railway Bridge over Ravi

J Shri Inder J. Mathotm:
. Shrimati Ramdulari Sinha:

Will the Minister of Rallways be
pleased to state:

105.

(a) the proposed date of the com-
pletion of the Railway bridge over
River Ravi linking Pathankot (Pun~
jab) with Kathua (Jammu and
Kashmir) by rail; and

(b) whether the construction work
of the bridge is proceeding according
to schedule?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Based on the present
progress of fabrication and erection of
the girders (17-150' spans and 2-60'
spans) present anticipations are that
the bridge will be completed by 30th
September, 1965. Efforts were ori-
ginally being made to complete the
bridge by 31st March, 1985. How-
ever due to labour trouble in the
works of the fabricating firm, pro-
gress of supply of fabricated girders
fell short of expectations and com-
pletion before 31st March, 1965 could
not be achieved.

Kathua Railway Station

{ Shri Inder J. Malhotra:
7\ Shrimati Ramdulari Sinha:

Will the Minister of Railways be
pleased to state:

106.

(a) whether Government have
taken any decision about the category

of the proposed Kathua Railway
Station in Jammu and Kashmir
State; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) Kathua Railway Station will
be a ‘B’ class terminal Station with
watering and goods shed facilities. A
waiting hall is being provided in the
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Station building in addition to the
usual Booking, Telegraph and Parcel
offices.

Pathakhera Coal Field

107. Shrimati Maimoona Sultan:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that two
superior-grade coal seams have been
discovered in the Pathakhera Coal
field in Madhya Pardesh;

(b) if so, the nature and estimated
extent of the reserves; and

(c) the schemes for the exploita-
tion of these reserves?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b)
Reserves of about 60 million tonnes
of coal have been proved in the
Pathakhera coalfield. A small per-
centage of this coal is in Grade I, but
much of the coal is expected to be
the lower grades.

(c) The National Coal Development
Corporation has opened an under-
ground mine with a production target
of 0:45 million tonnes. The question
of developing another mine will be
considered in the context of further
demang for this coal.

ECAFE Committee on Trade

108. Shrimatli Maimoona Sultan:
Will the Minister of Commerce be
pleased to state:

(a) whether it i3 a fact that a
meeting of the ECAFE C-mmittee
on Trade was held at Bangkok in
January, 1965;

(b) if so, who represented India at
the meeting;

(c¢) the decisions taken by them:;
and

(d) the action being taken by Gov-
ernment on them?

The Minister of Commerc- (Shrl
Manubhal Shah): (a) Yes, Sir. It
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was held from 25th January to 2nd
February, 1965.

(b) India was represented by
Sarvashri H. D. Shourie, Director
General, Indian Institute of Foreign

Trade, L. N .Ray, Counsellor and
Permanent Representativé of India
to the ECAFE, Embassy of India,

Bangkok, Harbel Singh, Under Sec-
retary, Ministry of Commerce and
B. M. Manchanda, Second Secretary,
Embassy of India, Bangkok.

(c) and (d). The Committee review-
ed the trade of the countries in the
ECAFE region and discussed the
part they played in the United
Nations Conference on Trade and
Development held in 1964. The
Committee has made a report to the
Economic Commission for Asia and
the Far East, recommending measures
for the expansion of the trade of the
ECAFE countries. The question of
any action being taken in this regard
will arise after the Commission has
considered the report in its Sesslon
in March, 1965.

Steel allotment to Orissa

{ Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

Wil] the Minister of Stee] and Mines
be pleased to gtate:

(a) the total quantity of iron and
steel allotted to Orissa during 1064-
65; and

(b) the total quantity thereof to be
allotteq during 1965-66?

The Minister of S‘eel and Mines
(Shri Saniiva Reddv): (a) The
quantity of iron and steel allotted to
Orissa during 1864-65 is as follows:

Steel® 1100 tonnes
Pig Iron 23.388 tonnes

*The auantity represents allotted
qunta ceilines  for controlled
categories only. Other cate-
gories of steel are decontrol-
led and indentors can place
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orders for these jtems with-
out restriction.

(b) The allotment of iron and steel
for the period 1965-86 has not yet
been finalised.

. Talcher Coal Mines

110, J Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

Will the Minister of Steel and
Mines be pleased to state:

(a) the total quantity and cost of
Coa] produceq in Talcher Coa] Mines
(Orissa) during 1964-65; and

(b) the steps proposed ‘o be taken
for increasing the production of coal
during 1965-66?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) Figures
for the whole of the calendar year
1964 are availab'e. The total produc-
tion during this period was about 0.68
million tonnes. The cost of this coal
was approximately Rs 170 lakhs.

(b) The Nationaj Coal Development
Corporation collieries in the Talcher
coalfield are already geared to an
increased production of &bout 0.80
million tonnes by 1965-66, provided
the demanq for this grade of coal
picks up to that extent,

Small Scale Industries in Orissa

111, J Shrl Ramachandra Ulaka:
*\_ Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether any schemes have been
received for the development of
small scale industries in Orissa during
1965-66;

(b) if so, the amount proposed to
be allotted thereon; and

(c) the nature of the schemes?

The Deputy Minister In the Minis-
try of Industry and Supply (Shri
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Bibudhendra Misra): (a) Yes, Sir, in
the State Annual Plan for 1965-68.

(b) Rs. 48:03 lakhs.

(c) Particulars of the Scheme are as follows:

Amonunt
allotted
Sor
196566
(Rs. in
lakhs).
. Loan under State Aid to
Industries Act . 700
2, Share & Working Capital
loan to Industrial Coopera-
tive Societies . . o'sr
3. Participation in  equity
capital of Panchayat Samiti
Industries . . . 1-00
4. Treining of Managerial per-
sonnel for Industrial Co-
operatives, . 0-0s.
5. Supervisory and Managerial
personnel  for  Industrial
Cooperatives . 9°06
6. Organisation for rationalisa-
tion of .Snpplu:s & M.\rkot-
ing . 396
7. Exhibition and fares 0-40
8. Subsidy for cquahsuuon of
power tariff . 0-50
9. Production  of  publicity
literature  and  technical
builetin . . 075
10. Grants to  the selected
Gram  Panchayats for es-
tablishment of Panchayat
Industries . . 13-60
11. Subsidy to  Financing
Agencies on _interest pay-
able by the Industrial Co-
operatives. . 2-00
12. Training of Audit &
Accounts staff of Indus-
trial Cooperatives . 1-30
13. Subsidy tor Indusgul"Co-
opcnuvc or pay & allow-
snces mc.ﬁ:ynt Indus-
tries Oﬂicnn . . 8-00
ToTAL : 48.03
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Small Scale Industries Corporation,
Orissa
13 f Shri Ramachandra Ulaka:

* | Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) the tota] amount sanctioned by
the Central Government to the Small
Scale Industries Corporation of
Orissa during 1964-65; and

(b) the total amount likely to be
allotteq during 1965-66?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Central as-
sistance for Village and Small Indus-
tries (which include small scale in-
dustries handlooms, handicrafts, seri-
culture ang co‘r) is not sanctioned
schemewise, The total Central as-
sistance under this develonment head
for 1964-65 available to the State Gov-
ernment was Rs. 85 lakhs.

(b) The amount of central assist-
ance (which is yet to be finalised) for
1965-66 under the development head
*Village and Small Industrics’ recom-
mended by the Working Group on
Village and Small Industries is
101.20 lakhs,

Calicut Railway Station

115, Shri Koya: Will the Minister
of Railways be pleased to state:

(a) the progress made so far in the
construction of the Calicut Railway
Station; and

(b) when the new station is likely
to be opened for public?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The new Calicut Railway
Station has been completed and open-
ed for traffic.

(b) Does not arise,
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Industries In Maharashtra

116. Shri M. Rampure: Will the
Mini ter of Industry and Supply be
pleased to state:

(a) whether the Government of
Maharashtra have started a new
scheme to help technicians to start
their own industries; and

(b) the amount of Centra] assist-
ance for this project?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Maha-
rashtra Industrial Development Cor-
poration has undertaken a scheme to
help technicians to start their own in-
dustries, Detailg of this Scheme are
being obtained from the State Gov-
ernment and will be laid on the table
of the House when received.

(b) No central assistance is being
given to the State Government speci-
fically for this Scheme.

State Boards for Export Promotion

Shri Koya:
{ Shri D. C. Sharma:
Shri P. R. Chakraverti:
m. { Shri Ram Harkh Yadav:
| S8hri Maheswar Nalk:
Shri R, Barua:
tShrl Bibhuti Mishra:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Government propose to establi:h one
Board in each State for the promotion
of exports; and

(b) it so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
State Governments were requested
to set up Export Promotion Advisory
Boards/Committees

(i) to advise them in regard to
the problems of export trade
particularly with respect to
the products, commodities
being produced in that State;
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(il) to bring to the notice of the
State Government such
handicaps as stand in the
way of rapid expansion of
our exports and recommend
remedies; and

(lii) to provide a channe] for
bringing to the notice of the
manufacturers, exporters and
business community general-
ly, various types of informa-
tion about export promotion
measures undertaken by the
Central and State Govern-
ments.

Export Promotion Advicory Boards
exist at present in the States of
Bihar, Mysore and Gujarat and are
likely to be set up shortly in West
Bengal and Maharashtra, Organisa-
tions with similar functions but desig-
nated as Export Promotion Advisory
Committees exist in Madhya Pradesh,
Punjab and Andhra Pradesh.

Sampling and Grading of Coal

118, Shri Rameshwar Tant'a: Will
the Minister of Steel and Mines be
pleased to refer to the reply given to
Unstarred Question No. 251 on the
20th November, 1964 and state:

(a) the. difficulties involved in im-
plementing  the recommendations
made by the Expert Committee on
Sampling and _Grading of coal in
July, 1962; and

(b) the steps being taken to im-
plement the recommendations?

The Minister of Steel and Mines
(Shri Sanfiva Reddy): (a) and (b).
The recommendations of the Expert
Committee in respect of sampling
have bheen accepted and necessary in-
structiong have been issued to the
Coal Board for their imnlementation.
The Coal Board has started takine
action in the matter. A< regards the
recommendations regarding grading,
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there are certain practical difficulties
in implementing these and the steps
necessary to overcome these difficult-
ies are being examined. These in-
clude—

(i) deciding the basic formula
for determining the useful
heat value of coals and the
specification of the chemical
and other properties which
would affect the heat value;

(ii) the fitting in of the prices om
the basis of heat value with
the existing price structure;
and

(ili) the setting up of the ncces-
sary organisation and the
procurement of the required
equipment, a large part of
which has to be imported.

Low-Grade Coal

119. Shri Rameshwar Tantla: Will
the Minister of Bteel and Mines be
pleased to state:

Government have
tation of the Centre’s

(a)' whether

studied i 1

orders to liberalize sale of soft-coke
and coal for brick burning;

(b) whether Government have
asked those States which have not
yet fully implemented the order to
do so at the earliest; and

(¢) the increase in the off-take of
coal since the 1st July, 1964 (State-
wise)?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Yes, Sir,

(¢) Two statements showing the
desoatches of soft coke and coal for
brick burning to the various States
during the period July to Decemher
1964, are laid on the Table of the
House. [P'n~pd in the Library, see
No. LT-3800/65]).



12 hrs.
RE: MOTION FOR ADJOURNMENT
ARrests UNDER D.LR.

Mr, Speaker: I had received notice
of one adjournment motion about the
arrest of political leaders under the
Defence of India Rules. In the mean-
while, a statement was laid on the
Table of the House by the Home
Minister and I received a notice for
the discussion of that statement. As
1 have accepted this notice and 1 am
going to fix a time for its discussion,
this adjournment motion cannot be
discussed here.

Shri 8. M. Banerjee (Kanpur): May
1 submit, Sir, something for your in-
formation? Today you have referred
to some adjourrrment motion, But we
have tabled one long ago on the same
subject and we have also received
some intimation from the Secretariat.

Mr. Speaker: It is the very same
one that has been admitted now; no
new one has been received.

Shri S. M. Banerjee:
referring to the old one?

Mr, Speaker: Yes.

You were

Shri S. M. Baperjee: The Calling
Attention Notice has been rejected.

Mr. Speaker: Because no discus-
sion could be allowed when one has
already been admitted. I have admit-
ted the old notice; no new notice has
been admitted.

Shri S, M. Banerjee: About the
document placed on the Table by the
Home Minister, a white paper gives
all sorts of documents. Here it is
just a narration of certain events.

Mr. Speaker:

we will see.

When we discuss it

Shri S. M, Banerjee: If more facts
are available with the Government,
they may be supplied to us.

Mr. Speaker: If there are any other
facts with the Government, they
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might also be supplied to the Mem-
bers. That is all what he weants.

Shri Da#t (Indore): This is not a
white paper; it is only a black paper.

Mr. Speaker: 1 am not deciding on
the question whether it is a black
paper or white paper, Shri Banerjee
wants to know whether any other
peper or document is going to be
placed before the House.

An hon. Member: Let it not be a

white paper.
Mr. Speaker: It may be white, blue
or pink; I ca:inot say.

Shri Hem Barua (Gauhati): On a
previous occasion the Home Minister
gave us to understand that he would
be submitting a white paper contain-
ing some documents and some infor-
mation. Yesterday when he placed
on the Tableonly a paper, though he
hag said that he is going to marke a

t, i diately I drew your
attention to this fact thut it goes con-
trary to the assurance given by the
Home Minister on a previous occasion.
Then you, in your wisdom, did not
give any judgment or verdict on this.
So, I would request you to give a
judgment on this today.

Mr, Speaker: I really do not find
anything so glaringly wrong. What
he wanted to say wus contained in
the statement.

Shri Daji: No. Sir. That is the diffi-
culty.

Mr. Speaker: Anyhow, that is his
business. Now I want to know
whether the Home Minister is gaing
to place any other White Paper on
the Table of the House.

The Minister of Home Affairs (Bhri
Nanda): No, Sir.

Shri Hem Barua: Tt is just a {orso.

Mr. Speaker: Objection i3 taken
on the ground that though he has
promised a white paper only a state-
ment hag been placed on the Table.
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An hon, Member: A black paper.

Shri Nanda: I do not know what

distinction is sought to be drawn. We
have placed a paper.

Mr. Speaker:

And that was white
also,

Shri 8, M. Banmerjee: It is not a
fair answer.

Shri H. N. Mukerjee (Calcutta
Central): In one of the newspapers
in Delhi today we find an explanation
as to why the Home Minister has con-
descended not to give us the White
Paper which he had promised but
something else. I will not go into
that. But is it the practice of Gov-
ernment to tell the press about the
reasons for not giving a White Paper
and not tell Parliament about it?
What is the use of this hide-and-seek
game about it? The paper says that
in a White Paper Government is
bound to give documented evidence
in regard to whatcver proposition it
is formulating while in a non-White
Paper Government is under no such
obligation. If that is so. the Home
Minister should tell us about it.

Mr. Speaker: I would allow all that
during the discussion.

Shri Hem Barua: There is a rele-
vant thing for your consideration.

Mr. Speaker: Thank you very much
but all these things can be said when
the actual discussion takes place. I
have asked the Government to place
any further facts or information that
they have also on the Table so that
the discussion might be complete and
exhaustive. This is what I am telling
them. What else....

Shri S. M. Banerfee: Kindly listen
to us. Our difficulty is only this.
When these arrests were made, natu-
rally they created confusion in the
minds of many people. Some people
thought that this was done because of
the Kerala elections and so on. Just
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to allay that lurking fear in the minds
of so many people the Home Minister
came forward and said that he would
lke to place on the Table a White
Paper giving all the documents. I have
very carefully gone through this docu-
ment and if this is the White Paper,
we cannot read the mind of the Home
Minister and find out what is in his
mind. After all, so many people have
been arrested.

Mr. Speaker: I cannot allow one
discussion now and another later on.

Shri S. M. Banerjee: I am not pres-
sing about the adjournment motion.

Mr. Speaker: He will kindly resume
his seat.

Shri S. M. Banerjee:
kindly listen to us.

You may

Mr. Speaker: He will kindly resume
his seat. I was just submitting to
the House that all these things can
be taken up when the actual discus-
sion takes place. If it is not “white”,
that also can be commented upon at
that time. If hon. Members expect
something more and that has not
come, the Government can be criti-
cized for that. All those deficiencies
and weaknesses that might be there
can be brought out.

Shri Hem Barua: I am afraid, the
discussion will be lopsided.

Shri Mohammad Elias (Howrah): I
want your ruling on a different
matter. 1 think, it is contempt com-
mitted by the Home Minister.

Mr. Speaker: Then, he can give
notice of that and I will consider it.

Shri Mohammad Elias: He had
said........

Mr. Speaker: Unless there is notice,
I cannot consider anything.

Shri Mohammad Ellas: .. .that he
would place a White Paper on the
Table of the House, but now without
giving any reason......
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Mr., Speaker: I just cannot appre-
ciate this. Would he kindly sit down?

Shri Mohammad Elias: ... he has
mot given us a White Paper.

Mr. Speaker: What is this attitude?
1 am asking him again and again that
if he has this complaint that this is
contempt of the House, he might give
a regular notice and when I receive
it I will decide.

ot vy fma (wifq7) @ &+
T@E TN FTAT A § 1 OF qAw
/7 ¢ f7 72 N 37 afrwr Zaw 9T
@ AT ..,

g% WA w9 @ T
qfgrrafi &

ot oy fwd: @A AN g
Y T qEY, S W qg & IAN ATy qeay
Frgfaeei w1 fa=ame Sm Y & amEg 9k
© FAET A UeEfas 3fewiw § sew
FET AR 1 agt aF 2w fadey
4 71 g3 &, 9 fors femn ™0 ¢ ag
T 1948 W 1949 & N & far
T 4T IEHT & | W AN feafy
T 3w Aw faint ®™ W@ § 9 X
ag T A @ AN Tgw it ag ¥S
OO AR A AT AT | T
& & o9 & qreed J=T A F fragA
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Shri Jaipal Singh (Ranchi West):
T beg to have some more information
on this matter. Obviously. this state-
ment cannot at any stage, even if the
debate be there, be considered as a
substitute for a White Paper. That
is very clear. What I want to know
from the Home Minister is whether
he will, in due course, lay a White
Paper on the Table of the House.
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Shri Sham Lal Saraf (Jammu and
Kashmir): I seek your guidance on
one point.

Mr. Speaker: No, Sir; unless I call
upon an hon. Member, no one has the
right to speak. I will ask hon. Mem-
bers to observe this strictly. I find it
very difficult to conduct the proceed-
ings in this manner. Every hon.
Member and any hon. Member who
wants to say anything, in spite of my
asking him to sit down, goes on,
continues till he has his own satisfac-
tion. That is not the way to conduct
the proceedings.

Shri Tridib Kamar Chaudhuri
(Berhampur): I only wanted to
request the Government, through you,
to fix an carly date for this discus-
sion because the arrest of 900 politi-
cal leaders and trade union workers
all over the country took place....

Mr. Speaker: That is all right. It
is for the Government to fix the date.
I will ask the Government that it
should be early.

Shri Sham Lal Saraf: I would sub-
mit that we have never been told in
Parliament that a White Paper |is
going to be placed before Parliament.
That has not been said in Parliament.
I do not know how can hon. Members
stand and specak on an issue that will
be taken up later. We should proceed
to the next business of the day.

Mr. Speaker: Is he criticising me or
the hon. Members?

Shri Thirumala Rao (Kakinada):
The House is not very well acquainted
with the exact definition of the word
‘White Paper’. What are the privi-
leges attached to it?

Mr. Speaker: That also we will see
later on. The Calling Attention
Notice. Shri N. C. Chatterjee.
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12.11 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RECENT DEVELOPMENRS IN VIETNAM AND
REACTION OF GOVERNMENT THERETO

8Shri N, C. Chatterjee (Burdwan):
1 call the attention of the Minister of
External Aftairs to the following
matter of urgent public importance
and I request that he may make a
statement thereon: —

The recent developments in
Viet-nam and the reaction of the
Government of India thereto.

The Minister of External Affairs
(8hri Swaran Singh): As the House
iy aware, certain serious incidents
took place in Vietnam during the
second week of this month, which
have been fully reported in the news-
papers. These incidents have created
danger of a full-scale war in Vietnam
with disastrous consequences.

2. In a joint announcemeny issued
at Saigon on 7 February, 1965, the
Government of the Republic of Viet-
nam and the United States Embassy,
acting under the authority of the
United States Government, announceg
that military action had been taken
against military installations in North
Vietnam. A communique issueq by
the Ministry of Defence of the Demo-
cratic Republic of Vietnam on 7
February, 1965, protested against the
unjustified air raids launched by the
American forces. The International
Control C ion is idering
these and other documents issued by
both the parties.

3. On 8 February, 1965, the Gov-
ernment of India issued g statement
expressing its grave concern at the
developments in Vietnam. A copy of
the statement is being laid on he
Table of the House. We consider that
as a first step there should be an
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immediate suspension of all provoca-
tive actions in Vietnam by all sides
involved in the situation and that no-
thing should be done to aggravate the
situation. What is necessary is for the
principal powers concerned to get to-
gether in search for a peaceful solu-
tion of the Vietnam problem. In the
present situation prevailing in Viet-
nam, when the risk of confrontation
between various powers has increas-
ed, the convening of a Geneva type
conference on Vietnam has become a
matter of urgency. (Shri M. R, Masani:
Question). We are in touch with a
number of friendly countries in this
matter. We are convinced that there
is no military solution to the problemn
of Vietnam and that patient efforts
must be made to seek a political solu-
tion.

“4. As an Asian country of this
region we can only view the serious
developments in Vietnam with grave
concern. We would like to see the
people of Vietnam enjoy their free-
dom anq independence without any
interference from outside, from any
quarters whatsoever. We hope that
all powers who are interested in the
freed and independ of Vietnam
will make sincere efforts to find a
political solution of Vietnam ang will
arrest the present situation, which is
a danger to world peace, from deteri-
orating any further. To this end the
parties concerned should get together
in a conference and try to solve the
problem peacefully.

(GOVERNMENT OF INDIA'S STATEMENT
DATED 8-2-1965 REGARDING DEVELOP-
MENTS IN SOUTH VIETNAM

The Governmeny of India have
Jearnt with grave concern of the deve-
lopments in South Vietnam and North
Vietnam within the last wo days,
which create danger of a full-scale
war in Vietnam with disastrous con-
sequences. As an Asian country in
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this region, these developments arc a
source of great anxiety to the Govern-
ment and people of India.

For the sake of peace in Asia and
the world, a war in Vietnam must be
avoided. All countries which are
peace-loving should immediately benq
their efforts to ensure that there is no
ecalation of conflict and that steps
are injtiated immediately which will
lead to a peaceful solution of the
problem of Vietnam and enable the
people of the Indo-China States, as
envisaged in the Gencva Agreements
of 1954 and 1962, to enjoy their inde-
pendence without interference from
any quarter.

It is obvious that in Vietnam one
thing has led to another, and therc
has been interference from many
quarters. The Government of india
consider that as a first step there
should be an immediate suspension of
all provocative action in South Viet-
nam as well as in North Vietnam by
al] sides involved in the Vietnam
situation, ang nothing should be done
to aggravate the situation. This will
create the necessary atmosphere for
the immediate convening of a Geneva-
type Conference for Vietnam, which
the Government of India consider as
essential for a peaceful and enduring
solution to the problem of Vietnam.
The convening of a new Conference
on Indo-China would be in conforml-
ty with the Declaration of the Cairo
Conference of Non-Aligned Nations
in October. 1964.

The Government of India make an
earnest appeal to all concerned for
the crestion of the necessary atmos-
phere which would enable a Geneva
type of conference to be helg with the
least possible delay.

Shri N. C. Chatterjee: Have the
Government of India got any report
o communication from the Inter-
national Control Commission nn the
demand of North Vietnam that they
should quit that country, and are the
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Government of India going to take any
further steps to securc some sort of
international convention like the
Geneva Convention?

Shri Swaran Singh: The Govern-
ment of India have received a report
from the International Control Com-
mission that the Government of North
Vietnam have suggested that the
teams of the International Control
Commission now located in North Viet-
nam may be withdrawn. We have
made the position clear that this will
greatly hamper the functioning of the
International  Control Commission.
We are in touch with the other Powers
who are there on the International
Control Commission, namely Poland
and Canada. We ar¢ also in touch
with the two co-chairmen namely the
UK and the USSR, on this question.

Shri Vidya Charan Shukla (Maha-
samund): May I know whether the
hon. Prime Minister, while giving an
interview to a French news agency.

made a statement that the major
Powers involved in the conflict in
Vietnam should withdraw  their

forces from there, and whether the
Government of India have received
any reaction to this proposal from
the Powers that are involved in this
conflict?

The Prime Minister and Minister of
Atomic Energy (8hri Lal Bahadur
Shastri): I said that ultimately Viet-
nam, will have to be independent and
sovereign, and in that case it would
not be possible for any Power to con-
tinue there or to have some kind of
sphere of influence in that area. We
have not heard of any reactions, As
our Foreign Minister hag just now
said, we are in touch with the various
countries on differcnt matters

Shri Tridib Kumar Chaudhuri
(Berhampur): Today’s papers report
three events in connection with Viet-
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nam. Firstly, President Johnson's
statement is there that the USA seeks
no wider war in Vietnam.  Then,
there ig his own Defence Secretary.
Mr. Macnamara’s statement that the
USA would not pull out of South
Vietnam, and thirdly there have
been consulta.ions between the Bri-
tish and the US Governments on the
one hand, and the British and the
Soviet Governments on the other, with
regard to the Vietnam situation, In
view of these three cvents, and the
clear declaration of the USA Govern-
ment that they are not going to with-
draw from South Vietnam do the
Government think or do they have
any indication about the prospects of
a Geneva type conference which they

propose?

Shri Swaran Singh: The hon. Mem-
ber has pointed out the difficultics in
the way of convening a Geneva type
conference. But ag I have said al-
ready, the only hope for that area and
for the worlg to be safe from major
conflict is that warlike activities and
acts should cease and serious efforts
should be made to convene a Geneva
type conference. 1 am conscious of
the difficulties that have been pointed
out, and it ig for this reason that T
have said that the international com-
munity should continue to put in their
efforts patiently and should work for
convening the Geneva type confer-
ence.

12.17 hrs.
PAPERS LAID ON THE TABLE

EcoNoMIC SURVEY, 1964-65

The Minister of Finance (Shri T. T.
Krishnamachari): 1 beg to lay on the
Table a copy of ‘Economic Survey,
1964-65." [Placed in Library, see No
L.T-3786/65].
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NorrFicATIONs UNDER EssEntiaL Com-
MODITIES ACT

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1965: —

(1) The Cotton Textiles (Control)
Second Amendment Order,
1964, published in Notification
No. S.O. 2467, dated the 18th

July, 1964.
(ii) The Cotton Textiles (Control)
Sixth  Amendment  Order,

1964, published in Notification
No. S. O. 4318, dated the 26th
December, 1964.

(iii) The Cotton Textiles Control
(Seventh Amendment) Order,
1964 published in Notification
No. S.O. 31 dateq the 2nd
January, 1965. [Placed in
Library, see No. LT-3787/65].

REGISTRATION AND LICENING oF INDUS-
TRIAL UNDERTAKINGS (AMENDMENT)
RuLes

ANNUAL RerorT OF HEAVY ELECTRICALS
(INDIA) LIMITED, AND REVIEW BY Gov-
ERNMENT ON WORKING THEREOF

Reporr oF INDIAN PropucTVITY TEAM

ON  STANDARDIZATION AND  VARIETY

RepuctioNn 1N FacToriEs 1IN USA AND
JAPAN

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh): I
beg—

(i) to re-lay on the Table a copy
of the Registration and Licen-
sing of Industrial Undertak-
ings (Amendment) Rules,
1964, published in Notification
No. GSR. 1781 dated the 11th
December, 1964, under sub-
section (4) of section 30 of
the Industries (Development
and Regulation) Act, 1981
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[Placed in Library,
LT-3663/64];

See No.

(ii) to lay on the Table a copy
each of the following
papers: —

(1) (a) Annual Report of the
Heavy Electricals (India)
Limited, Bhopal, for the
year 1963-64, along with
the Audited Accounts and
the comments of the Comp-
troller and Auditor-General
thereon, under sub-section
(1) of section 619 of the
Companies Act, 1956.

(b) Review by the Government
on the working of above
Company. |Placed in Lib-

rary, see No. LT-3788/65].

(2) Report of Indan Producti-
vity Team on Standardiza-
tion and Variety Reduction
in Factories in USA and
Japan, [Placed in Library,
sece No. LT-3789/65.]

Tea Boarp Emprovees (Conbucr)
(SEconD AMENDMENT) RuLes, CoTTON
ConTtroL (AMENDMENT) ORDER, AND
CERTIFIED AccOoUNTS OF CoIR BOARD
AND AUDITED REPORT THEREON

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): I beg to lay on the Table a
copy each of the following papers:—

(i) The Tea Boardq Employees
(Conduct) (Second Amend-
ment) Rules, 1964, published
in Notification No. GSR. 1798
dated the 19th December,
1964, under sub-section (3) of
section 49 of the Tea Act,
1953, [Placed in Library, see
No. LT-3790/65.]

(ii) The Cotton Control (Amend-
ment) Order, 1984, published
in Notification No. S.0. 4374,
dateq the 23rd December,
1964, under sub-section (6)
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of section 3 of the Essential
Commodities Act, 1955.
[Placed in Library, see No.
LT-3791 /65.1

(iii) Certified Accounts of the Colr
Board, Ernakulam, for the
year 1963-64 and Audit Report
thereon, under sub-section
(4) of section 17 of the Coir
Industry Act, 1953, [Plired

ien ]Library, see No. LT-3782/
5.

REPORT OF SALT DEPARTMENT Mrmo-
RANDUM AND ARTICLES OF ASSOCIATION
OF CEMENT CORPORATION OF INDIA
L.

The Deputy Minister in the Minis-
try of Industry ang Supply (Shrl
Bibudhendra Misra): I beg to lay on

the Table a copy each of the following
papers: —

(i) Report of the Salt Depart-

ment for the year 1963-64

[Placed in Library, see No,
LT-3793/85.]

(ii) Memorandum and Articles of
Association of the Cument
Corporation of India Limited.
[Placed in Library, see No.
LT-3794/65.]

AGRFEMENTS FOR ESTABLISHING INTERTM

ARRANGEMENTS FOR A GropAL CoMm-

MERCIAL COMMUNICATIONS  SATELLITE
SysTEM

The Deputy Minister In the Depart-
ment of Communicationg (Shri Bhaga-
vatl): I beg to lay on the Table a
copy each of the Agrcement and the
Specia] Agreement between the Gov-
ernments of India, the United S.ates
of America, the United Kingdom, etc.,
for establishing interim arrangements
for a Global Commercial Communica-
tions Satellite System. [Placed in
Library, see No. LT-3795/65].

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of clarification.
The item on the Order Paper, as read
out by the hon Deputy Minister
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shows that there was an agreement
and also g special agreement. 1 do
not know whether both the ggreement
and the special agreement have been
with the USA and the UK. What is
more important ig that it is rather un-
seemly to use the word ‘etc’ We do
nat know what this term ‘etc.’ stands
for. What does the phrase ‘between
the Governments of India, the United
Siates of America, the United King-
dom, etc.’ mean? Which are the other
countries? That must be made clear.
What is the meaning aof the word ‘etc.’?

Shri Bhagavati: The United States
of America has taken the initiative
in this matter and an international
agreement was signed by the USA,
UK and some other countries.

Shri Hari Vishnu Kamath: Why not
state the names of the ‘some other

countries?

Mr. Speaker: The Paper is laid on
the Table. All the information about
the papers cannot be given. It has
been laid on the Table so that Mem-
bers might peruse them,

Shri Hari Vishau Kamath: You
must come to the rescue of the House.
We do not want to know the contents.
But here they mention only two
countries by name and then say
“etc.”.

Mr. Speaker: That information is
also contained in the paper.

Shri Hari Vishnu Kamath: When he
can mention the names of two coun-
tries, why not the names of all the
other couyntries?

Shri Bhagavati: I can give the
names of the other countries.

Sbri Hari Vishnu Kamath: VYes,
mention the names of the countries.
Do not say ‘etc’ It jars on the ear.
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1321 hrs.
PUBLIC ACCOUNTS COMMITTEE

TEIRTY-FIRST REPORT

Shri Morarka (Jhunjhunu): 1 beg
to present the Thirty-first Report of
the Public Accounts Committee (1964-
65) on Excesses over Voted Grants
and Charged Appropriations disclos-

ed in the Appropriation Accounts
(Civil), 1962-63.
12.21) hrs.

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Bir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 22nd February.
1865, will consist of:

(1) Further discussion on the
President’s Address.

(2) Discussion and voting on the
Supplementary Demands for
Grants (General) for 1964-65.

(3) Consideration and passing of:

The Armed Forces (Special
Powers) Continuance Bill,
1965.

The Income-tax (Amendment)
Bill, 1965.

(4) General Discussion on the
Railway Budget for 1965-66
from Friday, the 26th Feb-
ruary.

As members are already aware, the
General Budget for 1965-66 will be
presented on Saturday, the 27th Feb-
ruary, 1965 at 5 P.M,

Shri S. M. Banerjee (Kanpur): I
have two suggestions to make.

You might remember that last ses-
sion also, some of us had tabled u
motion demanding a discussion on the
Opinion of the Supreme Court. We
were told that the Presiding Officers
were meeting and Government would



459 Business
also apply their mind to the question.
Unfortunately or fortunately, the deci-
sion of the Presiding Officers is that
the Constitution should be amended.

Some of us feel very strongly abeut
it, and it is time that a discussion took
place on a motion moved by Shri
P, V. Shastri, myself and others. 1
request that this discussion take place
as early as possible.

The second point is about a discus-
sion of the Bonus Commission’s
Report. We were told in the Business
Advisory Committee that before the
Bill is introduced, we would have a
discussion, because there are differ-
ences among the employers and
employees. There is also a note of
dissent by my hon. friend, Shri Dande-
kar. So we would request that some
time should be found for a proper
discussion of the Bonus Commission’s
Report before the Bill is introduced.

1 would again press for a discussion
of the Op_inion of the Supreme Court.

ot gow wx v (3T9)
A foger, ot AT, AN F@AAY,
# 3w #1 dguAr Ao g few
A ¥ ot P wiw & i &
R ¥ mreareA faar m a1 5 99 &
foq qwg feor s

weqw wRtew ¢ & X oger oy Wy
¢ % T OF wrArT gTew A 4 A
waRE @ Iw W qgaT B A
FE@ AN 1 N I I @ IA@
wz &Y ¢ 1 WY AgRG Iq AT AT
i

ot gow wx woEng 2 & Hefy
AR 7 Ug 7B WRAT g % gy v
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Shri Hari Vishnu Kamath (Ho-
shangabad): This is the first Friday,
Mr. Speaker, of the 77-day, or 11
week, session, and we have a long,
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long way to go before the loony heat
of May overtakes us—I use the word
tooni in the adjectival form of the
Hindi word loo. In this connection,
the Minister of Parliamentary Affairs
gave some assurances on the last Fri-
day of the last session, to which I,
wish to invite your attention. These
were, first, about the Patents Bill—
when I raised the question of the Pa-
tents Bill on the last Friday of the
last session, the Minister was pleased
to say that the Industry Minister

“gerfrw fafiezs 7gd & Fr qwez
oq F arfa o
I am not quite sure, if it would be
taken up this session.

Mr. Speaker: There is mention of
it in the President's Address.

Shri Harl Vishnu Kamath: I am
coming to that. The number of Bills
now is 34 in all, pending plus new
Bills. As you are aware, they put up
a list with a large number of Bills
which never get through, and then
are postponed.

Mr. Speaker: I will ask him
whether that Bill will be brought up.
We need not discuss about all the 34
that arc there.

8hri Hari Vishau Kamath: Yes.

The other matter concerning which
he gave an assurance in the last ses-
sion is the perennial issue, hardy ses-
sional or—like King Charle:’ head—
the ever-rising issue, of quorum.
About that, he sald:

‘g7 | ARZ Fua § qrar wraar "

I do not know whether he stands
by that assurance, though hisg co'lea-
gue, the Finance Minister, said at that
time no.

Mr. Speaker: Why should he have
any complaint? He is exercising his
right quite legitimately.

Shri Harl Vishnu Kamath: I want
to remind him of the a-surance.
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There is one more matter. I am
rather surprised, pleasantly, that the
calendar that we have got for this scs-
sion  shows that even when thcre
are holidays in certain weeks, the
House does not make up for it by sit-
ting on a Saturday. I do not know
whether it is an innovation during the
Emergency—the Emergency is still on
—and I do not know whether it is—
I hope it is not—a ruse to do away
with the Question Hour by announc-
ing at short notice, a sitting on a
Saturday. Normally what has been
done during this Emergency is....

Mr. Speaker: I will answer that
straightaway. There is no ruse, and
if there is a ruse, it is on my part. The
Minister has nothing to do with it
Last time I had desired that the Mi-
nisters should remain present when
the sitting is on, and to provide them
time to go out, I had said I would
keep out Saturdays and Sundays, so
that they can attend to their duties.
My desire is that, if all Members
agree, there ought not to be any holi-
days on any other days except Satur-
days and Sundays, but that was for
the Government. The Government
fhas not come up with that. Probably
there could not be any agreement or
they fear that Members of Parliament
also might not agree. Therefore, what
T could do I have done. I have kept
no sitting on Saturdays and Sundays,
end there would not be any sittings
so far as these two days are concern-

Shri Hari Vishnu Kamath: I am
grateful to you for the assurance given
by you, but may I take it that this
is a categorical assurance, that cven
when there are holidays in a particu-
lar week, the House will not sit, and
if the House doeg sit, there will be
the Question Hour?

Mr. Speaker: Should 1 write the
word “categori~al” also, when I have
already said it?

Shri Kapur Singh (Ludhiana):
This is precisely the point I wanted

FEBRUARY 19, 1965

of the House 462

to raise. During the last session some
kind of assurance was given to  us
that on Saturdays and Sundays we
would not be called upon to sit, but
he has just now said that the Budget
will be presented on Saturday.

Mr. Speaker: Mere presentation
of the Budget is altogether diflerent.

Shri Kapur Singh: That will stand
in the way of our going to our cons-
tituency, that was my point.

Shrimati Renu Chakravartty (Bar-
rackpore): Shri Kapur Singh 18
lucky to have a constituency nearby
which he visits on Saturdays and Sun-
days. I think we should not mare a
categorical  statement on this point
that we will have all Saturdays and
Sundays free. We would like ithem
to be free, but at ccrtain times when
we are under very great stress of
finding time, we ourselves demand it,
we demand more time, and a3 such
the Business Advisory Committee has
to give Saturdays.

Mr. Speaker: The House
any time it likes.

can sit

Shri Satya Narayan Sinha: The
House is aware that this has been a
convention that during the Budget
session, unless we finish the financial
programme, we never take up these
no-day-yet-named motions. This has
been the practice we have been fol-
lowing so far. Keeping that in view,
1 have not announced any no-day-yet-
named motion in the next week’s
programme. 1If on a  certain very
urgent matter lfke the so-called White
Paper, as you have mentioned, we
would like to have a discussion, we
will have to have time, but generally
the other no-day-yet-named motions
are taken up after the financial busi-
ness is finished. That is app’icable
to the legislative business also. I
would like to allay the fears of my
hon. friend Shri Kamath and say
that the Patents Bill wi'l be introduc-
ed and will be taken up.
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What I have said applies to  the
bonus discussion also Apart from the
the merits, we Wwill not take up any
no-day-yet-named motion unless we
finish this financia] programme.

Mr. Speaker: Shri Banerjee is
very much perturbed about this Su-
preme Court decision.

Shri Satya Narayan Sinha: Cer-
tainly I had told the House that they
should wait till the Presiding Officers’
Conference took place. That has taken
place. All the no-day-yet-named mo-
tions, of which notice had been given,

have lapsed. If any new motion
comes. ...
Shri Daji (Indore): This matter

should be treated as of greater 1m-
prtance and different from the ordi-
nary no-day-yet-named motion. It
should be given time despite your
convention.

Shri Satya Narayan Sinha: Will you
pleae allow me to conclude?

I said that as a special case, if a
no-day-yet-named motion was pen-
ding, we will find and we will try, as
a special case, to find time so that the
House may have an opportunity.

Shri Hari Vishnu Kamath: What
about your cronic headache of quo-
rum?

Shri Satya Narayan Sinha: We are
thinking of that also.

ot aoaTe fay (F7747) A
TIEW AT A RN E T AT

BUSINESS ADVISORY COMMITTEE
THIRTY-FOURTH REPORT
Shri Rane (Buldana): Sir, I beg to
move:
“That this House agrees with the

Thirty-fourth Report of the Busines
Advisory Committee presented to
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the House on the 18th February,
1965". :

Shri M. R. Masani (Rajkot): Mr.
Speaker, may I urge that the allot-
ment of an hour for the Armed For-
ces (Special Powers) Continuance
Bill might be extended by one more
hour?

Shri Harli Vishnu Kamath (Ho-
shangabad): It is always up your
sleeve, Sir.

Mr. Speaker: We will see.
question is:

“That this House agrees with the
Thirty-fourth Report of the Busi-
ness Advisory Committee presenied
to the House on the 18th February,
1965".

The motion was adopted.

The

12,31} hrs.
INCOME-TAX (AMENDMENT)BILL®
1965
The Minister of Finance (Shri T. T.
Krishnamacharf):  Sir, I move for
leave to introduce a Bill further to
amend the Income-tax Act, 1961".
Mr, Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Income-tax Act, 1861.”
The motion was adopted.
Shri T. T. Krishnamachari:
introduce** the Bill.

—

Sir, T’

12.32 hrs.
STATEMENT RE: INCOME-TAX.
(AMENDMENT) ORDINANCE

The Minister of Finance (Shri T. T,
Krishnamachari): Sir, I lay on the
Table a copy of the explanatory state-
ment giving reasons for immediate
legislation by the Income-tax (Amend-
ment) Ordinance, 1965, as required
under rule 71(1) of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha). [Placed in Library. See
No. LT-3759/65).

*Published in Gazette of India Ex- traordinary Part II, section 2, dated

19-2-65.

**Introduced with the recommenda tion of the President.
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[ g31]
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2. FFAE FHE@E F1 Auw
¥ gfus I@TEAT FO & fag
sq, afew worge, fFar amd |

3. AT AR Wfawl F way
oe% UF gUW g | wegRl
T w1 afe FAT @ W
wagdt ®1 qae # fgem
AT TE |

Shri Harl Vishnu Kamath (Hosbhan-
gabad): On a point of Order, Sir. I
am sure you will agree that when the
President’s Address is being debated
by the House, there should be morc
than or at least one or two Cabinet
Ministers present in the House. There
is a! the moment not a single Cabinet
Minister on the treasury benches. It
is empty. There is profound vacancy
on the treasury benches. It is too
bad. Government is totally indiffe-
rent.

Mr. Speaker: I agree there.

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
The Minister of Parliamentary Affairs
was just here. He will be coming in
a minute, Sir.

Mr. Speaker: This is no justification
at all that he was just here.

Shri Hari Vishnu Kamath: One is
not enough.

Mr. Speaker: So I feel. The Minis-
ter of Parliamentary Affairs has come
and he is as good as three. Then too
1 feel there ought to be one or two
more Ministers, We have just begun
the discussion on the President's
Address. We give it so much sanctity
and make it so sacred and formal. At
least when we begin discussing it there
ought to be the same attitude. Not
cven one Minister was here. Now the
Minister of Parliamentary Affairs is
here. He is also the Minister of
Communications. He is two Ministers.
But one or two other Ministers also
should be present.
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Shri Hari Vishnu Kamath: I am
grateful to you, Sir. At least three
should be present, out of fifteen
Cabinet Ministers.
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Ta% qf s weft a1 g welr wm—
R Y 26 W0 F og } gA W
N W 26 ¥ & A W * €@
ez A O fomar fe 1 s@d &
o wrew ¥ IEA o Afr arfge
ot | g a2 fe o il &
oz fadndt § W ot oy oY wde &
foam aew v amgA & WA frem
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T 15 ant ¥ fgdr & wa &
faw aga &7 s fHar qan | wfEx
&=t &1 fadw i grar & 7 aEr AR
TqTHE FTI0 A1 ag § f o gy Y
A Ag § 0 e aad 4 g
T 399 FAT GTH T A Y & ey
Tifgy o, sfeg T glauedt & sa
St Y ' @ar § I @9 W dm
FIHX FY T w1feq 97 g g
&Y | ST g FAT FET
Tt oY 1 sfEdr awt § 9 9rer an
o faar o fom¥ oform ey
feey @1 #E} dfsew 7\ ) wravas
AR o7 @fw fFar o, ag W aga
¥ & g 1 g O AT o w
a5 R aEFR F sy U
F1 9T fg=Y F7 qATAT & A IS foC
T WER dwed & ogrm foad
saF fofea safs, gas A e,
A AT & AT A wf i
HAEAT q& FI | F qF g9 98 A8
FT O I9 T JUIfAF T FIAT A
I § fg=Y %1 ag 9g e g g
T qN Y F T TAWIET AT T WIS
a1 mla—m R

fer &Y wafa & qrarw W gw A
forg w31 &9 = fagr @, |ar 9@
FEYAT HA TS E Y g ey grav
g | ™ gvag ¥ ux A9 oA §
HFT ear f2 g1 s
faw 7 a1 gw 7 frelt o= fore w1
T fiFaT § AT T fgedy i1 fifirex
&7 1w q9w ang faan @ 1 famian ot
& AT G TG FOFAQ T8 QW

& & faFan Y #1 1935 &
g3 9T § Jar " § WA
Tare § 6 g faamn agr T
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§ o o §Ed T W wR AT
{fwﬁfﬁzétaazamﬂtﬁffaﬁn
I @ T § fF g e A
Freawr fafa oz o aF T@
FE I oq §95 & Wa 7 A §§ 9
S T, 1 R 1 WY Frama fave Herew
§ faar |3y g @an ar fw s@F
WY §F T AW & AL & 1 AOH g
5 9@ a% F1¢ qroneq &I/ W

A g1 @@ a% finen waww T foe,

(0

A fafy qv A s ¥ |fag
&= 7 g qE wn g fRowa dr
0 g F A1 fafy & s a@R
waw faue w9 | {7 gy w=@
& f& ag fafa oY § sy afaaor anfagy
1 fgr & Avdis g 1 ag ag fafa
& 9 oF axs gy v aferor wv wiem
F A9EF AT & WX GEA AE A
farenfaat #1 sg F feedy Wy i 4
wfg=T widr &, g da g 1
Qﬁgntaﬁwﬁl%aﬁqfﬁm
qIE & AT § |69 9l aF gy
A dET F7 qa9 § qg TMT I AT
dar 3, far wifrdt o= s sfgd
wifay 9T Wt

13.00 hrs,

faevar Y & fa= SR o WAl
m%‘fmwwéé,wﬁ
W gregar § A & wwwar g
oo gt G G §W A1G K1 AT §
f& afg=t worwfvd = g fer
T IR g et s wie
wT-wfsai el qg o T F0
aifgy f& oa o 3. fer o fay
qq AT HIE W ST AT FET FLHL
F TB W FTH 34T H T g I
FE W T gr I FGER W
st F fFElfges aF G § s
g & 99 ¥ fer wfgdY wrdr sl
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Y M7 CrET AEY WIFHTAT FIAT AT(GY |
T IAST T THTC &7 570 &) AV a8
wTg T g A A qww g fe & )L
T AT Ft AT o § P s T WK
Fera qewT F1 wiforw o gt A A7
TFAT Y | T HT T AT FY AT 9 E
YT WY Ty T AT O fAl F &
s g & 9 ¥ qg N9 w=
BYT &7 Y @ i gferor aTer WY ww T
@ F AR T § fw g 2 e
AT g1 14 fery ¥ F@TAR AT I
kag-Cid 8 g
N e
wierer & TRaa< wig M FAleH
 fgt & uft a o0 wmear &
g oE v ¥ oofr fg w1 oIy
FATT gAT & A g A g1 A wate
zfegor 3 I &1 wee R @
ard foadt w8 ave ¥ fr ag widy
e @ & | I safy wiE w fEe
g1 aFar § ag aufe fey &1 fagw
¥t A & gwa, ¢ IE 199 F w.faw
st gar g, fadwss Gdr g &
5 f§ dega weRl &1 AT AT AW,
e A FwE W & o & i
T ¥ ufus & favges ot go &
wafs oo arfaw, A, WA @
Fwz aifc wwd 7l ¥ & wiaw
g %7

ey o\ W W w3
fedt & Y fady aff & afew T &
feq oF gat & afwfes & 1 gy A
wafg 7 fg=r &1 wfy & w7 G &
sife 7 3 2 wfa & 1 ag et
sifaat ag A9 = gafao gk
w fedt 7 frdt gf aqw g ¢
M ag g7 §T AG 99 5 @ g @
Az & e s o W
WT qTET | F AT A Ty
wrar fred g 7w g & R o
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1 F7 FA F Fifaq af wow
A OF AR IT W AT FH FA AT
FTE q WTEr € a8 T g g AT
4 3@ & w37 A1 o wr ad fard
(1 I T WIET T A qEE AT
woseaT WYE ¥ #E q9 A7 wgvear
T AT WTITHT 9 WY WY | A
FAT | gEfAT A9 woA; AR gaa
fF g7 @ N7 47w M1 wWifgQ W
feeY & o2 1Y Y7 g7 @ FTH(
g F7 3 9rfEe

weIy AR | AT AT /T
fae g S T # 7

o g31 : 79, 1\, A7 foe w #
YA I AR ETZAG

8 & #ofra § g9 A% & A
oF arq ag a7 fearm wzmog f
fg=y Y &Y o a7 fasr & 7.50vmr At
TE-WIT BN F, IW 9T & W
# q fey wifggi & foad o @
W qgT AT wae wfglr arfeat
F Y| 7 ¥ T AT gw ¥ Tgf
HETAT T F 94T | I F FAq AA
H1T gfaer faarfaat % swen afFat
F qfomraen = ot B9 1w w©
faar & 1| w55 AW Q& AR A A
909 ¥ wad ¥ fae® wra I
ge g o1 f W Wl R gy
aqg 3o afgr | wE= R 1917 ®
aaT fr ofeeg & wonfin = &
Gﬁ’fﬁlﬁfmrfa?rtmfg"ftmﬁt
et gy Usgwmr e wfer
IM F AqZ AMAIT AN A AF T I
Fd ¥R ) faw 7w, W w
w1, arfaeare, 9ETE ST 79 q #91,
gv g g, sufeq q= W, Fifeat
IR &5, 7gy @i & 3 5=
g 77 @ v 7 o F regwman Ay
AT A 73 9 1 a8 WY fLa @ Jafw
ag fe=, gu=t & wfq A ww W oqr,
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IF AT F1 JF FE & TH q9S0
qegw @9 W @ ) v ¥ °g ae
& wrgan g, graee fedy wifwad &
fi gy &Y et 9 ag 0z feew ¢ 9W
g ) faomy § wgron A &1 A7
zfeor frafedi & afecal & aga
Ty gra § 1 & <o frarfeai @ WY 7€
wg1 a1gar § 7 ag 9 afeee e
T & § s At d W i o w
FfATH IJAET TE 9T AT T FI G

W@

fgdt ¥ gravy ¥ TeaEgAY BATH
# fetr faQfudt = 9gr g9 & ==
S TR TN AAHT BT AT IEH A
AR 9T FI9 WP & | ST ATIHY
s § qF A § 99 ag §9 feae
safaeral 1 AT FTHT T qF-FFAfT
¥ foy gu froidt & wrae 9w
¥ JoT¥ I FEFAE AT qT wiw wF
7T W foage 73 o fawda w==
IS A q@ FQA GC A Y | @
M 7 qF THAHEH hAY § WY waT
fameft &

dfaam § @WET A w7 qAH
T Isar 1 A w9Ar g ¢ fE
aifrfeae oy v 7 A S
X N wawwar A ¥ wigw &
ufus ©F werE g feafy w1 @
frar o wwar § 1 ow gfe ¥ s
T AgEE CH WEHIT ¥ AWuAl 4 qg
st 1 fEr oft & @@ &1 @ w7
g B sam w7 ag N e Hfe
waer:€ ¢ Fr ag xawy fotg afgy v
o Aar §, o qEw W § O 9w
® Ffx & 37 N o § T
T 9T ] QU Q17 frA w3 Wik 9%
oA €Y ag # 1 wrardy w77 JIT |
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s ¥ & gz wgm qgw g f*
FEY WIFT K A WAA { wA
g =g 1 zfeaor fratfedi £ wm-
amit ) F7 FET NAEY |+ AT AW-
T HY T HA FY Fforw w7 IIfEO
IoF G g9 T 04§ WS
w7 ¥ fgly #Y o w3 @A Wnfaw
FA A ¥ FH ALY GO | AEW A
I ¢, 79 W wfuw qwg A
3 & fad gart o A & | & wwwar
g fr it %t sfr & 29 e S & 1w
IIMT F7 A fely & wfy o ww a®
faty frard 2 72 @ W OF werawEHY
frarf & @Y 8, ag a8 Wi | A vl
¥ @iq & 33 w3 W F@T g AR
g wIwi @A g fF osw a3 ¥ |
AT AT W T FOOAAAR
4

Maharajkumar Vijaya Ananda
(Visakhapatnam): Mr, Specaker, Sir,
I have the honour of seconding the
Motion of Thanks so ably put up by
Shri Heda, who is also from Andhra.
I am also in entire agreement with
the sentiments expressed by him.

I would now like to take paragraph
21 of the President's Address, relating
to the language issue, which reads:

“We are greatly distressed by
the events in South India. We
deplore the acts of violence which
have occurred and extend our
deep sympathy to those who have
suffered. Doubts about the lang-
uage issue seem to have agitated
the minds of the people there.
We wish to state categorically
that the assurances given by the
late Shri Jawaharlal Nehru and
re-affirmed by our Prime Minis-
ter will be carried out without
qualification and reservation. This
is essential for the unity of the
country.”
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This was what our revered President
said in his address. Actually, we all
feel that in view of what he, the
highest in the land, has said, violence
and all such agitation should cease.
Unfortunately, cven today the papers
have said that there have been some
casualities, some deaths and so on
and so forth. Well, it does pain us
very much. As the Prime Minister
in his broadcast has reiterated all that
Panditji has said once or many times,
all acts of violence and agitation
should have been stopped. But, as
ill-luck would have it, agitation plus
various other things continued and
they certainly have dampened the
spirits of those who would like to
have a peaceful settlement of this
affair,

1 have also to say that our revered
President’s house, which he had given
to the nation along with his library,
was burnt down. It is a sad thing
indeed. I say that there should be
a spirit of give and take; nothing
should be taken as a matter of pres-
tige.

Our President, before he became the
President of India I remember there
was the question of colour bar and
he very aptly said—I remember those
words— “Hewn from the same rock
and sprung from the same source.”
These are very great words—"“Hewn
from the same rock, sprung from the
same source.” As such, we in India
are all one, whether we are northern-
ers or southerners. So, I do feel that
there should be a spirit of give and
take and, 1 am sure, with the assur-
ance given by the President and our
Prime Minister there will be no
further trouble in any quarter of this
country.

He has referred to the
threat and has said in
23:—

Chinese
paragraph

“The increase 1n defence ex-
penditure imposes an additional
burden on the community and

diverts, our resources from deve-

MAGHA 30, 1886 (SAKA)
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lopment. We are not engaged in
an arms race with any country.
At the same time, we are deter-
mined to be strong enough to
repel anyv attack on our borders.”

This is very reassuring. The fact that
he has alerted us and that we are not
complacent and the fact that the
President made special mention of this
augurs well for our forces and for our
future.

Then, I come to paragraph 26 in
which he says:—

“Non-alignment  and co-exist-
ence remain the essential planks
of our foreign policy. We have
always firmly believed that peace
is essential for the progress of
mankind. It is cven more neces-
sary for the developing nations of
the world who have to tackle
cnormous problems.”

In this connection, 1 have been able
to bring out something that is unique
in my opinion. It was on the 4th
October, 1955, when delivering the
inaugural address on Gandhi and the
United Nations the President said:—

“It is clear that Peace is not
for the strong, but for the just.
There will not be peace until men
learn to be just and they will not
learn to be just until they learn to
renounce reliance on force.”

This relates to non-alignment,

After this 1 would like to mention
what he said at Moscow very recent-
ly. that is, on the 11th September,
1964. He said: “Peace is attainable.
war is not inevitable.” These are the
words of our President.

He was born in a village, called
Tiruttani, in a middle-class family.
He spent his childhood days in the
quest of becoming a teacher. Gradual-
ly he became a professor. He started
life from assistant professorship or
teachership, went to the Presidency
College, Madras, then to the Mysore
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University as a professor as also to
the Calcutta University, It was the
late Pandit Madan Mohan Malaviya
who was attracted by his greatness
and learnedness and he was asked to
be the Vice-Chancellor of the Banaras
Hindu University. He was in Visakha-
patnam (Waltair) then. He never
looked back; he has always been going
ahead. [ cannot actually give full ex-
pression to his great qualities because
he is one of the greatest men we have
in this country. He has opened the
Rashtrapati Bhavan to all. Anybody
can go and tell him of his grievances
or {roubles. The great thing about
Dr. Radhakrishnan is that even if he
i: not able to accede to your request,
ne does not allow you to come back
disappointed. He always has a word
of sympathy, a word of kindness, and
the fact that big or small makes no
difference to him speaks volumes of
of his greatness.

He was the first Indian to be a
professor at Oxford. In those days it
was a very great honour. An Oxford
man very nicely put it as “Nature's
Oxford man”. There is one other thing
that 1 remember. When he was our
Ambassador in Moscow .

Mr. Speaker: Why should. ...
Maharajkumar Vijaya Ananda:
am coming to the point.

Mr. Speaker: No, no. Why should
we bring in the President. It is all
done on the advice of Government.
Government is responsible for it. Give
them credit or criticize them. Please
do not bring in the President at all.

Maharajkumar Vijaya Ananda: I
am mentioning the point.

Mr. Speaker: No, no.

Maharajkumar Vijaya Ananda: He
has covered all the points that are
necessary for the administration of
this country. He has always been
ready to give advice so much so that
we can bracket his name with men
like Roosevelt, Stalin and Churchill.

FEBRUARY 18, 1965
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I would have liked to see in his
Address a small mention of physical
education. That is the only observa-
tion I have to make, I know, how
keen he is on the upbuilding of the
strength  of this country from the
point of view of physical strength.
He said this about physical strength—
I wish, the paragraph had been in
the Address—to the Finnish Presi-
dent.

Mr. Speaker: I have requested him
not to refer to the President and his
actions or other things. Everything
has been done by the Government and
the Government is responsible for its
merits or demerits.

Maharajkumar Vijaya Ananda: 1
do hope that the controversial things
that have been going on in this
country will soon end with the great
advice given by our President and
that we shall have peace throughout.
1 had intended just to say a few
words, but since it is not your wish, I
shall conclude very soon. I can only
say that as a cricketer I wish him a
hundred not out in life’s innings and
as he is going out of this country
soon for an eye operation, I am sure, [
am voicing the feelings of everyone
here in wishing his operation the ut-
most success so that he can resume
his normal activities with his vision.
If Gandhiji was called the Father of
the Nation and Nehru the Architect
of Modern India and Prince Charm-

ing, the revered President,
Dr. Radhakrishnan, is our Rashtra
Guru.

Mr. Speaker: It is really not a good
precedent. I might agree with all the
remarks that he has made and would
have made All of us probably might
agree with them but it would be a
dangerous field to enter nto because if
he makes favourable comment, some-
body might get up and make contrary
comments also. We cannot discuss the
person of the President because
everything that has been done has
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been done on the advice of the Gov-
ernment, The Government is to be
congratulated or criticized for what-
cver has been said. For the contents,
the language or whatever is there—
cven for the script put in there—it is
not the President who should be
criticized. All that goes against the
Government if someone feels that it
wag not the right advice given. No
criticism should be offered.

Maharajkumar Vijaya Ananda: I
bow to you, Sir.

Mr, Speaker: Motion 'moved:—

“That an Address be presented
to the President in the following
terms: —

‘That the Members of Lok
Sabha assembled in this Ses-
sion are deeply grateful to the
President for the Address which
he hag been pleased to deliver
to both Houses of Parliament
assembled together on the 17th
February, 1965 "

There ure some amendments and I
have to bring it to the notice of hon.
Members that there were separate
notices given by several hon. Mem-
bers; some of them have been com-
bined to form one motion. For the
last two years our intention has been
that we ought to have ag few amend-
ments to the motion as possible in
order that hon. Members might be
able to concentrate on those only and
not go round and lose themselves in
many others. But I find that a com-
plaint has been brought to me that
different hon. Members gave their
amendments and had different objec-
tives and approaches, As they have
been combined, some have that
grievance. 1f their being put together
or clubbed together does them any
harm, I will allow them to move
them separately.

Dr. L. M. Singhvi (Jodhpur): 1
should like to clarify for the sake of
the record that the amendment relat-
ing to the language question which

MAGHA 30. 1886 (SAKA)
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Ly implicaticn iz atiributed o me
also has not been given by me. 1
dissociate myself from  that. I crave
»our indulgencee to permit me to move
my original amendment.

Mr. Speaker: He may movs  his
original once. That will be circulated
to the Members tomorrow.

Shri Hari Vishnu Kamath: Sir. 1
hope you will permit me to have the
voting on my five amendments sepa-
rately. I had given scparate notices of
my amendments but they have been
clubbed together. When the vote  of
the House is sought, I hope you will
permit me to put them scparately to
the vole of the House.

Mr. Speaker: These amendemnls
have been deemed to have been
moved by the Members.

Shri Yashpal Singh (Kairana': |
beg to move:

That at the end of the motion, the
following be added. namely:—-

“but regret—

(a) the failure to evolve a suit-
able formula to solve the
language policy of the Union,

(b) that suitable action has not
been taken to get back the
Indian soi] from the Chinese,

(¢) the failurc in arresting the
rise in prices of  essential
commoditics and the deterio-
rating food situation, non-
supply of the promised quota
of imported wheat to U.P. as
also failure to safeguard the

interests of sugarcane  gro-
wers,
(d) the failure to uplift the

backward classes,

(¢) that there ig no mention in
tht Address in regard to the
neglect of regional languages,
encouragement of  English
and the creation of differen-
ces between North and
South,
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that there is no suggestion in
the Address to remove in-
creasing corruption, nepotism
and impact of bureaucracy,

that there is no mention in
the Address of deplorable
law and order situation and
administrative inaction and
carelessness which is evident
by the assassination of Shri
Kairon and the faliure to ap-
prehend the 4ssassins,

that there is no mention in
the Address of the inefficiency
of the Defence of India Rules,
the arrest of the Communists
at the time of Kerala elec-
tions and the maltreatment in
jails of the members of Sam-
vukta Socialist Party,

that there is no mention in
the Address of the withdrawal
of jeeps from Community
Development Blocks in accor
dance with the Prime Minis-
ter’s assurance, and

that there is no mention in
the Address of the steps
taken by Government to re-
move economic inequality.”
(1).

Dr. L. M. Singhvi: I beg to move:

That

at the end of the motion, the

following be added, namely:—

“but regret—

(a)

(b)

(c) the failure of food policy in
the country and in securing

the utter failure of commu-
nications on the  language
issue,

that the Address has  not
made any reference to bring
about total utilization of the
unemployed manpower avai-
lable in the country and to
enthuse the general® mass of
people to be directly interest-
ed in the developmental
activities in order to build a
prosperous country,
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proper co-ordination in the
admnistration of food policy,
so that in spite of a bumper
crop this year, the problems
of food shortage have been
ag acute as ever,

explosion
stands threateningly poised to
undo and to engulf our eco-
nomic progress,

that no steps have been taken
so far to establish the insti-
tution of ‘Lokayukta’ analo-
gous Schandinavian Ombuds-
man, and

that there ig no
arrangement to counter
Chinese nuclear threat.”

reassuring
the
(2)

N>,

Tridib Kumar Chaudhuri

I beg to move:

“That at the end of the motion,
the following be added, namely: —

“but regret—

the  Address
makes no mention of indis-
criminate arrest and  deten-
tion of the members of the
Leftist Communist Party of
India and other Leftist poli-
tica] workers and Trade-
Unionists including Members
of Parliament under the D.I
R. on trumped up chargeg un-
proven in a Court of law and
of the failure of the Govern-
ment to  substantiate the
charges in any manner al-
though serval weeks have
passed since the policy of
arrest and detention was
launched in December, 1964.

(d) to note that the Address fails

to deal adequately with—

(i) the food and prices situa-
tion in the country and the
failure of the Government
to hold the price line;

(ii) the impact of unaccounted
black money in the hands
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of profiteers, hoarders and
speculators and the failure
of the Government to mop
up the same;

(iii) the failure of the Govern-
ment to devise a generally
acceptable Official Langu-
ages policy in terms of the
assurances held out by the
late Prime Minister Shri
Jawaharlal Nehru so as to
allay the apprehensions of
the people of the non-Hindi
speaking States as well as
its failure to give equal
encouragement for the de-
velopment of all the natio-
nal languages mentioned in
the Eighth Schedule to the
Constitution; and

(iv) the failure of the Govern-
ment to improve relations
with neighbouring  States
and to resolve the dead-
lock in its relations with
the Peoples’ Republic of
China or to have the aggres-
sion against India cither by
China or Pakistan vacat-
ed.” (3)

(Koppal):

I beg to move:

That at the end of the motion the
following be added, namely:—
“but regret—
(a) that the Address wrongly

(b)

said that English will conti-
nue as long as the non-Hindi
speaking people require it
whereas the regional language
of any non-Hindi State
should be an associate official
language til] they accept
Hindi as official language of
the Union,

to state that the Aaaress nas
ignored to give a call to all
political parties to join hands
emotionally to establish na-
tional Government in the
Centre and ‘heo States to naeet
challenge of China,
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) that there is no mention in
the Addresg of the failure to
organise Voters Councils in
all the Parliamentary Consti-
tuencies—

(i) to elect responsible legis-

lators;

(i1) to educate them on rights
and responsibilities of de-
mocratic State; and

to know the real public
opinion in respect of im-
portant legislations.” (4)

(iii)

U. M. Trivedi (Mandsaur): 1

beg to move:

“That at the end of the motion,
the following be added, namely:—

“b

ut regret that in the Address

therc is no mention of—

(a

(b)

(c

(d)

(e

of

Shri

) the abnormal rise in prices
of food stuffs and consumer

goods and steps taken to
check them:

steps lo recover areas of
Kashmir in possession of
Pakistan and any indication
to recover the territory

illegally occupied by China;

the gteps being taken to pro-
tect the life, liberiy and pro-
perty of those living on  the
border areas;

the step: taken to offer sc-
curity to the lives of political
leaders;

) the security and firm admi-
nistrative machinery  in
Nagaland, and

) steps to effect a radical
change in making Hindi the
official language of India.” (5)

M. R. Masani (Rajkot): [ beg

to maove:
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That at the end of the moton, the
following be added, namely:—

“but regret—

(a)

(b)

(c)

(d)

(e)

that the‘Address displays in
general a dangerous amount
of unjustified complacency
ang self-satisfaction and gives
little indication of the grim
economic situation, of the
great distress suffered by the
people due to food scarcity
and high prices, and of the
fact that the country has been
taken to the brink of bank-
ruptcy as shown by the
Finance Minister's statement
in Lok Sabha on February
17,

the absence of any indication
of a policy that could effec-
tively end inflation and create
conditions permitting of rapid

growth in industrial and
agricultural producton,
that, on the contrary. the

Memorandum on the Fourth
Plan referred to in the Ad-
dresg is calculated to lead to
accelerated inflation and a
general collapse of the eco-
nomy and shows that no
lesson has been learnt from
the failures of the Second and
Third Five Year Plans to ful-
fil most of their objectives,

that the Address does not
suggest a positive policy by

which India may be able
adequately to resist nuclear
blackmail on the part of

Communist China,

that, while expressing concern
over recent events in South-
East Asia, the Address sug-
gests the convening of u
Geneva type Conference. not
withstanding the fact that
the present grim situation in
that region is a direct conse-
quence of the two previous
Geneva Conferences on Viet-
nam and Laos respectively
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and that the Address shows
a singular lack of under-

standing of the fact that the
defence of Laos, Vietnam and
Malaysia  against Chinese
Communists expensionism is
essential for the defence of
India itself,

that the Address fails to ex-
press solidarity and support
to the Government and the
people of Malaysia in their
resistance to aggression and
to give any  assurance of

-

India’s readiness to give
military assistance to
malaysia.” (6)

Shri P. K. Deo (Kalahandi): 1 beg

to move:

That at the end of the Motion, the
following be added, namely:—

“but regret—
(a) that in the Address there is

no mention about the steps
to root out corruption from
the country which with its
cancerous growth has cor-
roded the moral fibre of the

nation,

(b) that the Address does not

mention about—

(i) the memorial presented to
the President by the Opposi
tion M.Ps. and MUL.As.
and certain leading men of
Orissa, alleging  serious
charges of corruption
against the former and
present Chief Ministers and

Ministers of Orissa and
action taken thereon,
(ii) arbitary decisions of the

Cabinet sub-committee on
corruption charges of Orissa
Ministers without giving
a chance to the complain-
ants to substantiate those
charges and about keeping
the C.B.I. report a secret,

iii) appointment of a commis-
sion of enquiry on charges
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(c)

Shri

of corruption against
Orissa’s former and present
Ministers when the former
challenged the findings of
the report of C.B.I. on those
charges, and

that while stressing the need
for stricter monetary discipline:
the Address does not indicate
the abandonment of arbitrary
unscientific and wastefu] pro-
jects in the country, more parti
cularly Tikerpara Dam pro-
ject in Orissa.” (7)

Dinen Bhattacharya (Serani-

pure): I beg to move:

That at the end of the motion,

the

following be added, namely:—

“but regret the failure—

(a)

(b)

(c)

(d)

(e)

(f

(8)

to solve food crisis and to
check the rise in prices of
essential commodities,

to eradicate nepotism and cor-
ruption in administration,

to apply the recommendations
of the Patel Commission in
whole of eastern U.P.,

to check the fall in real wagcs
of wage earners in the country,
particularly Government em-
ployees and industrial
workers,

to rehabilitate properly mil-
lions of people migrated from
East Pakistan before and
after January, 1964,

to handle the language issue
which resulted in mass arrest
in large parts of India and
wanton shooting by police and
military on the people killing
and injuring many,

to recognise and legalise all
Indinn languages mentioned
in Schedule VIII of the
Constitution  of India
in regard to administration
education and Central servic-
es, and
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to  guarantee democratic
rights to the citizens by with-
drawing the state of emer-
gency and releasing all poli-
tical persons arrested and
detained under D.LR."” (9)

Shri Muhammad Ismail) (Manjeri):
I beg to move:

That at the end of the motion,

the

following be added, namely:-—

“but regret that—

(a)

(b)

(¢

(d)

(e)

the Address has not laid suffi-
cient cmphasis on the failure
of the Administration to fore-
sec in time and take proper
measures for preventing the
serious developments that
have taken place on the lan-
guage question,

no mention has been made in
the Address of the progress
of measures taken to  give
relief and reassurance to the
innumerable victims of the
holocaust that took place in
the Eastern parts of the coun-
try in the beginning of 1964,

the Address does not cven
refer to the indiscriminate
arrests of innocent people es-
pecially members of the Mus-
lim  minority community
under the D.J. Rules causing
a deep sense of insecurity and
frustration and does not men-
tion about the wanton as-
saults leading in some cases
even to death,

no reference has been made
in the Address to any serious
measures particularly design-
ed to reduce the backward-
ness in economic development
of certain parts of the coun-
try such as Assam and Kerala,

the Address fails to take note
of the inadequate representa-
tion of the Muslim minority
community in the various
services and  legislatures of
the country, and
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the Address does not refer to
the continued failure of the
Administration to recognise in
practice the regional charac~
ter to the Urdu language as
guaranteed in the Constitu-
tion.”. (10)

Shri Hari Vishnu Kamath: 1 beg
to move:

That at the end of the motion, the
following be added, namely: —

“but regret—

(a)

(b)

(c)

(d)

the failure of Government to
take adequatc measures to
preparc the people, educa-
tionally and psychologically,
for the acceptance of official
language as laid down in the
Constitution, in consequence
whereof there was manifes-
tation, in some States, of wide
spread discontent and active
hostility to the changeover.

the failure of Government to
take effective steps to hold
the price line, and check the
steep rise in prices of food-
grains and other  essential
commodities, resulting in un-
bearable hardships to the
poor and middle-classes of the
community,

that the Address makes no

mention whatsoever of the
solemn pledge takern by
Parliament to drive out the
Chinese aggressor from  our

sacred soil, and betrays Gov-
ernment’s lack of awareness
of the potential meanace to
India from the collusion bet-
ween China and Pakistan,

that in the Address while the
development of a prosperous
soclalist society is claimed to
be the basis of Governmental
policies, no concrete program-
me has been chalked out for
the advance of the nation to-
wards a socialist order free
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from unemployment, exploi-
tation and capitalalist hold

over the national economy,
and

(e) that Government continues to

Shri N. C. Chatterjee

be wilfully negligent in its
duty to strive for the amelio-
ration of the economic condi-
tion of agricultural workers,
and to ensure to peasants
social justice and a fair deal
without which agricultural
production and development
will continue to be in the dol-
drums, and the food problem
will bafflc solution.” (11).

(Burdwan):

1 beg to move:

That al the end of the motion.

the

following be added, namely:—

“but regret that in the Address no
mention has been made of—

(a) the economic crisis and the

(b)

1y

«d

(e

)

)

shortage of foreign exchange
which threatens the commer-
cial and financial stability of
the country.

the continued aggression
across the Indo-Pak border
and the persistent anti-Indian
propaganda in the Pakistan
Press and Radio,

the anti-national  activities
carried on by some Indian
nationals over Kashmir and
Nagaland.

the failure to hold the price
line and the acute  misery
caused to the middle classes
and the people of the lower
income group, and

the tragic assassination of
Sardar Pratap Singh Kairon
who came to Delhi to inter-
view the Prime Minister”. (12)

Mr. Speaker: The motion duly pro-
posed and seconded along with these
amendmentsg is before the House. Shri

.Ranga.
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Shri Ranga (Chittoor); Mr. Speaker

Sir, I am sorry to say that jt ig not
possible for me or our Party to asso-
ciaie ourselves with our two friends
who had come out here with their
recommendation that we should accept
this Address of the President and
thank him for it. If it is examined
very carefully. it gives an indication
of the Government's poor achiceve-
ments and their inexcusable failures.
There are plenty of unfulfilled hopes
and a rcference has been made to
them. There are unrealisable antici-
pations topped by bold boasting and,
what is even woise, there is uncons-
cionable indifference to people’s suffer-
ings caused by the Government dur-
ing the last year.

We find that in paragraphs 2, 3 and
7 of the Address, an cffori is sought
to be made to create an impression
that the Government has many achi-
evements to its credit. Possibly, these
were drafted having more in  their
mind the foreigners whos. goodwill
we have to win in order to continue
10 obtain the loans and gifts that the
Government hag been getting in such
abundance at the cost of India’s eco-
nomic security. It may possibly de-
ceive for sometime some foreigners
but it certainly cannot deceive our
people  here  because our people
are conscious of the sufferings that
have come tp be inflicted upon them-
sclves, 1 said, there is this unconscio-
nable indifference to people’s suffer-
ings caused by Government. | said
so for this reason. Paragraph 2 refers
to the disaster that had over-
taken our country on two accounts,
firstly. on the passing away of the
former Prime Minister and secondly,
on the cyclonic disaster that had visit-
ed our people in the South. But therc
is a third disaster which was caused
by the Government itself and (hat was
the food famine that came upon this
country. For several months during
the last year our people in different
parts of the country suffered untold
miseries and the Minister in-charge of
it had himself to confess that he had
failed in that regard and yet he was
not good enough even to offer his
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resignation nor was the Government
prepared to offer their own resignation
for that abject failure which was
caused by themsclves. And the least
they could have done wag to express
regret to the people and their failure
to the people for having caused thay
food famine in our country. It was
unnecessary; it was unmerited ang it
could have been avoided. But the
Government has done it because of its
insistence upon following thesc wrong-
headed policies in regard to controls,
zona] restrictions, land legislation and
various other things that thev did dur.
ing the last one year.

Sir, while bemoaning the late Prime
Minister I cannot but bemoan the per-
verse ingistence with which the
Government has passed the Seven-
teenth Amendment to the Constitu-
tion whereby they have taken away
from crores and crores of our peasants
their longest-established and  tradi-
tiona] rights—and natural rights too—
for peasant proprietorship and kept
all the power within their own hands
to be able to take away their lands
whenever they want and for whatever
purposes they want.

13.29 hrs.
[Surl THIRUMALA RaAo in the Chair}

And, of course, we know what nefa-
rious purposes they have in their
mind such as cooperative cultivation
and collectivisation of agriculture,

The Minister of Rehabilitation (Shri
Tyagi): Can the Government be criti-
cised for a measure which the Parlia-
ment has passed?

Shri M. R. Masani: Certainly for
misleading Parliament.

Shri Hari Vishnu Kamath: Parlia-
ment meang your majority.

Shri Ranga: The bold boasting that
1 have said is for them to say that
they are going to stop deficit financing.
I am glad they have at last come to
that conclusion. We have been sug-
gesting for the past so many years
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that this should be done. But are they
capable of implementing it? If they
are to continue {o remain loyal to this
Third Five Year Plan as well as the
Fourth Five Year Plan, it is impossi-
ble for them because they have plan-
ned to spend such huge, enormous
amounts of money in this country that
it would be impossible for them to
raise all that money either through
taxation or by way of foreign assist-
ance. Even as it is, they have already
collected no less than Rs. 4,466 crores
by way of foreign assistance. And
they are now trying to go on their
bendcd knees before them by offering
this 10 per cent additional duty on
imports and by raising the bank rate
and by sayving so many other things
about what they are going to do 1n
order to stifle our own economy, in
order to please those people, and in
order to recommend themselves to
them for further loans and further
assistance from those countries. There-
fore, I do not think that while it would
be possible for them to be able to raise
even half of what they hope to raise
for the Fourth Plan by way of foreign
assistance,

In that case. what are they going
to do in our own country? They can
only raise these funds by higher and
higher taxes. We have already had
the foretaste of it from the railway
budget that was introduced only
yesterday. Similar things are going
to happen in other States also. Of
course, it may not happen in all States.
because some States have already
raised their land revenue assessment
by 300 and even 400 per cent. But
in all the States, anvhow, the tax
burdens are going to be raised. If we
examine how these tax burdens have
been weighing upon our people, we
shall find that in 1955-56. that is. just
a decade back, the total collections at
the State and the Union levels came
to Rs. 767 crores; in 1964-85, . the
figure had risen to Rs. 2399 crores,
which is easily three times the earlier
figurc. That being the position, would
it be possible at all for this Govern
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ment to raise any more tax
‘burdens upon our people without
crushing them and without destroying
their production capacity and without
causing a disincentive in all spheres.
in all industries ag wel] ag in agricul-
ture? I say that it would not be possi-
ble. So, they cannot raise these funds
at home, and they cannot raise them
abroad also. At thc same time, they
want to stop the safety valve which
they have exploited wup till now
through deficit finance. How on earth
then are they going to implement
their Plan? It can only burst. Just
as a pot would burst, if there is more
and morc fire under it, and the lid is
put on top of it, likewise, it will break.
up. Just as that pot necessarily has
got to break up, likewise, either their
Plan would break up-—of course, this
Government would not break up, and
they would certainly not vacate their
seats voluntarily—or the pecople's
backs would be broken up.

Shri A. P. Sharma (Buxar): What
is my hon. friend's suggestion? No
Plan?

Shri Ranga: That is exactly the
prospect that is being offered by Gov-
crnment,  Some of my friends are
still dreaming of their plans. Is there
a Plan riow? If there is a Plan, why
is it that the President himself has
been obliged to say these words here
in an apo'ogetic manner? He has said:

“Public sector projects will be
implemented with greater speed...”.

That means that they are going so
slow like a tortoise. Then, he says:

“. . .and they will be designed
to give quick returns...... "

They are giving no returns now on
most fronts. Then, he says:

“quick retur:: to the commu-
nity...... ",

So far. they have only given returns
to the officers employed there, and to
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the various other people who have
been serving them as contractors and
s0 on, and also to the ruling party
and their agents in various ways.

The President then says:

“....quick returns to the com-
munity in the shape of produc-
tion and profits.”.

The public sector projects have shown
very little production so far. As re-
gards profits, everyone knows how
notoriously low the profits have been,
and as you know very well, many
of these public undertakings are being
run at a loss. I happen t: be a .em-
ber of the Committee on Vublic
Undertakings; 1 do not want to di-
vulge to this. House what all is being
placed before us. 1 can only say that
the whole position is so unsatisfactory,

and public funds are not being put
to effective, proper andl profitavle
use.

In these circumstanccs, how is it
possible for Government. to give uny
kind of incentive at ali for productiun?
Without production, would it be possi-
ble to increase the tempo of industrial
development? I am glad my hon.
friend in charge of Industry is pre-
sent here. He will realise, I am
sure, that we cannot raise the temp>
of industrial development without
more and more production. Where is
that production now? Of course, my
hon. friends opposite say that on the
cloth front, there has been greater
production. But what about the hand-
looms? What is their position? For so
many vears we have been asking for
the setting up of a statutory board.
For fifteen years, successive Finance
Ministers have been coming and tell-
ing us that it is impossible. But, now,
they are coming forward with that
proposal. Therefore, they are going
to make a beginning. I would like to
know how many years it would take
for them to rehabilitate the handloom-
weaving industry. In the meanwhile,
they have already decided to give a
fillip to the powerloom industry which
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will only cause destruction and de-
pression so far as the handloom indus-
try is concerned.

Where is greater production now?
What sort of incentives are Govern-
ment going to give by imposing the
10 per cent additional duty on im-
ports” And what are those imports”
Most of those imports are for deve-
lopmental purposes as the speech
made by the Commerce Minister Shri
Manubhai Shah himself will show. In
regard to capital goods, the figure
was Rs. 207 crores in 1964; in regard
to industrial raw materials, the figure
was Rs. 778 crores, and in regard to
consumer goods, it was Rs, 213 crores.
As regards foodgrains etc, that is,
wheat and ride and others, it was
Rs. 52 crores. Out of the term ‘others’,
the bulk of the imports, the hon. Min-
ister himself says, consisted of kero-
senc, Therefore, almost all non-
essential imports have been eschewed.
The other imports have already been
screened and then the allotments have
been made by Government. In the
light of those allotments, many of the
indus*ries as well ag the governmental
concerns have made their own plans
for the development of their various
industrial enterprises. What are thev
going to do now? They have to push
up or re-adjust their own cost struc-
ture and their own estimated expendi-
ture. Are you going to expect them
to import less? You cannot, because
if you do, then the production plans
and the developments] plans will also
go away. The increase in the import
duty would mean that they have got
to pay more. And who is going to payv
more for all this? Either the consu-
mer or the entrepreneurs have to oav
for it. And who are the entrepre-
neurs? More than one-third of thrse
imports is being imported on Govern-
ment account .Therefore, Governmen*,
have got to pay for it. So. there will
be more expenditure, and therefore,
more taxes, and so we come back
again to the starting point. It is a
vicious circle. So far as the private
entrepreneurs are concerned. wou
are going to meke their production
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tosts go up, and when they go up,
the prices naturally also have got to
Bo up. Therefore, I come back once
again to this boast of Government
that they are going to keep down the
prices.  Will it be possible for Gov-
cernment?

Shri M. R. Masani: No.

Shri Ranga: A yeur ago. ! hurled
this challenge at this  Government:
‘Would 1t be possible for this Govern-
meni o bring down the price level”’,
and I said ‘No’ then, and 1 say ‘No’
again. There is no prospect of it even
today. and there is np offer at all of
any kind of a scheme by which it
would be possible for them to bring
down the price level,

On the other hand, what has the
hon.  Finuance Minister told us? On
the very day on which the President
delivered his Address to us, he made
u stalement before us saying that our
forcign exchange position had become
alarming.  But did he not know it
before?  Did he not know it at least
last year? Government knew it, and
sei, what were they doing about jiv
They were living in hopes. And what
sert ot hopes? Hopes that were creat-
¢a by astrologers or hopes that were
created by their own fertile imagina-
tion? Whom do they want to decejve?
Surely, thev can deceive everybody
clse, but thev cannot deceive this jm-
port and export jugglery. The im-
poris and exports have gone up. It is
true that the exports have gone up,
but the imnorts alco have gone

up
to a great extent. Both of them have
gone up in such a wav that

it was not possible for this Gov-
ernment to achieve any extra-
crdinary results. Our imports have
ron~ up from Rs. 1178 crores in 1963
fe Rs. 1215 in 1984. The total exports
finve gone up from Rs. 783 crores to
s, B35 crores during the same period.
Therefore. we find that the imports
are ening up at a hicher rate than
our exoerte.  That is noatural because
we have so little to export, and we
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have so much more to import, and
we need those imports also.

Shri Sham Lal Saraf
Kasivmir):

(Jammu and
Capital goods.

Shri Ranga: We need all these iin-
ports, because we want these capitcl
goods without these capital goods, we
canr.ot [urther the industrial deve-
lopment of our country. When this
is going on, naturally, we have got
to go on begging those foreign credi-
tors not to insist upon the repayment
of the loans that have alrecady been
taken but to agree to a postponement,
and at the same time, on top of it, to
continue to lend us more and more.
That is what is happening. At the
same time, we find that the prices are
being given an upward spirit here on
these various commodities.

Then, Government want to  create
troubles from the banks. They do not
want the banks to be very casy in
lending money for industrial develop-
ment, that ix, to all those people who
are interested in it. So, we find that
the interest has been pushed up to 6
per cent; that is the official rate; Gov-
c'nment have themselves admitted it
here: that the banks can charge up to
10 per cent. Then, there are other cus-
tomers also; after having paid 10 per
cent, they are expected to make a pro-
fit. Naturally, private c¢nterprise is not
so very keen on inves'ing more and
more money on development. ln view
of all these difliculties, how is it po si-
ble to achieve greater industrial deve-
lopment? You make money more
dear. At one end, you yourselves
come into the market and begin to
collect money from the people by
way of government loans, compulsory
deposits, compulsory annuitv deposits.
Then when My hon. friend, Shri
Masani, had sugpgested that there
should be a number of unit trusts, one
competing with another, Government
was not prepared to agree. It went in
favour of one monopoly, and it has
met with the same fate that a mono-
poly like that ought to re-eive, When
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Government comes in as a competitor
to private enterprise, how is it possi-
bie for the latter to raise credit? With
all those difficulties, they were try-
i1g to function. Now, having raised
tie bank rate also and allowed the
tanks and the Reserve Bank as weil
as State Governments to charge as
riuch as 10 per cent, under these
circumstances, there cannot be much
of development.

In this development also, they have
given special priority to all those in-
dustries on the government side, as
“weil as on the private entrepreneur
side to those industries which would
not be yiclding any results at all for
many years to come. Therefore, there
are not sufficient supplies of ¢onsumer
goods, intermediary consumer goods,
tertiary goods. In the absence of all
this. demand is bound to be insistent,
blackmarketing is incvitable, rise in
prices is inescapable and rise in costs
of production of various commodities
also becomes inevitable. This is how
the vicious circle is going on.

How is the Government going to
break this vicious cirzle? It says it is
going to do it through the Fourth
Five Year Plan, for which they en-
visage Rs, 21,000 crores. 1 want the
‘House to pay some atiention for a
minute to what is known in econo-
mics as the law of diminishing re-
turns. Money is in my hands. Suppos-
ing T have a lakh of rupees. For every
hundred rupees, I have got some
value. But if T have a crore in my
hands, not even a lakh of rupees will
make much of a meaning to me. And
when you place these tens of hundreds
and thousands of crores in the hands
of these gentlemen here, who never
had knnwn anything about a lakh of
rupecs when they were with Mahatma
Gandhi, what happens?

Mr. Chairman: Why not join them?
order to continue

No. Sir.

Shri Ranga: In
the old loot again?

The point is that they will come to
lose proper value for money. so much
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so that there will be a tendency for
them to go on wasting, it, to be in-
differcnt when waste takes place at
varicus levels in the adnunistration
as well as in industrial development,
Therefore, it is a dangerous thing to
begin to think in terms of these huge,
astronomical figurcs as the costs of
these plans. One of the reasons why
my leader, Rajaji, has been suggest-
ing that it is botter that we go back
to our own earlier habits and old
practices. . ..

Shri A. P. Sharma: 100 ycurs back.
Shri Sham Lal Saraf: To the village
economy.

Shri Ranga:....and planning of
financial provision from year to year,
is that then instead of thinking in
terms of 20,000 crores we have to
be con-erned about 4.000 crores, and
therefore, we will come to attach
more value to every rupee, every lakh,
every crore. Thereby you can expect
to work for and achieve better re-
sults in terms of the expenditure you
incur.

So 1 say it is impossible for this
Government to go  on  with  this
Fourth Five Year  Plan. Let
them make up their minds. Indeed,
they seem to be doing so, but in a
halting manner. Their Finance
Minister can not be accused of being an
ignorant man. He may be knowing
less thun my hon. friend, Shri Dan-
dekar, in regard to certain aspects
of public finance, but certainly he
knows something better than the pre-
vious Finance Minister. He has
heen  saving from time to time
different things by way of caution to
this Government, but he never had
the moral courage. spiritual courage
to put all these things together and
give them a definite, well-~onsidered
advice that in this Fourth Five Year
Plan. it is impossible to go on with this
astronomical figure, that the objee-
tives they have placed before them-
selves in the Plan cannot be realiced,
and what is more, that the Th'rd Plan
itself = now on the rocke There-
fore. even the targetc  they  have
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piaced before themsclves for the next
1} yeuwry are not in sight; they have
already been too siow in regard to
many of these targets, which have
#ot to be phased over the next threc
or four years, so that it would be
easicr for the people to try and co-
perate with this Government in spite
of ils extravagande and  financial
ambitions.

Are they going to raise production
in our country? Are they really so
minded? They say so. But what are
they doing on the food front? By brin-
ging in this PL 480 assistance at one
tine, we thought my hon. friend,
Shri S, K. Padil, was rendering a :er-
vice to our country, because just at
that moment, for one or iwo years
we thought we needed that assistance
and we could afford to go in for it.
But what is the long-term effect of
it To act as a kind of disincentive
in this country on the food f{ront.
And worse, {o bring into the mind
of the people, limited as it is. a sense
of self-complacency, with the result
that they have not been giving proper
incentives to our growers.

The President talks here of
their trying to maintain a minimum
level of prices. Based on what?
On some kind of arbitrary no-
tion of their own. They are going
1o constitute an Agricultural Prices
Commission. My hon. friend, Shri

Patil, talked about it six years ago,
within two months of his taking
office as Food Minister; because in
the first flush of victory, every Minis-
ter is very very hopeful. After-
wards. what happened? His schemes
were broken into bits, and he could
not implement them at all.

Now they say they are going to im-
plement it. Where is the guarantee?
Supposing they do implement it, in
what way are they going to do it?
Are they going to withdraw the 17th
Amendment to the Constitution that
infamous amendment? Is it not
working as a disincentive? Are they
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going to reconsider their land re-
forms legislation  and reorganise
and reform it, so that the peasants
would be assurcd of the opportunities
they would need, to develop for them-
selves? No, Sir. Now they have even
come up with a new rule that goevrn-
ment lands ought not to be distribut-
ed among agricultural workers on
patta, even temporary patta. There-
fore, where are the incentives?

Then there is also the other disin-
centive they have created by bringing
in zonal restrictions. Their permits,
gquotas and controls in other spheres
have also affected the agriculturists
adversely because they have got to
pay more for their consumer goods.
When we raised objection  to the
kerosene tax, that infamous tax. the
previous Finance Minister said, ‘No,
no, it is not going to affect anybody’.
But the Commerce Minister himself
has saig that it is one of the most
important  imports now in our
economy. Who is consuming it? It is
the peasants themselves.

Thercfore, the peasants arc now
suffering  from these disincentives
caused by higher prices for commo-
dities needed for their agricultural
operations and higher prices for con-
sumer gouds they have got to
purchase, and also by these restric=-
tions which come in the way of their
getting the prices  ruling  in the
market. Why should not the peasant
be allowed an economic return on his
produce? In the case of those people
who are poor and vulnerable. why
should not Government adopt a
policy of placing foodgrains at a
reasonable level at a lower level of
prices, so that they would be able to
get them, while at the same time not
doing any harm to the producer?

In all these directions, the Govern-
ment have failed, On top of it, the
Finance Minister comes and says, ‘No,
no' his alter ego has spoken at Durga-
pur saying ‘no, no: the whole of the
Fourth Plan should be reorganised’.
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But later, he was dismissed by his
agent here presiding over the
Planning Commission. They say ‘No,
we stick to our 21,000 crores’. But
these people seem very boastful; at
the same time, they are not ashamed
of accepting any kind of plain-speak-
ing of this character even from their
own President.

In spite of all his failures, one
after the other—which he himself
brings to the notice of this House
through some kind of paper—the
Finance Minister continues to stick
to his job. And the Prime Minister, of
course, is being forced to remain in
his job. A1l my friends go on merrily
with  their round-the-clock time-
{ables of maintaining their offices.

Then, the President says that
their should be better administration,
honest administration. He says:

“. . . results can be obtained
in a satisfactory manner only if
the administrative machinery for
the implementation of plans and
policies functions with efficiency,
speed and integrity.”

Very well. What about these Mi-
nisters? Should they not also behave
in the same way . . . .

Shri Shinkre (Marmagoa):
ar¢ above suspicion.

They

Shri Ranga: ., . . with cfficiency,
with speed, with integrity? They
are above all these considerations
evidently. So, I cannot congratulate
the hon. friends of this Ministry here
or the State Ministries.

1352 hrs.
| MR. DEPUTY-SPEAKER in the Chair]

Then 1 come to the international
problem, to defence itself. Is the Gov-
ernment itself able to look after
defence effectively? 1 said some time
ago that they have themselves .not
kept up or fulfilled their own promises.
They said they were BOIng to orga-
nise six ordnance factories. They said
later on only four. Out of them only
~m: has gone Mo production, another

wus going into produciion. the other
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two are to go into production two years
hence. In the meantime suppose
China invades us? So, we have to
pray to God to see that these godless
Chinese do not invade our country
and impose their will upon us, which
is the best way to defend our country.

Would it be possible for ug alone
to defend our country? Would we not
need assistance from other countries?
Indeed, the late Prime Minister made
that confession when he sent round
an SOS to all the countries all over
the world to rescue us when the
Chinese invaded us. Do we not need
that aid today? If we need it, how
are we going to get it? Not through
conventional weapons alone, because
China has already exploded an atom
bomb. She is going to explode another.
I am glad that for once the President
has beren advised in anticipation that
China is going to explode it a second
time. When the second explosion
also takes place, our position becomes
much more vulnerable. So, should we
not seek this assistance, friendly
assistance? And it has been proferred
more than a year ago, by President

Johnson. Why did we not immedi-
ately hail it? Why were we so chur-
lish?

Then the Prime Minister came and
said we would like to have it from
every body, we would like to have a
guarantee. Long before any guarantee
comes at all—and if it comes, you
will be giving a veto to Soviet
Russia—should we not hail this offer
made by the President of America
and accept their acceptance, in order
to be able to withstand any kind of
threat, any invasion that may come
in future, and to guarantee ourselves
against this threat of Chinese
fnvasion?

Unfortunately, this Government is
very nervous when it comes to inter-
national affairs, for two reasons.
Firstly, lest it should be accused of
betraying the late Prime Minister,
and secondly lest it should anger
Soviet Russia. I do not think Soviet
Russia is going to be angered in any
way at all if we were to say to
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[Shri Ranga)
Amcerica: “Yes, we welcome the offer
you have given,—it is no good talking
of an umbrella or any of these things—

the offer you have given not only
to us but to anybody who may ask’
for it; we ask for it, we are not

ashamed of it.”

Why should we be ashamed? Were
we ashamed when we werc taking
from Amecrica nearly 50 per cent of
the total foreign assistance that we
have been getting from abroad? Is it
not a fact that out of Rs. 4,466 crores
of foreign assistance that we were
getting, 50 per cent was coming from
America alone—Rs. 1,161 crores by
way of P.L. 480, and Rs. 1,193 crores
otherwise? When we have no sense
of shame and we do not mind receiv-
ing all this assistance, it is much
more necessary, much more relevant
to the facts of life of our country,
that we should seek thig assistance
from America. If we do so, we need
not be afraid of the atomic power of
China. If we do not, and if we hang
on to the dead ghost of these dogmas,
we will be ruining our people. Here
this is how I put it, that without
indulging in inflation. without having
to borrow so much more from abroad,
without raising the tax burdens of
our people it would still be possible
for us to develop our industrial pro-
duction, industrial cquipment, pro-
vided we bring down the cost of
defence by at least 5) per cent. These
Rs. 500 crores we will be able to
save every ycar, and we can do so
provided. of course, we nccept a
reasonable, sensible, farsighted
foreign policy.

My hon. friend, the Foreign Minis-
ter made a statcment this morning—
he fas only repeated what the Prime
Minister has been saying—about ask-
ing those America. Russia and  other
countries to go into another Geneva
tvpe of conference in order to ensure
peace in South Vietnam and Laos.
Who was disturhing that peace? Not
the South Victnamese, ne the Lao-
tians, not even the Americans. It was
the Communist Chinese—in the same
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way in wiich they have tried to in-
vade our country and capture power
in our couniry with the help of their
friecnds in our country. They have
been trying to expand the Communist
empire over the whole of South-cast
Asia.

Let us not forget the fact that, just
as in the olden days it used to be
said that India’s strategic frontiers in
the West stretched wup to Aden, so
also our strategic frontiers stretch up
to Hong Kong in the East, and if we
have got to safeguard our future and
our defences, and we can do so only
by going to the rescue of these
countries. What did we do? The late
Prime Minister himself committed a
blunder and I am sorry the present
Prime Minister also continues it, in
not raising India's voice in favour of
Malaysia, in not going to the rescue
of our good, sincere, steady {friend,
Tunku Abdul Rahman, That man had
the courage, just when China  was
invading us, even while he was tour-
ing in Pakistan which was known to
by a friend of China, to raise his
voice in no uncertain terms and say
that the hearts of all the Malaysians
were behind India. And yet, here is
our Government which has not  got
that moral courage to be able to
stand by its friends. Just as it had
betrayed other friends also in  war
t{ime—Chiang Kaishek and others—
so also, it is in danger of betraying
these people also.

Let us not talk about a Geneva
type of conference. Let us first of all
say that, to the extent we can possi-
bly offer even in a token manner, our
army, certain regiments of our army,
certain armaments would be placed at
the disposal of Malaysia in her fight, al_
most unequal fight, against Indonesia,
and thereafter let us begin to talk of
peaceful talks, and negotiations. If
we do it that way, then what is likely
to happen is that the rest of the world
will come to have some respect for us.
Today nobody has any respect for us:
from Ceylon, from Burma, from this
end, turn anywhere Yyou like, even
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Africa or anywhere else, nobody cares
for India, nobodv has got any respect
at all for these boastful suggestions
tha: we are making.

We are today not a victor country.
I never wish to be a victor, We are
not even a really independent country
because India is still subject to the
terrible pressure, which the President
himself has stated is still there hang-
ing like a Damocle’s sword over our
heads, It is only by reorienting our
policies on the home front. on the
economic front, on the international
trade front and in national affairs that
we can achieve this—only by our-
selves coming out boldly and saying,
“Yes, we have planned badly, wrong-
ly, we are going to be realistic, and
so we would reorganise, reorient our
plans and would go back to a system
of public finan-e which can be con-
trolled, which can be checked from
time to time, which would be within
the capacity, realistic capacity, of the
people of our country in every sphere
of life, spiritual, social, political and
so on.” We cannot win the confidence
of our people and others,

14 hrs.

In conclusion I wish to say that
this Government has lost the confl-
dence of the people. Our friends have
been talking about language. 1 do not
wish to go into that, because the
House has had a discussion yesterday,
and it would have so much morc also
from various other people, All that I
need say is this. When my friends. the
Communist Party people, began to
talk  about bandh, did it prove a
success? No. Why not? Because the
public was not behind it. It is no
good thinking that only the Tamils are
exercised over this question. 1 have
just now come from Kerala, Yesterday
over the whole of Kerala there was a
strike. Earlier there were strikes in
various places. Andhra too is on fire.
S» is Myvsore. Who is helping these
people?  Not political parties. My
teader has heen wise enough to ask
our party not to go into this thing at
all, T want my friends also to give the
same freedom to their members as my
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leader has given to us. They are not
prepared to do that, (Interruptions).
We were always in favour of keeping
1t vut of the political struggle Leave
it to the great man, Shri Rujaji and
these people here. Let them settle it
in a statemanlike way (Inter-
ruptions).  Your own Prime Minis-
ter is going to call a conference of the
leaders. It may not be one conference,
You may have to call many confe-
rences before you can settle thig ex-
plosive question. The most important
thing is: why is it that all these terri-
ble happening were there. So many
of our own beloved citizens, and more
beloved youngmen have come to be
killed. Why did they rush into this?
It is because of the pressure of public
opinion why has the public given
such a response? It is because of this

parlou; economis position; it is also
because of the various other things
that have been happening in their

midst as a result of which they have
suffered. They are suffering so badly
and they do notknow whatto do. at
the time of the elections, there are ¢x-
perienced people here for the Cong-
ress, lions of these elections who can
get hold of the voters. These people go
there. It is not only these people. From
the panchayat samitis upwards, every
possible governmental machinery 1s
being pressed inte service in order
te ‘samjao’ the poor voler in a manner
which they would not gencrally like
in calmer moments. Thug they are
winning by-elections. But you can-
not win the hearts of the people and
unless you win the hearts of the peo-
ple, it would not be possible for you
to implement thi+ Plan, even an annual
plan, an kind of developmental plan,
anywhere. I warn this Government.
It has lost their confidence. Unless it
mends its ways, and reorientates i's
own policies in national and interna-
tional affairs, there is an abysmal gup
of misfortunte and disaster awaiting
not only this Ministry—I would not
mind that—but also the people them-
selves. T can only prayv to God that
He may give some wisdom to these
people at least for a little while so that
they may behave as sensible people.



President's

517

Shri Sezhiyan (Perambalur): Sir,
regarding  the amendment  which
stands in the name of Mr. Manoharan
and myself. I am sorry that I was
not here when you called cup the
names. [ request that you nay take
it as moved.

Mr. Deputy-Speaker: I shall do 0
as a special case.

Shri Sezhiyan: 1 move.

That at the end of the motion, the
following be added, namely:—

“but regret the failure to take
adequate  notice  of the strong
feelings of the pecple of Soutn
India and the recent flure-ups 1n
South and aggravating the situa-
tion by calling in military as @«
result of implementation  of the
language policy of the Government

>,_nf India.”
> st 3o "o frady : Imaw WRRa,
1T A1 A7 WIS ATE 412 g b fawd
¢ aut 7, I9 IF AR TAR AR
gaT Tenfy v, §9T § M0 agAl 11
Tregafy # Sy aran foar S an, a7
qzr feed WA Az 7 ORAA §
AT o eTE A s Ar g
adt Famz 4t w5 9 9w FE AWl
Frzma ramafa 4 oz § ag
Far oar & Ww  ITTemmfy
Fgauray fafs 7 S gu st wwm
1 quia faft @ fam v 97 993 &,
ar fovr e gy zEAERy fafe
F1 Az AW AT § A0AG g0 o e
¥ HqT WHW F1 93 F7 A | i
= FAfE

ZaTAY g8 WY £%81 @Y fF wR ag
STE, AT 9 AFT 1 EFA H ard, ;0w
gAY fqu F1 aTT 120 & WER
a7 AT & a2 g Teg-wmen ey
€1 77 @Y s feri[ arA A s
qEQUiAAT A WY ¥ A R fee
7Y wmr ¥ AR 07 ot gt 7@
A FFAY 4@V ) uiE AT @ EE & 41
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TAET FTES A AGY IIAT 9T W
99 I\ AT qEE &9 A s
gAY | w7 a8 % e f & wae
@ aan g, W fag feedy ar Aww A
TUAT A6 FEAT, q1 FIHT BE@T |
w1w f& ar Far fer wfasr # omn
g‘m{in"rurvrrzwrcm?;n

Shrimati Lakshmikanthamma (Kham-
mam): Sir, on a point of
order. According to the Constitution,
it is the privilege of the President to
address Members in English or in
Hindi.. Can we question that privi-
lege of the President?

Mr. Deputy-Speaker: Anyway there
is no point of order.

Shri Sezhian: It is a reflection on
the conduct of President.

Shri U. M. Trivedi: There is no
question of any reflection. Go to arti-
cle 130 and read it again and again
and interpret it for yourself. You
do not understand its implications.

p ase read it.
#7 : i
N IMAT HRIRT, F7HT F gTT

w31 s & & oA g Awfag
sfqzm a1e # == @ & & qeAr £
W W AR A A9 7 &, A1 g
& g9 F1 AE wgq Y gravaFaT w1t
dar @1 Y & 1 ST B AT AToE ene

¥ 2 8, 21,500 FIT T I OGRLL
ﬁﬁi‘ﬂﬁmr%%m%iﬁmﬁ#
Y 2 1 a7 vy A W, AR I
v faaw 7 | & @1 #f wwfae
1 fradf Y g stv T & & & 9L
forg a7 &1 wifow Y § 0 afew
At afg W g e f ww
g f5 e & ox wwr FE, 41 OuE
oo a1 § @9 7 Awar g, 0N "
o W g FT FFAT , AT W
UF FoqT FH/T 7T § gar 2997 @< FET,
Afzr o farn for s s
WGl HTAT 9IA | qg UF ATHETTH
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T 2, fag 1 g% § q7d9E w1 oo
faATr A g

AT AT AATE AART § AT gET
™A {1 o7 w1 3o e g, At
TIAT TE §1 UF £4T T F1 AFAT I
AT & I39q O AVE F W KT AN

a—réimrmwﬁmwnaﬂP

T 2 1 39 0 e aEAds g qrv
7 q@Afa=re F40, 41 39 F1 79 § WAL
wars agT A I

afa€z & amw ¥ vF Fe 77 fam
Le LA EETY ZM A WA
fzomgt & mrAqT amfA Y 2 & A
fxmat AT ATE ==ﬂm FT FLq FYHAT
ATEATE | EW A A ogE A 7=8 awfq
Ti &, A FIA qGT WAFAT FTFATA
TATE 1 AATZM ¢ WA 7 dxw o wmA
qrgqmm w7 77 frA-aETs fae| @ avm
W1 g7 uF ATEY b, Y 430, e Tw
¥ AT ATt |97 a0 | Wy qzg fed @
., afEq A% | AT F#T gAr
41 & | T FETY WA W SHEEd 71
a7 31w wH feel sl a6 S
F AL AR 9EAT £ )

T T a7 & vt § wRrenn
ZWFET JAT wiEenHT Ry of 7€y
¥ 9% 7T 77 IR § 0F
& I, AT w, AfEE {= qf«w
T 797 fg €t e a7 e for
T T BT AT 33T 9 § fad
T W F SE qEEE A T,
9 qHIH I W% fom A7 wwr T
ol 39 F EHEY F &7 1€ ) I 997 q@
F@W 7 FIqT 4t H T FY FTA

= wraedT 4z ¥ & uw @z & wagd
4rg fafaeze, N f& ani g ar-
4zamrurmqn,3wiwﬁvm{
qeg fedi & ag oY @reR avei Wt
TRET AEN T GH§ | TZ T ATHIT XY
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FAA A7 ERGT T OF 22 F
3 ATET 4 A m{m{ o s
Y ofer faegmr A€t v F0% Y =W
FTHET AT I AT AR &, TN FEA
1T 2qTE1 1 HET GIAT ARE F, AR
a9 frrdl Wt W w7 AT, W
i fr mz@nsﬂ ar ggF 9v qATE
T vET &, WITF o1 vE #, Afeq wf
qvaTy AEY € | gHY vE gwW vamdr #
2w # f AT s 2 e & fag
£ g0 & AT oww AET A FEA|
sTaedt #1 ®Y5 qed ag & & qean
3 F R oW FAR =mEeaT ¢ qd
FAT =TT AFT ¢ a1 qat wm Ty
& wE REAR I GRS ST 2 B £ o
121

Wﬁraﬁvira‘rﬂmlwﬁ&vr
FTATE 1 gWE T A FF ;A

o A f& 3o a7 w9 # " A
I Y & 1 EEr fAe qv w4t aman
wm%ﬂ’t‘rw&mﬁmmﬁr/
&Y Ew W A e faw @
2, 79 o7 %fez @y 7T ¥ | TWET A
w1 g1 TR 2 7 sy A R fee & A
@;ﬁmwwrég? {|r o

|F et amav v 27 e o
FAMDITHETNT NI F
atrmwfrg AT amF aEd? & @
Fgm fF sT a7 vw agA W o
# &) o At TewwAt # 1 i Tt
g & 7 f & awm A 2 TEm
¥ % wg 97 %21 @ § fr e wn
g@T ¥ 1 A7 97 #r oman } fw T
o gram &

¥ A7 & AT A AW, T oy

Ao & 1 A am fear AA0E 7
Ft oo w1 wTH FX ¥ | oEwr mmi 0w
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[471 30 qo fr3d7)
FEA WA foar v o fod @
ﬂwt’mqmﬁwm‘mﬂ'{%%l
az & AT gEh

o & g dmA s oww
A fam aew § 1 9w o owufy
=7 wufa @ fF s 91 39w e
I I E R, frdaT | TR @8
e qA AT TG | 9T A @ ;I
MY & e W A faen #30 w
T3 TG ATE 9 F T T A A
IHEY AAT 63 TG 2T a6 TGT TE R )
Fe 34 Hjafy & v g
W WA A Rem gErd &t wE iy
aar #ff gur 17 g agr oA #
uF Fgrad § 51 ¥ fadeq w7 qrgar
g0 FT AT AT W g9 famr
AA[SA T A s T A
fear & o =wit & ferd a o
11 faemdt & framm w1 gadr waear
ELiac e U

ST 77T I R o9 & JATE
uggwgmﬁ[mmgrrrf'ﬁﬁm
T qN AT A L Ty A ¥
fgama & A gAR gl deg WA @/H
far w7 a1 #R IEE Awg =g
I § TG FgAT AT AT G | q
®ffr[zr§mi:q=rﬁ§‘mﬁmm
34 7qg 79 & fgme & W) ag == faemy
i e g fr aig wr W
T ) 7@ faaar T oww w oam &
FTEY AF[AEE A FAT 7w Fgr A

At AT foer w7 a1 Afe wme
| Wy 7 ot At fawar & 1 g
faeelt foes gears =irm amet sy
@ A T Feet W e
AT gAY @I AT PO @ | g8 W
TR Saf w1 T AEr )
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gt sty of @t AW 2 ) agw
aoE Sy A & 5w ey awr @
2 | TIRWMA 3T 94T ST T g,]
FFAT FAT I T & W I e
FT R I A &N oA T g
fsfrfaer wrgafan got 9vx amer ™y
£ | 59 IR T F F Fforer
@ & | 9T Fifew A A Ay
T AT g & FEE ot 3T 3
TF T A FAS WA FAF qAE 9
frwat i

o8 wfa gAY 7E @ W 2 R
safead gardh @7 @ 00 aw A A
g fF WIS T gET | g At
Fzd wfa sifags agdt s+ @
W | FT FAAE S A ;o T
nH FIT A fwar o R 4F gafea
T T G Y ) AT AT Al
923 9 & § ferat A gre 4% A
g e I f el i smaw ¥
w% qgd o & frw w1 3w A ey
AT A AT | W T § 9wy
stafeaa ai qed g€ faw s
IR o e faan ar 3 faeger
|EY AT | FANT F q99 Tgi IAN WA agy
TE 4 forae S § e a9 Arar

Y ey § w3 Wy ¥

T AT IAFT THY ATH F GHRE IR
s W § 1 gg WY gETQ wafy A
UF AT & TR FE A A

B wa & wrver one At st A
o7 femman g 1 7S A ufa & gurd dw
¥R RE TR IR
o Frd st A ey e o foey
kER Rl EE R EL R R A
FFATE T7 739, AEHA 97 I ATEA
F g7 T . qEAA ¥ g TR
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F 1 &, fade o daw. fom e
mfﬁmﬁ'mww\éﬂmaé‘w
77 faad | famm dvm & A A A
¥ 79 vF gFia7 @ ver o7 fawm W
At 57 S e e A owe At
T &1 e a1 g o & oA 74
A9 AT FI IAFT FATSH FW | /T 97
F R H ag &Y o & 5oy vy £ | ey
¥ i feam i g g E am
TE 1 737 o W T AT # )

Fr gy & wwfaar aard § A7
o Y7 wf F1 fork 7 37 =\ g
oIS g g W TH UF qIAT 70T
ST I9F 29 U UF FHAT 97 | 9T
soo am{gT wEA g R FE
¥ A9 W vET 9T | A IWET TN
TR HH 94T F47 - 0% T e ofr
TATY G0 8 AR AT § | Iq F@_T
T ATH ¢ FIAHEUA UZazae | H F
| F T F@roar | nF aww
fao qifesr Fx g a9 FFT WA T
T @A K T v T & 3y
T A1 foF9q e AT 41 WX T &
INFET @I FT 9 qAFANAT AT A2V
¢ FEAIT 97 | Uq TF AR #7
94 FY gHTT APl 9 oS &1 W7
qaAY & g A oaww ¥ 9w
T FT FA AT AAEAT § O}
e foax e I
g AL wEEe AN 27 @@
wifs & f& gura sadeT dfas qaw
R R e w-
gRY #1 YA F waw Ry 9
mﬂzﬂi‘{’ff%l frvaaariy
waw w0 @ &
AT AT TFAT A OgHT FIAT AT
varerdl ¥ g oY A W e A
[ gTIRY A9T T W § 0 g afs
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Tq 2 1 g med wafr 2 faw o #Y
a7 & wyro e fremen g o

AT WM agg araAa fae @ @
afea afw qa ga? faugt ov vt aemr
A 9 B AT 1w
T 0F AT AZ S AT H A A,
frar & Smd A9T o7 ST &

ag & wrar 7 fr A3 g A aw

wE awm gt rHagnt §
fawst & Av qU oo ¥
¥ ey ¢ oy oM

sfa & frfaar 8 Aemr Amn &
wE aay§ ag NHowwfa 2y
At & qur 9 g fa o oz fa
oTaFY a9z & gt @ v R g acd w A
e TR ¢ RE aww A
gt ¥ e g@g ® A Aty anfat
A A F 7 21500 FIT TIT Ay
= At 72§ | OAT #1 F7 TR A T
o | 1 T & mT AT
@ OAF F 11700 TS w7 A
AT 7% AT 119 FUL 4T
A #7 faar @ AW a7 oweET
oroEy w9 g afed ) -

grFw v fam  gwrfig g
#| @7 9w g 2 wwEr avw § o
g w7 a1 | we & ow owedt w
w’rmwavmﬁa’mﬁwmﬁ@
% Fgm 74 Fawe, dAr b o
Safafiaal & oFf ¥ 7 waAHz faw
7 fad femy s v & 1 T 4B
e Y fe g e @ 4R
Twd & T O9g ww Ad & fE o
# wrz g & a\wT w1 Qar FAr §
¥ A qAAT A AN § ) T gur
qIRA OF FYAT AT AT AT AL F7 AT
2 FWWIT 21500 FUT ®9AT A7AR
T d & e R spmeR



President's

525

[ 3o o fradl]
agh w7 I ¢ 5 o w fow o
U\ w5 wA frar v ) v W oww
o7 79 F0 | wiasy f) s & A
WY AT g9 OF |
o agl 0% T fafed & 3o
fart, T fafaees 43 & 1 qat fafrex
T § 9 & g A Fo Tfgy
AR I T F A FgTT oOTAT §
mfex gardr fobm oifas & w7 0
& qaadta AT $4, 98
N oFE § Ag W, ww o#
i AT T WA G E | TRHF
¥ 7% W ¥ g qreR A« s
¥fe agF 9w a9 4 a9 a@ ;0
FIH IR | ATUH @9 HT WRHY. A
wian| freeer i i g o
Fitqy QAT # | O guffa gerr
®Y w7 w%vw & 1 W §U7 @ afaa
¥ g A & AT w A @
I § Y AW awa & for dmw &
am. AR TR s dwer
g aat v & NE W A | 7g Y
gty AT W AT ¥ o wer
@ FA G AR AagF g gy A
qThl WA | FE qE TH T

ey | zw @t il W AN oF
T R AWEY 4 | W &g v |
IW A FT FO A ES AW AT |
& Qe AT AR TE FTET AR |
wefaat g & #  fmoay
O FHEAT 91 IV W A I ALY
wwwr o &1 SR @9W T gH Aew
A & fod gg=ar wifed o sw W
weE #7  fod qw A8 w0 we
wawe a8 ¢ f gem gt anm a9
FUT AT AT W W WA A UF
T T WE A7 TR | AW g I
TF aTF T s T @1 o g

FEBRUARY 19, 1965

Address (Motion) 526

w AT FT FE gAR|T gAT FA
& w3 fgmrem Y @ ie T gwar
FA F R oF g gwr amy dar
QR Ty T F A TR
q| #1E & A | Ew SuT s W
T AT &, T § o gew
& = g FT AN wF & fad g
AT AN FTAT G 1 0T w7y § F
qq T AT § A T W FT
FgA 9T &\ & qeAT AT £ 5
qEaAe A qE FA A AT A oA
famear & | aEA™ 3w w7 gwEA qev
g} 1 arkara § guiY §O §Ag qwer
T A A 9 F FAC NT qfir FaT ¥
T S \eET e 2 aw amin
F7A F A wfuwr @A F o 7w
I AT AT AT 4 FAT Wfed, Aerz
& o w2 wfa o ga i
STAT, OF T AT 39 4% TET, 57 914
A g ¥ i Far7 wdr 2 1 Az
& g9 g9 o 7% 19 feA & fag
Aqrr A 1 @ AR IT T aEAT
for gu & o2 38 F1 =@ww Avr fra
gm ¥ F3 wil\gs wiwr 39 1z
M H R AT RN F | T
& ¥ 2 AT T T f7A1 A9 wAA
§ girw &1 39 qeard fo, afym
® N EI Tk | GOTEO T TE
ow wE s oo dad Wi gz
I q= W FRECT ¥ 3T AN
78 fas gwat faqm1 W 237 § 5=
AT ¥ 1 7w wrd amafa A A
st &1 sqmare §3am q=T wmar
3, afeT gw\y ot T A @t
T UF W Y A @AaT £, w9 ER
LEIE CI Al |

a7 & za feder ofwdr ov @
v § ax ¥ A ez aqrfree a0
ot wary arar 2, q@fER Ay s



527 President's

FT g4t WY waT ¥, I& a7 § AT
A TF AE ATHT ANTAT FT FANH
o wAT & 1 7 A 9, qifeEam,
FIOIT, AT | FHTL AR fF7
Fog ¥ & | qv g Frew 2\fr gw Frd
oF J0T A § | FHAIT FHAC F |
aag fe M o ST AT RN I
AR gHT | A ATE TS I F Ay
T S, faq gegad § 7y &
afsrite qrfadt NoAstt 7T 1 @
T ATH ¥ gH et AT & g
FIVGT AT ®I A FA X A@E
97 f¥7 &1 T &0 AR | T
TEgeT ® AT gIET ATOWE &)
qE AFITAT FEATATA JTITATE Kl AT,
I F|FTHT T 44T vewr g § 1w
Taget w7z fag gard e gwdr @
0T A@t At § o ogmw A A
FAF H A7 & AT AF | F@AT A q@v
T TR P WA ¥ oW g
qrff=ary T atgar 73 ¥ fai a0
& 7 ey oY &7 9 & g o gAY
&Y Ifa @ T w1 arw A4 A fai o
& X A0 78 AT | A 7 gHAT AT
& e 18 et a A vy Tar
T 07 AY S OIH A EW SN T A,
T ¥ foa ot Fu1Y gt w4 daret 7@
T ATENEY #1 3T 7 A AR 0%
L 9 mraey § frar gml 4@t
feard 241 & | Wt W g Ty R AT
5 A far 7 w9w qrt 4t fx 97 %
T T oF 59 g0 w1 g A w6
qAT AT AF gW AN ¥ aE 430
FUT AE A T FT I A, 4T e,
37 9« TYIA FF ATT 4 ) 94T T QI
a.F ZW qF M | ¥ S@EIA
I T T A ST F ADIER A A2 A
i i B

qTT F FATT  TTSAAHAT dq FEA
¢ e 7w WY, aEmfere

MAGHA 30, 1886 (SAKA) Address (Motion)  §28

F1 f3ART 921, a9 #aT & g T 2
fF feq T 1 Tenfers, fam ¥
ary wgwfeaa, fag ¥ @ fqar aoe
# Ay, fom & arg g3 F 7T
T gw A 5w gAT apzaet & qawn
gife &t & 1 T aa & fp g
¥ amg g Fpar A T 3w fAa
@i e gw &9 & T §, afor 3@ (o
fr gw weal ¥ T3 § W) qmy T
qewt § T &1 w07 EW T LT §
a 77w & o gy faegor faai
wara wr Afq 2w gy
2 W7 7z A EwT T & AT M
ot AL ar ew wEa PR oAz s
R 77 F70 | 2H THOLA HE
et & fo w20 Am@ w1OYF
7 F0T gv@l & qCT GAT AT @9
o e gt & TG @ (A

‘gH &1 3 SiAr WTeT | W OEW

waafoar w1 arq W@ g # on WA
ANE # AE WA 1 TE BRI AT A
wAAforar wrs war gAr # 34 TI-
Aforar 1 At g & forn farmr 21
afort &1 St & v wwe A gt

TR A WA MT &R Z A
. #1qdT #1 fer @ w2 o1 3w
Fogrgey W2 sy i
fafawes &, 27§ Frar * fr

“There shall be a uniform civil
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14.29 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILL AND
RESOLUTIONS

Fifty-fifth Report

Shri A. S. Alva (Mangalore): Sir,
beg to move:

—

“That this House agrees with
the Fifty-fifth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presenied to the

House on the 18th February,
1965."

Mr. Deputy-Speaker: The question

“That this House agrees with
the Fifty-fifth Report of the Com-
mittee on Privatc Members' Bills
and Resolutions presented to the

House on the 18th February,
1965.”

The motion was adopted.

14.30 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 368)

ot qare fey (FT) @ & s
T § & wia & afwm # @
qE wF AT faaas 1 AW w
A gwfa & sy

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

oft qaare fag ;¥ 9w fmw ®
o wAT g )

" *Published in Gazette of
.dated 19-2-65.

India Extraordinary, Part

II, Section 2,



531

3436} hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 124 and 220)

Shri C. K. Bhattacharyya (Raiganj):
1 beg to move for leave to introduce
a Bill further to amend the Con-
stitution of India.

Mr. Deputy-Speaker: The question

b4

“That leave be granted to
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri C. K. Bhattacharyya: I intro-

duce the Bill.

1431 hrs.
COMPANIES (AMENDMENT) BILL*

(Insertion of new section 13A, amend-
ment of section 293 etc.

=it aeware fag : () - ¥ v
Fm § fr wvor afafmaw, qeys #
o dee w3 q frdms W o
T Y wwfa & amg

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Companies Act, 1956.”

The motion was adopted.
it quvaT feg : & fadas ) w|p@
F@rE|
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14313 hrs.

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL—
Contd.

(Amendment of sections 3, 4 etc.) by
Shri Hari Vishnu Kamath

Mr. Deputy-Speaker: We will now
take up further consideration of the
following motion moved by Shri Hari
Vishnu Kamath on the 18th Decem-
ber, 1964:—

“That the Bill further to amend
the Salaries and Allowances of
Ministers Act, 1852, be taken into
consideration.”

He has taken sixteen minutes.

Shri Hari Vishou Kamath (Hoshan-
gabad): Mr. Deputy-Speaker, on the
18th of December, when the House
adjourned, I had the honour of making
a brief speech in the course of mov-
ing the Bill. I then observed that the
ministers, that the governmental set-
up in independent India has tried to
build nourished on the ideals of
Mahatma Gandhi and the sages and
saints who have preceded him, a per-
quisitive society; that is to say the
perquisites that attach to their offices
are, more often than not, more than
the salaries themselves. I then did
not substantiate or reinforce that state-
ment of mine by figures but today I
have been able to collect the neces-
sary figures to support my contention.

The Ministers' salaries were fixed
by an Act of 1952 and the House, I
am sure, is well aware of the amounts
that are payable to Ministers by way
of salaries. Now, Sir, by way of
allowances here are some revealing
figures. By a notification of the
Works, Housing and Supply Ministry
on the 1st May, 1962 the following
amendments were made to the rules
under this. Act. As far as residence

*Published in Gazette of India Ex traordinary, Part II, Section 2, dated

19-2-1965.
2155 (Ai( L.SD~—T.
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is concerned, the rule provides that a
Cabinet Minister and a Minister of
State shall be allotted a residence
whose standard rent does not exceed
Rs. 650 per month, and a Deputy
. Minister shall be allotted a residence
whose standard rent does not exceed
Rs, 350 per month.

The furniture, it is astounding, it is
almost a sub-astronomical figure—I
would not say astronomical, but a
sub-astronomica] figure. The value
of the furniture permissible or
allowed to a Minister free—he can
get it at his own cost—for a Minister
and a Minister of State, the value of
it comes—I do not know, Sir, whether
you know it, T think you know it—
to Rs, 32,000; and for a Deputy Mini-
ster it comes to Rs. 16,000, That is
the value of the free furniture.

Shri Sezhiyan (Perambalur): Fo*
each period of office.

Shri Hari Vishnu Kamath: Y,
whether he is in office for one year
or for six months, or for five years.

Shri Shinkre (Marmagoa): While

he is in office.

Shri Hari Vishnu Kamath: Yes
while he is in office. It is Rs. 32,000
for a Cabinet Minister and for a
Minister of State, both are on a par
with each other.

Then, as regards electrical appli-
ances—I suppose by that is wmeant
frigidaire, radio anq other things....

The Minister of State in the Mini-
stry of Home Affairs (Shri Hathi):
No radio.

Shri Hari Vishnu Kamath: Frigi-
daire, heaters and collers, to keep you
<ool, and to warm you up when you
are cold.

Shrimati Lakshmikanthamma
(Khammam): To give you a cold
drink when you go there.
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Shri Hari Vishnu Kamath: I think
you should test if for yourself, She

can speak, Memberg from the Con-
gress Party can speak from expe-
rience. We rarely visit them in their
homes.

Electrical appliances are of the
value of Rs. 6,500, And there has been
no distinction between a Cabinet
Minister, a Minister of State and a
Deputy Minister in this respect, all
are on par. This was done by an-
other amendment on the 9th Sep-
tember, 1964. The furniture and
electrical appliances were, sort of
pooled together, and the total value
allowable to a Cabinet Minister and
Minister of State on account of fur-
niture and electrical appliances is
Rs. 38,500 while he is in office; and
for a Deputy Minister Rs. 22,500
while he is in office.

Shri Shinkre: Very socialistic.

Shri Hari Vishnu Kamath: Socia-
listic pattern? I think it is more
patter than pattern, that is minus the
‘o'

1 do not wish to go into the rather
complicated matter of T.As allow-
able to Ministers, because there the
Ministers and Members are not on a
par. A Minister can travel about
with his family and children. The Act
says “legitimate children”—I mean,
that is what the Act says, I am not
coining anything or saying anything
from my mmagination, I am reading
from the Act—legitimate children and
also step children. Both are included
in the term ‘family’. (Interruption).
I am not cognizant of these matters.

Shri Heda (Nizamabad): Uttar in-
nocence!

Shri Hari Vishnu Kamath: So, the
family includes step-children, and the
wife, of course—I am sorry, I forget.

Shri Shimkre: No foster children?

Shri Hari Vishnu Kamath: No fos-
ter children.
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An hon. Member: Wives also.

Shri Hari Vishnu Kamath: Only
‘wife’ it says.

Grant of allowance for wmedical
treatment is, of course, not specifically
provided. But medical treatment also,
to him and the members of his family,
is provided free,

Then, motor car, a major item. We
have had the controversy, the dis-
cussion, on the small car and all that
here. And Ministers have held forth
sermons to Members that they should
go in for Indian cars, small cars, that
Government is trying its level best tn
produce a small car, like Volkswagen
of Germany, for the ordinary Indian.
But I would like to know if the Mini-
ster of State, Shri Hathi, can enlighten
us on this point as to how many
Ministers, of Cabinet rank and State,
and Deputy Ministers have got Indian
cars and how many have got foreign
luxury cars. 1 hope he will place
figures with regard to this on the
Table. And I would like that what
they preach to others they practise
themselves:

A sifsary
wdiE gFL U |

The upadesh they give to others,
let them put into practice themselves,

Shri Hathi:

Shri Hari Vishnu Kamath: 1 know,
he is not guilty of it.

1 have an Ambassador

An hon. Member: And the Prime

Minister also.

Shri ‘Hari Vishnu Kamath: But
about his colleagues, I would like to
have facts with regard to them.

Then there is an Extraordinary
Gazette notification on the 30th Octo-
ber. 1964 which is rather 'mysterious.
It reads as follows:

“There shall be granted, with
effect from the 28th May. 1964"
—that is to say. the day after
Jawaharlal Nehru passed away,
he passed away on the 27th of
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May,—and they made this provi-
sion with effect from the day
following his death; and from
28th May it has been granted to
the Prime Minister, and to other
Ministers from another date, with
eflect from 12th August, 1952 to
cvery other Cabinet Minister—
not Minister of State—

“a sumptuary allowance of
Rs. 500 per month”.

1 would like to know, and the
House too would like to know, I am
sure, what this exactly means in
effect, whether Cabinet Minister could
draw this, not from that date, but
whether they could draw this sum
with retrospective effect. 1 do not
know why it was made at all.
I think Shri Nehru used to draw
a sumptuary allowance of Rs. 500 a
‘month—I do not know what it was;
perhaps it was not that. Therefore,
now the Prime Minister has put
himself on a par with other Cabine:
Ministers with regard to this. But,
Sir, for the Prime Minister the date
is 28th May,—that is, for Shri Lal
Bahadur Shastri—and for other Cabi-
net Ministers it is with retrospective
effect (Interruption). Whether they
can draw this allowance with retros-
pective effect is the question. For
them it is from 12th August, 1952.

Now, 1 would seck the indulgence
of the House to cite certain figures in
respect of other democratic countrics
with regard to the proportion of
emoluments that subsist between the
salaries of the Prime Minister and
other Ministers on the one hand and
the salaries of Members of Parliament
on the other in those countries. These
are revealing. In the United King-
dom—these figures are before the
Labour Government—raised the sala-
ries by, I think, a few hundred
pounds, that is before October 15,
1964, Cabinet Ministers were paid «
salary of £ 5000—the Prime Minister
was paid at a higher figure of, I think,
£ 10,000—Ministers of State were paid
£3.750 ®and the salary of a Member
of the House of Commons at that
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time was—it is more now because the
salaries have been  raised—was
£1,750. So the proportion was not
more than 1:3.

An hon. Member: Annual figures?

Shri Hari Vishnu Kamath: Yes. In
Canada, the Prime Minister is paid
25,000 dollars—Canadian dollars 1 be-
lieve—and other Cabinet Ministers
are paid 15,000 dollars. A Member of
the House of Commons in Canada gets

a salary of 8000 dollars. So the pro-
portion again is 1:3. In the United
States of America—we call it an

imperialist country, a capitalist coun-
‘try and all that my friend Shri Hiren
Mukerjee is never tired of repeating
that it is a leading capitalist country
and all that—the Cabinet Members or
the Secretaries of the President get
25000 dollars and a Member of the
House of Representatives or the lower
House as well as a Senator gets a
salary of 22500 dollars—25000 dollars
for a Minister and 22,500 for a mem=-
ber of the American Congress. I do
not want to tire the House by citing
the various facilities and amenities
provided to Members of Parliament
and to Ministers in these Countries.

In our country we find that tac
salary of a Member is only Rs. 200
while a Cabinet Minister gets Rs. 2,250
or Rs. 2,500—] am not surc what it
is because there have been various
changes .

Mr. Deputy-Speaker: It is Rs. 2250.

Shri Hari Vishnou Kamath: For a
member it was only Rs 400 till last
September and now it is Rs. 500. A
Minister’s salary is nearly five times
that. The proportion is 1:5. We
claim to be a more socialistic and

democratic  country than the United
States of America or the United
Kingdom.

Shri Hathi: Add the daily allowance
and then what does it come to?
-
Shri Sezhiyan: Daily allowance
does not form part of salaryv.
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Shri Harl Vishnu Kamath: I accept
that challenge. Ministers, when they
travel about the country during o
after a session, draw travelling and
daily allowance. Travelling allowan-
ces drawn by Ministers—I know about
Madhya Pradesh—off-session have
been more than one-and-a-half times
their salaries themselves. I am not
pleading for a completely and absol-

utely egalitarian order and saying
that the salaries of ministers and
Members must be equal. What I say

is that there must be equity.

As you are well aware, a Minister
as well as a Member hag got only, as
biology tells us, one stomach, one
brain and one heart. Of course, bio-
logy further tells us that the size of
brain and heart varies within small
limits, and only the stomach can vary
within larger limits. But even ron-
ceding that, I am sure the House will
agree that the present scale of sala-
ries of ministers together with allow-
ances should be drastically curtailed
—I mean that the perquisites should
be curtailed, if not abolished: the
salaries may remain the same, or even
be raised a little.

Therefore, my Bill seeks to provide
for it. The Ministers may be given
a higher salary, but let us have a
straight account. The Members have
to pay for everything. They have to
pay for electricity, water and every-
thing else. Let wus have a strnight
account and let the Ministers also
pay as the Members do. Let them be
paid a higher salary of Rs. 2,500 for
Cabinet Ministers and Rs. 2000 for
other Ministers. Let them have 2
standarg scale of furniture just as we
Members have got and for anything
more than that they must pav. 7
am glad that so far as electricity and
water charges are concerned since
the hullabaloo in the House and out-
side in the Press the Ministers have
imposed a voluntary ceiling of Rs.
200 on themselves so far as water
ang electricity charges are concerned.
As far cars, my amendment seeks
to provide that the advance payable
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to them on account of a motor car
should not exceed Rs. 12000. ‘they
should go in for an Indian car and
not for a foreign car.

I, therefore, move that my Bill fur-
ther to amend the Salaries and Allow-
ances of Ministers Act 1952, be taken
into consideration.

Mr. Deputy-Speaker: Motion mov-

“That the Bill further to amend
the Salaries and Allowances of
Ministers Act, 1852, be taken into
consideration.”

1} hours have been allotted for this
Bill out of which 30 minutes have al-
ready been taken. May I know how
many hon. Members want to partici-
pate in this?

Some hon., Members rose—

Shri Narendra Singh Mahida
(Anand): The time may be extended.
There are many hon. Members who
want to speak.

Shri Hari Vishnu Kamath: One
hour is always up ‘your sleeve, You
have done it before. You have even
extended the time by two hours. We
ask only for an hour more.

Mr. Deputy-Speaker: We wil] see.
Hon. Members may have five mirutes
each.

Shri Narendra Singh Mahida: Mr.
Deputy-Speaker, 1 support Shri
Kamath's contention and his Bill.

The British have gone from this
country, but the ways of the British
have remaineq with us. More parti-
cularly, it has remained with us in
the show and pomp that is attached
to the Ministers. My belief is that
the salaries that the Ministers aie re-
ceiving is in disparity with the sala-
ries of Members of Parliament. As
Shri Kamath just now pointed out, in
the United States and in the United
Kingdom there is not so much of dis-
parity. When we talk of disparity
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among the income of various stand-
ards of people, we in Parliament have
a complaint that we are paid less and
the Ministers are paid more. That
disparity should be removed.

We are Members of the same House.
Why should the Ministers get those
facilitiea which the Members of Par-
liament do not get. We do not get
even a ten paise stamp while the
Ministers get free serivce stamps.
They get all electrical appliances
while we do not get even a frigidaire.
if we are given one we are chargea
Rs. 56 a month. We do not get evaen
a heater or a boiler free. Even for
furniture we are taxed from our
Rs. 500. This is considered fair by
the hon. Minister. It is not fair at
all. I wish to impress upon the hon.
Minister through you, Sir, that this
wide disparity between Members of
Parliament and Ministers should be
removed at the earliest possible day.

When private executives get more
emoluments or get more perquisites
we shout that they charge more from
the companies, that they take more
than 20 per cent and all that. Here
the Ministers have got the same salary
and they also get free furniture, free
car, free usc of electrical appliances,
etc. We make this difference bet-
ween public and private executives.
I would say, let the Ministers get the
same salaries and facilities as the
private executives get. Why should
there be any difference between them?

Then, we say we are trying to fol-
low Gandhiji. We have been shout-
ing that our country should follow
the Gandhian way. Personally, T
myself believe in the Gandhian way.
So, there should be a simpler way of
life for the Ministers. Shri Kamath
has very rightly referred to the use
of small cars. I was happy when our
late Prime Minister started using A
small car._ I am glad that our presenr
Prime Minister is also using a small
car. I feel that other Ministers should
also follow that example by using
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small cars. Also, they should make
use of them only for Government
work. Whenever they go to thetir
constituencieg if they utilize Govern-
ment transport it is not a proper way
of spending public money.

Shri Kamath has referred to the
furniture supplied to the Ministers.
‘Whenever there is any change in the
occupancy of a quarter allotted to a
Minister, there is change in the fur-
niture also to suit the personal whims
or fancies of that particular Minis-
ter. 1 have myself scen furniture
being condemneq or carpets being
changed merely because a particular
Minister did not like their shape or
colour. Such thingg should not hap-
pen. The Ministers should try to
live in a simple way.

Shri Kapur Singh (Ludhiana): Why
not ask something for yourseif?

Shri Narendra Singh Mahida: I am
prepared to climb down from a salary
of Rs, 500 to 250. Let us have free
use of furniture, electricity ang other
amenities; 1 am prepared for such an
adjustment in the matter of sulary.
The disparity in perquisites between
Members of Parliament and Ministers
should be removed at an early datc.
1 do not like to say more because it
will embarrass them. After all, ther
are our colleagues, as Members of
Parliament. They should set an ex-
ample to our country and people by
leading a simple life, the Gandhian
way of living Gandhiji  had
said that the Thighest in the
land should get only a salary of
Rs. 500. We are far away from that
ideal. Let us not go on increasing the
galaries, either of Ministers, Members
or of Government servants. Only
yesterday we heard the Railway
Minister making an announcement
about increase in railway fares. If
we go on increasing the taxes and
salaries, there will be no end to it
Therefore, let us have a simple way
of life and high thinking. , I would
request the Minister to accept this
amending Bill.
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Shri A. 8. Saigal (Janjgir): On a
point of order, Sir. I request you, as
you are in the Chair, that you would
be kind enough to ask the hon.
Speaker to give specific cases before
the House so that we may come to
know of them. Only criticizing hon.
Ministers is not correct.
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Mr. Deputy-Speaker: There is no
point of order; but I will tell Shri
Kachhavaiya that this is about Minis-
ters’ salaries and not about electricity
bills.

ot pow wx wgETw ¥ AfaEt
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F e EN & 1 5@ a@ A o
& &7 &Y 5 s s faw st nfey
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Afaai o 7T AU CF A Q| AT A
MHAL AT §, I FT W & OF &1 4 )
a9 T {WT A9 W wT aT &
IAA AT FT &g THT 5 g0 g4 &7
¥ oo sfafafu § of a9 o W

9 9 WA w3490
Shri D, C. Sharma (Gurdaspur):
Mr, Deputy-Speaker, Sir, I think,

Shri H. V. Kamath, the hon. Member,
means very well but his Bill, so far
as I understand it, is put in a kind
of way which does not lead to any-
thing that is desirable. I agree with
hon. Members that the disparities of
income should be abolished as much
as possible in this country. I have, for
instance, been saying al] the time
here that the distance between the
lowest and the highest salary should
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not be more than 1 to 10; bus I am
told that sometimes the distance is
between 1 t0 30 ang sometimes bet-
ween 1 to 70. If we are to move to-
wards the goal of a socialist pattern
uf suciely, T think, thig king of thing
should be done all along the line.
Here [ want 3 minimum salary of Rs.
100 for a primary school teacher, but
the States do not give it. Even when
the Centre says that it will share 50
per cent of the cost of that add-
tiona] sum, they de not give them
even this minima] sum,

What is to be done is that we
shauld have thig reform all along the
line beginning with Class IV servanis
and going up to Class I servants, sel-
ection grade and all that kind of
thing; at the same time, we should
have this kind of reform between
Members of Parliament, Members of
the State assemblies and members of
the Council of Ministers whether at
the Centre or in the States. There-
fore T feel that thig kind of approach
which, 1 shoulg say, is very, very
fragmentary and very, very partial
is not going to lead us anywhere.
would suggest to my hon. friend.
Shri H. V., Kamath, that he should
bring forward 3 Bill which puts an
end to the canker of disparity all
dlong the line and not the canker
that he has referreq to,

Shri Kapur Singh: Let him end
one canker first,

Shri D. C. Sharma: I agree with
him that one canker should be put
an end to first; but that is not going
to solve the problem, Why should
a Member of Parliament get up and
say that the Ministers should not
have this perquisite or that per-
quisite?

I am reminded of a story which is
in the Punjabi language and the
gentleman who just now interrupted
me will bear me out when I say that.
There was a humpbacked woman.
Shhe went to a gog and said. “Oh Ged!
cure Me of my hump on the back”
The god said, “Do you want that the
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hump “on your back should be cured
or do you want that all women should
be humpbacked?” The wise lady gaid
that all women should become hump-
backed, This Bill is conceived in that
Kind of spirit. Instead of saying that
Members of Parliament may have
some additional advantages, allowan-
ces or perquisites, it is being said
that the perquisites which some per-
song are enjoying should also be
taken away, I think, this kind of ne-
gative thinking, this king of approach
will not lead us anywhere, Thevefore
I would say that we shoulg try to
put an end to the disparities that
exist in this country all along the
line_

There was an article in one of the
weeklies of which my hon, friend,
Professor Hiren Mukerjee, is very
fond. He has so many timeg quoted
from that weekly on the floor of this
that
during the last 12 years or so we
have been able to raise our agricul-
tural production by only 20 per cent,
we have been able to raise our indus-
trial produetion by 70 or 8% per cent,
but so far as bureaucracy is concern-
ed, we have been able to increase it
by about 400 per cent. What is that
due to? That is due to the fact that
we are living in a world in which the
bureauerat is much more powertul
than a Member of Parliament or 2
Minister of the Government of India
or g Minister of any Stete Govern-
ment,

1 think, the reform should begln at
that end. If the reform beging at that
end, T think, the Minigters wil] fall in
line there. Now we have got a vicious
circle. The Ministers get perqulsites,
the bureaucrats get perquisites and
they g0 on increasing their pergui-
sities and the Ministers also go on
increasing their perquisities, There-
fore I would say that the first thing
*hat should be done is that we should
sclve this problem vis-a-vis the Class
IV, Class TII, Class I and Class I ser-
vants and wa should abolish all selec-
tion grades and other  things.
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We should abolish all allowances;
we should abolish all kinds of
amenities which you give to some
of the big sahibs. If we do that,
1 think, something will be achieved. 1
wish that the whole salary structure,
whether it concerns the Ministers or
the Members of Parliament, the bure-
aucrats or somebody else, shouly be
related to our national income and
the gross product in the country.
That is not being done and, there-
fore, we are not giving the people
the kind of vision of socialist society
which we want to give to them,

1 was reading the book My Mission
to Moscow written by Ambassador
Dodd during the Second World War
and 1 was very much impressed by
that book. It was a very objective
book, It did not try to paint the
Kremlin in very bad colours. It also
did not try to give a distorted pictare
of the people who ruled over the So-
viet Union, There was one sentence
and that has struck in my memory
all these days. All the Members of
the Council of Ministers there, the
Presidium, all those persons there
live in elegance but do not live in
ostentation. Sir, our difficulty is that
ostentation has become the law of
life in this country. When we cele-
brate a marriage, we indulge in ost-
entation. When we have a bungalow,
we try to put up a show of ostenta-
tion. Therefore, I feel that the salary
stracture of this country should be
revised all along the line and that
the people of this country should
learn to live in elegance if they can
afford it but certainly not in ostan-
tation. This should apply to all grades
of society, to all the officers whether
they are in the Government of India
or anywhere else and to the Minis-
ters and the Members of Parliament.

Dr. M. 8 Aney (Nagpur): Sir, 1
only wish to make a few observa-
tions on this Bill. T do not say it is a
very urgent Bill but nonetheless it is
a Bill that points its finger in the
right direction.

The main object of this Bill Is to
introduce an element of equality In
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the various sections of the official
society. The Socialist government
should better work upon a pollcy like
that, Charity begins at home. The
Government must first apply it to its
own members—I include the Memb-
ers of Parliament also as part of the
Government—who constitute a big
fraternity in this country. The Mem-
bers of Parliament here, the Mem-
bers of State Legislatures anq Coun-
cils. the Memberg of the Cabinet here
and in the States and also the memb-
ers of important services constitute a
fraternity, The degree of success that
you may achieve in creating an equ-
ality in the status of all these per-
sons amongst yourself would be the
measure of success which you can
achieve in the country in course of
time by your preachings and writings
and other ways of doing propaganda.
This must be the basis.

The Home Minister, Mr. Gulzarilal
Nanda, is very anxious of creating a
kind of body, the Sadachar Samiti,
and his main idea is that by having
a body of people like that, he will be
able to set forth in the whole of India
the forces of good conduct among the
people at large, There is some subst-
ance in that also. But here is a body
which is more compact and which is
amenable to discipline and can easily
be controlled, g body of fraternity
to which I just made a reference.
From that point of view the sugges-
tions which are made here in this Bill
by my hon. friend are very import-
ant

I may cite an example, Once Mah-
atma Gandhi had a talk with =~ ..
rather 1 had a talk with him—angd he
gave me an example as to how in this
country the people who are in office
or high position think themselveg of
being, entirely different from the
general public at large, You will be
surprised to find what line he took

with late Prof. Gokhale for whom
Mahatma Gandhi himself had the
blame

highest. respect. He used to
even his own wife also on the grounds
of principle. So, he would not spare
his own guru even. This is what he
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mentioned to me, ‘One day 1 had a
talk with late Prof. Gokhale when he
was a member of the Imperial Coun-
cil, It happeneq that he was waiting
for hig conveyance, For one reason or
the other, I had been there I asked
him, Let us go in the tram’, He said,
‘No, no'’. I asked him as to what was
wrong with that, He said, ‘You do not
know it. When you attain the posi-
tion which I am occupying, in your
country the people wil] not give you
the respect which is due to 'your posi-
tion if you do not go by the convey-
ance appropriate to your status’. Then
I mentioned to him, “In London 1
have seen Mr. Gladstone going in an
ordinary tram-car several times
though he wag the head of the en-
tire Imperial Administration of UK.
at the time.”

This is what Gandhiji told me.
That is the way in which the basis of
equality should be taught to the peo-
ple. The sense of superior position
should be removed and that can give
you the vantage ground to preach
the gospel of equality to the people
at large. Let a beginning be made
here.

Then, I would like to give you ano-
ther example of discrimination.
Everytime there is an important func-
tion in the Central Hall either for
listening to the President’s Address
to both the Houses of Parliament or
for some such other thing, we find
there all the front benches reserved
for the Cabinet Ministers, the Minis-
ters and all that. I can understand
the reservation of seats for the Pre-
sident, the Vice-President, anq things
like that But there you will find the
seats reserved for the Cabinet Minis-
ters, the Ministers of State and then
come the Deputy Ministers, the Parlia-
mentary Secretaries and all that. We
are Members of Parliamient as they
are and there Ig this discrimination. Is
it that the status of Ministes and
various other positions both at the
Centre and in the States cannot be
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retained unless there are seat reserved
for them in such functions? This sort
of discrimination should not oe there.
That idea must strive them.

Sir, 1 welcome the suggestions
which my hon. friend Mr, Kamath has
made. I need not go into details. The
other countries which have taken to
socialism have taken care to see that
there is not much difference in the
special position of those who are in
office and those who are ordinary
members. I say that you may try to
follow that as you can and I think
this Bill will point its way to that
direction.

=t amame fag (FoAT) - STEmE
wieg, qg faw St gaR AeE s
gfv faw #am ot ome & @ foo &
ST AR AR FATAE T F@T 5§ |
=87 Al 4 41 {% ag fa=q "ay e
N T ¥ R g F fafrex w7
Ig @ FT ITEIW AW FW@ 1A
AT AT A FHT A § QA WA
¥ o 77 femd 1 A wi aw ¥
et S &7 AT A &, e S@ A
wed W FET & 99 qaq Ay A A
FIT FFT AT IAFT 91 IF @) grv |
¥ fada g 5 awToEEe W ¥ @/
agt & § wF gAT =gy | I fafirw
‘!,Zgﬂ' | fafree 91 o o Y
aaeig oF g wifee 1 & ag A
Tgar % ag sl W17 a1 agrll 9
FfeT & sam  wwaT § 5 99 gow
¥ & gueEe e T e oa Ay
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FIP g AR wTGAT g AE W
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Shri Khadilkar (Khed):
understood correctly the purpose of
this Bill 3s put forward by my hon.
friend Shri Kamath, I think he wants
a review of the structure of salaries

If 1T have
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and perquisites given to the Minis-
ters, and in that light, perhaps, though
he has not said <o openly, would like
to have a review of the salaries and
other allowances paid to the Members
of this House.

We must not be just carried away
by slogans like socialism and other
things, because at the present junc-
ture, we are living in a society which
is not making much progress towards
socialism, nor is that society likely to
make much headway in socialism,
because for socialism, certain deter-
mined, disciplined and militant party
organisation and government with
austerity and certain idealism are
called for. We are living in a society
where even our objective of socia-
lism is somewhat different. As Orwell
has observed, though animals are
equal, some animals are more equal
than others, We must admit that there
is some distinction, and this Orwellian
saying has a meaning. Some animals
are more equal than others. Just as
in the animal kingdom, likewise, in
the kingdom of man also, in the pre-
sent society, there is this difference
and distinction, and that must be
admitted.

Then, there is also another thing.
In society and in the present Govern-
ment certain traditional attitudes are
still continuing. If you look at the
bureaucracy consisting of the secre-
tary. the joint secretary, the deputy
secretary and the under secretary,
there is a certain amount of caste rigi-
dity there. Not only will they not
meet on the same plane, but their
wives are also not suppose to meet
with that sense of equality and mix
freelv. A deputy secretary’s wife
or an under secretary's wife s
not  supposed to make very
friendly approaches to the wife
of a secretary or a joint secretary.
This iy service snobbery and this has
been inherited and continued in the
services of this countiry even after
freedom. There has not been that re-
volution which ought to have taken
Place in the organisation of the servi-
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ces and in the set-up of Government.
So Jong as this has not taken place, it
is a far cry to talk in terms of the
salalies and perquisites thul ought to
be given actually. And yet, it has
some meaning.

I do realise that Ministers who have
been chosen by the Prime Minister as
his colleagues are not always chosen
on merit or on the basis of their capa-
city; they are chosen because of cer-
tain other considerations as well.
Then, there is another factor. In a
democracy, it is not certain whether
a person will be 3 Minister tomorrow
or he will have to live a different
type of life afterwards. This shifting
of position is a possibility. So, he
naturally feels that so long he is in
office, he must live as far as possible
in luxury and comfort.

Shri Bhagwat Jha Azad
pur): Is that necessary?

Shri Khadilkar: But there s one
thing. At certain levels, I do not want
to grudge the Minister his require-
ments. In the pre-Independence days,
an executive councillor used to get
Rs. 5000 or a little more, but he had
no perquisites, and he had nothing
free. To remove all suspicions, [
woulg suggest one thing. From
the speeches that I have heard
from Shri Kamath and  others.
I feel that a great deal of
suspicion is likely to be caused thul
over and above these salaries from
which income-tax is deducted, all
these perquisites are given, which come
to a few thousands of rupeces, and,
therefore, in fact, the Ministers are
drawing about Rs. 10,000 a month or

(Bhagal-

that Government are spending that
much of amount on them. That
would be a wrong picture. In order

to remove that kind of impression, I
would suggest that the structure of
salaries of Ministers, Ministers of State
and Deputy Ministers needs a revision
in this sense; you may pay them
Rs. 5000 or Rs. 6000, but let there
be no perquisites; you may pay them
so much and that would not matter
because they have got to carry heavy
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responsibilities and be free from
family and other worries.

I would like to say a word more
about the other countries, because my
hon. friend has quoted the figures in
regard to the salaries paid In other
countries. I would like to point out in
this connection that we must consider
what the general living standard in
this country so far has been, we are
talking of socialism, but hasmy hon.
frieng cver thought of such a thing as
an Incomes policy where the top and
bottom would have some internal re-
lationship? we have not thought of
that kind of thing so far. 1 do not
support the idea that because we hap-
pen to be elected here, we should have
a salary which will bear comparison
with that of the Ministers. When we
go back and we see the report of the
Planning Commission, we shall find
that in 1975. a family in this country is
likely to get a monthly income of
Rs. 125, not today, but in 1975. This
is a document prepared by the Plann-
ing Commission. In the context of
this situation, we might just consider
the salaries of the Ministers and of
Members,

But one thing is there. Ag it is, I
do not think anybedy is going to ac-
cept this Bill as worthy of considera-
tion.

Shri Hari Vishnu
principle of it.

Shri Khadilkar: The principle must
be taken very seriously.

Kamath: The

Shri Harl Vishnu Kamath: That is
what 1 want.

Shri Khadilkar: The structure of
salaries needs to be revised and more
rationalised. The suspicion needs to
be removed. There is one factor
which is very important.  Every
Minister, unfortunately, inherits today
a certain snobbery—not all—from the
bureaucracy that is still ruling in this
country. Thercfore, he trieg to live in
a8 way where he feels that there must
be some distance betwren those who
are Ministers and those who are not.
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I have not experienced this feeling
either in Britain or in America, the
wealthiest country in the world.
While I was with Mr. Harriman in
the States, he had a big bag with him.
We haq discussions along with others.
We had to change rooms from one
place to another in our conferences.
To my greatest surprise, he carried his
own big bag and stayed with us in
such manner that so long as he was
there, he was just as comradely as
other Senetors or members of Cong-
ress. That feeling, that psychological
change—leave aside other changes—is
lacking in this country. The first
necessary condition for a change in
soclety—whether it is salaries or
otherwise—is that that psychological
change must be brought about. There
must be an urge for certain austerity.
There must be an urge to see ‘what is
happening round where I am living'.
That urge is not scen anywhere,

Therefore, we are living in a world
of our own, a world of unreality. T
am afraid if we continue long in this
manner, one day with a shock we will
be awakened to the reality in this
country. With these words, I support
the principle underlying the Bill.

Mr. Deputy-Speaker: Shri Banerjee.
We will extent the time by half an
hour.

Shri Harl Vishnu Kamath: One hour.
The Minister will take half an hour.

Mr. Depaty-Speaker: I will give him
whatever time he wants.
st ®o W0 wnil (FAYT)

ey wevew, & mwwen § foag
AN fadmw st Fw A g fem
g U% ag) fem ¥ g g w7 & zw
qza & @mY =9 fagTw w0 awda w7
Ffavamgm g

TEA A9 W fam ¥ radz
o ey 0y Qv A AaTE Ry
et § fe wifaT SaE w0 Awes

t ot ww wg fam agd o dgTa
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[ @0 Yo TaT]
AT 7 & T qiferae § faar ar
IHY 1% aqEF ¥ AW Z90 91 5 O,
o fafeex & Fx arex s gAfefady
SS9 1000, 1500 TT 1800, 1800
T TE § | IqY WraAT qie AW F
Tg G o i T fehoperat w9
§ @ fafred Y feqaet &1 oz
9 FT g & ag Al s fw
R A N § T feomat Q@ &
IfFT FF I aF F @A ",
ffEaFyag @y a3y & 9%
@ §GT 3@ FT AR IA qUTH A=A
1 3 7 fos 5 gn ewrfoow 2
ars fafen wga § o9 q9 Ao A
g FT A g ¢ fF 0w G T
W WET X qFhET 27 wQAT /W
qIF AT AN AT WS AT F @ FT
W@ g, S99 W & welt o e a0R
YA@ A TBTE | Tva 0% AW
W F A @A | qE AN gHETR
FY T A1 TR AT HG @R ARG
A g A A | AT Ay gurh Wi
¥ A77 A F EEEE T qTE A
T F A o ¢ A T g @
g% & " ag guTw wwaTE W cfe-
T, ag WA #g § g gH AW Iw
AAT AL AT G ] | FD AT FY AN
o< g A g A § Afew Towme
i iR g a1 ag waw 3 @ & fE
T FT AEWEREY WR 9T A qNA &Y
i@ A wAw A wH € AfEw
avE # & qW e X oA
ITANT GTFM AT @ § o077 I and
2 wfg § FgaT g e ag N qea
g 5 g & ¥ 39 7 o #} A9
fagr I arfe & Het SN WY HEEE  ®Y
s AT wif T & 8000, 10,000
15,000 AT 30,000 A7F 9! ®&T
FF | T aOF 7o a1 iy
# feoed @ frma & e
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FAET VAR | WAE A
R UF I fa oarge fowr 8 oy
& gww 7 fF oy feqeest %
g TR | g AW A HeY &Y qeeAng
5000 ®T & STq TET I IEWT
Fosm g dfen gadamg &
AT 5000 AL A 2000 W 3000
@ F G & o AT g A o
g smw wr g ? ag @+ fad B
& Feorradt gar § grifs § vy @
ffr gk e a0 ¥
g fFar o1 W@ 99 s AT @ ?
T FH ATHFE 76 T FY TATAFT qHY
&7 g varfanl # SRT F I
¥ gy € FAT T I E, oA 27
A FY 9 AT AT § A & gowmar
g PF W # qe pf g@ A g o
wfgd FI7T WA W@ SF FT wwA A
WF A F ¥ e @ oW
w9z & qgr wgan g v sl o,
AT UF IS a9 g9 § # frarer
¥ §FA § TAF IAar & arn e 3g
2w Y AT HL 7

JITEAA WEYEY, T 1947 ¥ TEH
TR AW A g A anrErR foAw fw
et ¥ W &, A SiPEwET B A
Fget oY f5 3 3W & JaF § 1 |@ 47
¥ qE o gV IAH g9 F AT Y
oW wg A ogy @i A ¥EAw
Y o W F AEF § N WS q¢-
frardy ag & fF I S wraw Y
afer wwE FgA T 1 ¥TF ¥
AE (G I X T OgF A Ay
T IR ATF AR FT AT FX WH
qAw £ qur 11 3fee ¥ JmA w0
ag W F Wi & wgr o &
Y §ge & fraew #€n f&5 o /@
zq faw #t @O ag § 7 oY AW AW
a1 3 7 faw & fagrl &1 79 &
4fF ag o T wfefee faw
Tafag & & @ A€ ¥ & A
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I¥ 9 s miwface &1 3737 =Aww
FT F OV W7 § 07T A £ A1 gaH
F1E gF A7 a7 gy

# agT "w gar ot 99 f dee
S & IoE FT TATA FAT /T g ATH
3w f& 3w 21Fw 2 & AW a7 A
T ATEETE 100 B W F7 AT T
2 7q qv & vF qurt #1 O AW F
TR HAT T TEEA a1 A WA o
ag zafaw adl f w18 agy sar w5
F7 21 % 3 afEa gafau fa #w § 7w
fom fzom & @M Few AT qEAT §
ag fafisg &7 7 us @er faor &
AT WY TR FHATET & faw
FETE AT ATE AT wTAT AT AR
I FOAT qT qIF WY1 AT A1EY
A Fg 100 97 a% F2 F wfayi
qAEATE W FI* I F 9T T,
o 79y g1 Y w79 W wfafra agms
war afz 3¢ 2 fran s A € gaw
B Tafan & gaAar § fF e o
TITHT AT qeq WAl 7 OF A FAW
ForaT & A Far 4 ww & TAw fao
3§ qurd T =vEAT §

»ft W@ AT AT . TE qurd
wa Dfay § o7 Tifew ¥ A

it ®o Hlo wAWT : : ITAXY FOF
AT A FE qrA TG AfFT 7T =
Fg & faq @t 1 FEA frrere
foar & g%t W) T fegr 77 &7 ?

I IR, WR WA g7
wsfadt ¥ a7 fag agi @ 4@ &= g
7 afex wgi I ¥ =@l T A BT @A
fot amar  fe 33 3w &7 S gy
#oor o ara § ) oA fwf fag 4 0w
gm&mmfxw’aﬁwgiwaﬁi
fasly wrimda ¥ 97 07 § ¥ g7 fEy
* e & 5z ArlE aiw & A0 w7
2155 (Ai) LS.D.—8.
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IT* g9 Fraw g, fFaei & s
ITHT T ET AT A ¥ &g
IAHT qUE | 3 AU g wwr
mat f a8 adr 9 g 9 Ian
&t fagaifedt ady @y | wa "
=9 aw # faaarfeE & faas ? araer
Y 78, sArafag #30 a@ E 1 Aw
adf f 3w 77 & o gu Avn ¥ § fw
FT AT A AT @ AT KW AT
faqr smg ? At @gi 97 9@ & W%
oY qg WSl wefadi & @me T
ar et & #nm o

giqT wiaw & wfadi & sgor
# fou 517 I7F 787 77 @Yo W0 Fraro
F zgmA famwr war &= g
1 ox fardeda & SEwr wwEr
IBAT | UF gETE &ma ) sAfae
FOT A o0 W fs FEw
A At ¥ Fr g @ fE ST mq A
fe & a9 gu qeq, ¥ wrfy 7
¥z faq
15.04 hrs.

[Sur1 KuapiukaAr in the Chair]

Q% WA wXer : gH F1 A
fas 1

ot g0 wWYo wANT : ATANG ¥IFW
1 @t faq AT AfFa Fara oAwA
LEE R AR DA
1 agr fom, afsa @@ fam o

ft wrTHE W W ¢ qg A
g &1 FW o Av F Ad fad

st ®o WMo wAAt : wTAATT AT
N ad fax F, Ffeq +FH @2
gwr ¥ | g1 awan 2 fE oTA oA &
awm 7 IEA AR g ow o gEa 7 A
fay &1 0
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st aEeeY
27

=t @o Wo  wAwt : §F FEfasy
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IS | ¥ S 6 a0F ¥ qiey 0f
o FAER daw WX gEl i A
fedr m | Fo vAwe 7 fE¥ A&
FE g A e, IfFTITF AWM G A
ATATGS FIRT ISAT AT, I9 A
WY g QAT 9T

(a=f)
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g ATRIETET W 2, Wrew & 2w
2, safau agt qx wfadi £ =W =0
arfge | g SR F AT S F s
¥ 3 FT qaAfT #1 a aEr § ik
&9 3% wewt &t A w3 §, afEa
ora q IriEEtHe & a7 W "
39 RN F1 AT @A § gH AT
Y g g o1 73 &, adifw gw awmy
g & Fafmma T &, afsq wx
AT FAEN &, A g7 Hu Fore -y
F1 FAT IB A |

faw 7 fadl 9@ T 9TE ¥ WY AT,
a wer aar fx 7 a1 ay g1 9T 97 g,
TAFT G- &1 TAT ERT | T qEEY
¥ gz WY *gr A & Awe @,
Famx-fare, 27 Mo TEE AR @Y |
FTAYY F 0F Hal T WO 1A g FI
& dare-fa=er ag mar § ok @ ™
a fF 73 7@ am@ grefee 99 ¥
o wa g @ Wy § Twy a9
TR e Ty 7 T g9 @9 gw R
Wedlt a3 a7 & ¥ gumar g 5
ST T e 9T 8§13 3o oS ¥ fagy
w7 w7 w0, fafawes age & g4 F
QI T FHX 4g ;R0 fE g
Rg # Gar g, I @38 wre fafan
Far gnm, Afea @ wra=w g Hsan
7 ®iT FT FE-OW 9T Al e w7
s & fegy #X W oaw | AT
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agarg i T A fait & g
TH Y WA TG FAT AME0 )

# ureeig w3ew #f1 FAT # giiew
aurd v g f5 = gTewsht &
o faum ox @ AT A agA & e
i fear | & qmwan g 5 oy faogw
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THE FT AT LT | T/ T g
FT AT G FAT ATMRY

st aredtwY ¢ quly W, &
Ui A faa oY wm #
ywae & dEarg f5oswil oW
I @ Fr W7 W AT A
sHiga fear & o gw dWd o
aifa dear ® omfew =i av §
S ow 3ty e & srefors
It F M7 a1 72 § afeT g oo
g WA 38w ¢ & o
AT ges-ag-aq ar qdr omfs &
S # fraar s @ o e om=e
ifeat =0 gE

gg U wWfaw W g, wiuw
WX OFAT FIH AT G | gW AT
2w ¥ gz fo% wa § f& 3w aww-
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femifdm st as feeet g7 2% £
wafy A7 4w adfa AwA #F A S
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@ IwEAY ATE A TAER A9
W g EEW WY gw A
AT ¥ AR /Y F9q WA oA A
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MAGHA 30, 1886 (SAKA)

Salaries etc. Bill 568

97 % Fw-afedl F otaw ¥ a7
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R FE ZA w1 FuE gEae faw 5%
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H1T o Wy Y T F ey 77 @ )
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famen & aw % gETETe EfEg A@Y
awar g darad 59 g ToAT
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faset T oY 9T g emat et
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Shrimati Renuka Ray (Malda): Mr.
Chairman, Sir, I have listened to the
discussion on the Bill of Mr. Kamath
with great interest. While I do not
support the Bill as it stands, I must
say that I consider the psychology
underlying this Bill is one which we
should have considered, not today
but, soon after Independence as
Gandhiji had wanted us. I do not
agree with the last speaker when he
says that because the amount of salary
drawn by Ministers in the United
States is much higher than of those in
India therefore the difference shows
that the Ministers in India are much
worse off. Of course they are worse
off and the whole income level is
different. You cannot make this
comparison. This much is true that
the difference in a democracy which
does not believe in a socialist society
even is much less between the Minis-
ter and the non-official counterpart
than is true in India today. I do not
want {o have Ministers living in
hovels by any means.

1 do want that Ministers who are
representatives of the people in the
Government should have a decent
standard of living, even though we
are poor country. I do not think that
Mr. Kamath has given recognition to
this .

Shri Hari Vishnu Kamath: I have.

Shrimati Renuka Ray: But I do
consider that this atmosphere in New
Delhi is a very poisonous atmosphere
and this atmosphere of New Delhi of
the past that was there in the Central
Assembly is there, the atmosphere
which we though would go out with
Independence. I do feel very much
that this has not happened. It is not
g0 in the States. Mr. Banerjee was
talking of West Bengal and he said
that something was done ty Profulla
Babu recently which was good. Let
me say this about the salary scales of
Ministers in West Bengal. It is not
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a question of salary, The standard of
living is quite different. It is quite
true that the Ministers here may point
out that the houses were built before
Indian Independence and they were
already there. But is it necessary to
have the most expensive carpets in
the houses. I do not blame ministers
they are provided with these things.
But I do feel that it is very essential
that there should be much more
simple living in New Delhi. It is not
a question of money. I entirely agree
that it will not make much of a
difference to bringing in the socialist
sociely, bringing up the standard of
living, if a little more money is spent
on the Ministers. That is not so.
But I consider that the gulf that did
not exist between the national leaders
of the country and the rest does exist
today between New Delhi and the
rest. 1 do not bring in the State
Ministries. I say that between New
Delhi and the rest of the country, a
big gulf has come because of the
change in the standard of living. It
is surprising. 1 have seen it; time
and again, when somebody becomes
a Deputy Minister even, his whole
way of life changes. He gives up
living in his former place. It is not
that anyone has objected to it, but
such people on their appointment
have to be removed from their places
and with that removal, not only comes
the removal into a biggar house but,
as I said, all sorts of things, appendges
are provided. I think it is high
time that the Cabinet, the Ministry,
went into this question. If it is
insisted that such things should be
permitted, then it has only a psycho-
logical effect, but then the psychologi-
cal effect, while not being a big thing
in itself, is a big thing in a country
like India where we all want the
people’s participation in order to get
on with our plans. Today, the feel-
ings of the people would be electrified
towards implementing the plans if
they found that in Delhi, in the capi-
tal of the country, the Ministers live
simply.
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1 do not blame them for living in
those houses. The houses were
already there, but such big houses
individually taken by certain people
because they have become ministers
when other people do not get enough
housing is not a good thing. The
Wwhole way of life changes. There
should be some way of living and that
should continue as it was. I do not
blame individual ministers. As I
said, our Ministers have complained
to me saying that “we were told that
we must give up those houses which
have been allotted to us and that they
have to be given to some other MPs
and we must take a big house” and so
on. So, it is not the question of any
individual minister, but it is the way
of life that has come in, in New Delhi
which was in New Delhi before.

Mr. Chairman: The hon. Member’s
‘time is up.

Shrimati Renuka Ray: One word
more and I shall finish. It was the
way of life that existed in the Cen-
tral Assembly days which we thought
would go out with Independence, but
it did not go out. It has got itself
ingrained into India. This New Delhi
does not represent India. It is so out
of touch with the realities today that
even those ministers who represent
the people—they are there in the
Central Cabinet in the Central Minis-
try—find it difficult to continue as
they are. Their way of life has so
changed. I do not understand for the
life of me why it is not possible to
simplify some of these things. As I
said, a representative of the people
who is in the Government must live
decently, but nevertheless. we do not
want him to live in a hovel: but we
do want him to feel the pulse of the
people and he can feel that only if
he undergoes some of the difficulties
which the others undergo. If he does
not have to pay the water rates and
this and that, he does not know what
the people are paying even. So, it is
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much better to give him a better
salary and ask him to pay the
charges.

As T said, I would not blame any-
one because this is an Act which this
House has adopted and it is for this
House to change that policy. I would
request the Cabinet and the Govern-
ment to consider the matter and bring
some Bill or, if it is not necessary
even to bring a Bill, they could easily
do away with certain things, if they
want to, on their own. And if they
do so, while it will not help to raise
the standard of living, it will certainly
help them to get the co-operation
of the people and the response of the
pcople in the plans in a manner which
will bring the plans to a proper frui-
tion in the future.
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Shri Heda: Sir, 4 heard with atten-
tion the speech of Mr. Kamath. I am
sorry he has presented only one side,
rather the wrong side, of the picture
and I would very much like that he
sees the other side also. Can he give
the name of any country where the
Prime Minister gets less than half
the salary that his subordinates—
Secretaries and Secretaries-General—
get? Can he cite the name of any
country where the Prime Minister
gets a salary far less than what his
nominees like Governors and ambas-
sadors draw? Can he cite the name
of any country where the ministers
get far less salary than their ap-
pointees like Chairman of ¢ various
public  sector projects, managing
directors and others. We have also
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to look at the other side of the pic-
ture.

When this discussion was going on,
I was reminded of an earlier discus-
sion on similar lines. At that time,
Mr, N. V. Gadgil intervened and he
gave a break-up of the salary of thc
ministers. I have not got the break-
up with me. At that time Mr. Gadgit
was not a minister. Rather, he had
turned into a bitter critic of govern-
ment. However, it goes to his credit
that he gave the break-up and made
it clear that even with the old salary
he was getting, it was not possible for
any honest minister to make a saving.
So, I would emphasise the fact that
the economic aspect is nut involved in
this. If I may be allowed, I would
like to narrate a conversation that I
overheard between two ministers. This
conversation took place a number of
years before. One Minister had
recently joined. One Minister asked
another Minister; “Did you appoint a
chauffeur and a cook?” The reply
was: “I did not appoint a cook because
he is demanding a very big salary and
I probably cannot afford it: But I can-
not do without a chauffeur and there-
fore I had to appoint one on a salary
of Rs. 150 or Rs. 170.” What does it
show? It shows that any honest
Minister if he wants to live within the
means of his salary will find it diffi-
cult to carry on. We know of a num-
ber of deputy ministers and others
who were far better off economically
before than what they became after
they joined the Government. It s
our own experience. We get Rs. 500
now and formerly we were getting
Rs. 400. Even with the smallest unit
of family that I enjoy it is not pos-
sible to maintain two houses, one at
Delhi and the other at Hyderabad.
Again, let us not forget that we in
politics are not fakirs and sadhus, We
are contacted by people daily. My
telephone bill for calls at Delhi and
at Hvderabad alone is not less thar
Rs. 100 a month. How much of it is
for mv own personal or economic
activitins®  Hardlv any. All this s
necessary to keep in contact with the
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society and maintain our political
life. Therefore, let us look at this
problem from that angle, that eco-
nomics is not involved.

Then, I might tell the House
another thing. When  Morarjibhai
resigned under the Kamraj-plan, no
Minister was prepared to take his
house at 1, Willingdon Crescent. Why?
It is a huge house and it involves
extra expenditure which is to be borne
by the person who takes it. Therefore,
no Minister came forward and after
a long time a Minister was persuaded
to occupy it.

The fact is that today the rules are
very rigid. They enforce Ministers
and Deputy Ministers, as Shrimati
Renuka Ray pointed out, to occupy a
particular house, lead a particular
way of life and live in a particular
place. It is very wrong. I think if a
Minister wants to stay in the same
place where he was before and mix
with the people as he was doing, he
must be allowed to do so. In fact,
when you get such a big house, auto-
matically you get a number of ser-
vants who may not be there on the
pay rolls. You will be having a num-
ber of servants’ quarters and a num-
ber of garages. So you have to keep
a number of servants. By this and
other things an atmosphere is so
created that the Ministers become
Ministers in the ivory tower. There-
fore, they are cut off from the people.
So, it we follow the pattern— social
pattern and not economic—that exist
in the United Kingdom and in the
United States of America, you will
find that the Ministers will have a
live contact with the live currents of
the society. I know of only one excep-
tion among those who joined the
Cabinet—he is not there now—who
was in the habit, even when he was
a Deputy Minister, for ten years of
taking a morning walk, going round
the small shops and asking for the
rates of foodgrains, kerosene, salt and
many other things. Thereby he was
maintaining a live contact with the
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people. Therefore, my point is that
we have to create that atmosphere
and we have to change the psycho-

logy.
With these words, I oppose the Bill.
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Shri Hathi: Mr. Chairman, Sir, it is
rather embarrassing for me to inter-
venc in this debate, because some of
the speeches which have been made
by some hon. Members and ‘the hon.
Member who has brought forward the
Bill have given a picture that the
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Ministers arc leading a life of luxury
and on their account the nation is
spending a large sum of money which
could have been avoided. It had also
another off-shoot, and that is the idea
of socialistic society where the differ-
ence between man and man, between
the mode of life of one individual and
another, should not be very great.
Therefore, it is embarrassing for me
to speak on this, because if I were to-
defend or oppose the measure, it would
appear as if Ministers are living in

luxury and they want to perpetuate
that mode of life.

It may also mean that we are
not in favour of this pattern of society
which the Congress has been advo-
cating. It is, therefore, that I am in
this position and T hesitate to reply
in the spirit in which T would have
otherwise replied to the arguments.

May I submit, Sir, that luxurious
life, extravagant life, living in com-
forts is not the creed of the organi-
sation and the institution to which
we belong..........

Shri Hari Vishnu Kamath: T do not
oppose comfort; comfort is all right.

Shri Hathi:.......... nor is it our
intention to carry on a propaganda in
a manner that we would like to show
to the country that because we are in
power we should move in cars and
have all the paraphernalia. Far be it
from us. But Shri Kamath for whom
1 have great regard, who is a very
senior and veteran parliamentarian,
who has the knack of placing his case
very ably and, whatever subject he
takes, applies himself most sincerely,
tries to place his case as best as he
can when he is seriously in that mood,
sometimes is also known for his jovial
mood.

Shri Hari Vishnu Kamath: You are
at the moment jovial.
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Shri Hathi: Sometimes he is very
sarcastic and sometimes he can cut
Jjokes.

Shri Hari Vishnu Kamath: It is
human and I am very human.

Shri Hathi: And it is human. Al-
though he has tried to put hig case
sometimes very seriously and some-
times in a lighter vein, when he was
in a lighter vein he compared the
Council of Ministers’ number 53 to a
pack of cards (52) and, as he is often
fond of cutting jokes, could not miss
a joker also.

Shri Hari Vishnu Kamath: I did not
say that they are a pack of cards.
1 said that the coincidence is rather
striking that thig is the same number,
of a pack of cards and of members
.of the Council of Ministers.

Shri Hathi: He said, 52 and 1; I do

not know what for. It was in a
lighter mood, 1 know.
Shri Hari Vishnu Kamath: Minis-

ters also indulge in that; otherwisc,

Parliament would become dull and
tedious.

Shri Hathi: Sometimes we cut
jokes. Sometimes he has also the

knack of creating an impression with
facts which are true but which can
be presented in a way that people
may understand it in the manner in
which he wants them to understand.
For example, he says that Ministers
have got Rs. 72,000 retrospectively for
sumptuary allowance. Anybody can
read the notification. The notifica-
tion was on the 28th May, 1964 where
it substituted one clause for the exis-
ting clause. The existing clause
which was issued in 1952 mentioned
that the Ministers, not the Deputy
Ministers, will get a sumptuary al-
lowance at Rs. 500 with effect from
1952, The notification was dated 1952.
In 1964 on the 28th May that clause
was substituted for another clause
‘but the whole clause was put. In the
previous clause the sumptuary al-
lowance for the Prime Minister was
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not mentioned. Here, these
were changed and the remaining
clause remained. the same. There-
fore it was with effect from 1952
which existed in the original clause
which also stands. But the impres-
sion that Shri Kamath wanted to
create was that the notification issued
in 1964 said and sanctioned sumptu-
ary allowance with effect from 1952
retrospectively. And, therefore, the
Ministers get Rs. 72,000 each as sum-
ptuary allowance. Now, it is a way
of putting it and he has a knack of
putting it.

words

Shri Hari Vishnu Kamath: Your
notifications are so very obscure.

Shri Hathi: But anybody who reads
it or anybody who has commonse¢nse
can understand that if a Minister is
appointed in 1964, he cannot claim
sumptuary allowance retrospectively
from 1952 when he was not at all a
Minister or even if he was a Minister,
it cannot be given from 1952. If he
was a Minister in 1952, the notifica-
tion issued in 1952 itself gave a sump-
tuary allowance of Rs. 500 and, there-
fore. there was not a question of
giving a retrospective effect for a se-
cond time.

Shri Harl Vishnu Kamath: It was
wholly unnecessary. That was un-
necessary wording,

Shri Hathi: The wording has been
tried to be interpreted to mean that
each Minister will get Rs. 72.000.

Shri Hari Vishnu Kamath:
way, he gets Rs. 500 a month.

Any-

Sh-i Hathi: That is the picture.
That is one side. But T feel it 1s
really embarrassing. Tt is not a ques-
tion of defending our case at all and
1 would be the last man to defend
when it comes to the question of say-
ing that the Ministers should lead a
simple difc: T would be the last man
to say that it should not be so. If at
all I am defending or I am replying, it
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is because this sort of impression is

being created that each Minister gets

Rs. 72.000 according to the notifica-

tion of 28th May . . .

.

Shri Hari Vishnu Kamath: That is
only one item. Please come to other
points also.

Shri Hathi: Then, a villager was
quoted by Shri Kamath saying, “Do
the Ministers drink electricity?”.

Shri Hari Vishnu Kamath: I said it
last time. Your own Party colleague
has also said that today.

Shri Hathi: 1 would not put any
word in any Member’'s mouth if T am
not sure of the fact.

Shri Hari Vishnu Kamath: 1 admit
that, but your own Party Member has
also said that.

Shri Hathi: There is no rancour or
bitterness in this. So far as the
question of leading a simple life and
a modest life is concerned, I have no
quarrel with Shri Kamath or anybody
else. That is not the question. But
the question is, let us put it in a way
that it does not unnecessarily create
an impression that these people wha,
1 may submit, are your own represen-
tatives—I am proud to be a Memoer
of Parliament first and then a Minis-
ter or anything else....

Shri Bhagwat Jha Azad: How
many arc there like you? We agree
about you.

Shri Hathi: I sav. I am proud to be
a Member of Parliament first and
t‘!\en a Minister or anything else.

The other thing is this. T do nct
want to go into any argument or
any comparison as to what a Member
of Parliament gets and what a Minis-
ter gets. I do not want to draw any
comparison.
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An hon. Member: Why not?

Shri Hathi: Becausc I do not wunt
to put my side on the opposite side
of the Members of Parliament and
put an argument which could have
been advanced that a Member of Par-
liament gets Rs. 500 per month and
with his daily allowance it comes to
about Rs. 950 and that we are getting
all these things which amount to
Rs. 1000 . .

Shri Hari Vishnu Kamath: It comes
to Rs, 4000. 1 will give you the
figures later on.

Shri Hathi: I do not want to creata
that wall, that distinction, that differ-
ence and I do not want to compdre
myself or my salary with anybody
clse’s. Not at all.

Shri Narendra Singh Mahida: But
disparity exists,

Shri Hathi: If Shri Kamath had
said in his Bill that the salaries of
the Ministers should be reduced or
he had said that all the allowances
that are being given should be cur-
tailed or if he had worded his Bill
in some different way, then that
would have been a different matter.
But the difficulty is that he wants
the salary (o be raised from Rs. 2250
to Rs, 2500.

Shri Hari Vishnu Kamath: But cut
out all perquisites, furniture etc.

Shri Hathi: Again, the question is
whether the perquisites amount to so
much that if the salary is increased
by Rs. 250 in lieu of perquisites, it
would create a different impression.
That is also a matter to be looked
into.

Now, let us see what the perquisi-
tes are. One of the perquisites hag
been said to be free water and free
electricity.

Shri Hari Vishnu Kamath: And
free house also.
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Shri Hathi: So far as free house. is
concerned, I think that my hon.
friend's amendment does not do away
with that.

Shri Hari Vishnu Kamath: Of
course.

Shri Hathi: His latest amendment
seeks to delete lines 13 and 14.

Shri Hari Vishnu Kamath: I want
to cut out furniture, water and elec-
tricity, and reduce the sumptuary
allowance. '

Shri Hathi: By his amendment, he
does not want to do away with the
free house, but he wants to do away
with two things, namely furniture
and free water and electricfty. So
far as electricity and water are con-
cerned, we arc paying amounts in
excess of Rs. 200; that is to say, the
free use of electricity and water is
limited to Rs. 200. So, if you con-
sider Rs. 200 as the perquisite due to
the use of free water and electricity
and add it to the salary of Rs. 2250,
it comes to a total emolument of
Rs, 2450, minus the furniture.

Shri Hari Vishnu Kamath: Furni-
ture and electrical appliances.

Shri Hathi: If you consider the
benefit which the Ministers get by way
of free water and clectricity, it
comes to Rs. 2250 by way of salary
plus Rs. 200 by way of free waler and
free electricity, that is, a total of
Rs. 2450. So far as the free house is
concerned. my hon. friend Shri
Kamath also agrees to that.

According to my hon. friend Shri
Kamath now, the salary of a Minister
has to be raised by Rs. 250, whereas
at present, the amount due to free
electricity and water is only Rs. 200;
in other words, according to my hon.
friend’s calculation, a Minister would
get Rs. 50 more.

Now, there is onlv one more thing.
and that is regarding furniture. I
am dealing with these things step by
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step, in order to show that there is:
not that wide gulf of difference bet-
ween what he wants to give and
what the Ministers get.

Shri Hari Vishnu Kamath: Then
why not accept this Bill straightway?

Shri Hathi: But the whole point is
that the picture that has been sought
to be created and painted gives the
impression as if electricity is being
drunk by Ministers, that they are get-
ting Rs. 72,000, they are rolling in
luxury and so on. The real position:
is this that Rs. 2250 by way of salary
plus Rs. 200 by way of free electri-
city and water comes to a total of
only Rs. 2450.

Shri Narendra Singh Mahida: Frigi-
daire.

Shri Hathi: Then comes
tion of furniture

the ques-

Shri Hari Vishnu Kamath: Electri-
dal appliances.

Shri Hathi: . which is free.

Shri Hari Vishnu Kamath: Rs.

38,000.

Shri Hathi: Furniture and others
come to Rs. 38.000. For the house
and furniture, 19 per cent of the
salary is being calculated for the pur-
poses of income-tax. That takes away
Rs. 80—90.

Shri Harli Vishnu Kamath: We also
pay income tax.

Shri Hathi: That means the perqui-
sites which have been allowed are
not allowed free. but 19 per cent of
the salary is calculated as the income
and the higher slab is deducted for in-
come tax from the salary, that means
about Rs. 80—90 per month are de-
ducted.

Personally, as I said. I feel it really
embarrasing to give all these figures
and to elead that this salary should
be maintained. I would be the last
person to go into the figures and try
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[Shri Hathi]
to show that what we get is some-
thing, the bare minimum. That sort
of argument 1 would rather not ad-
duce. I would resent such sort of
argument. Personally, I would not
like to go into all those figures in
that way. As Shri Heda said, if one
were to look into the net income, the
income which remains, it is—ag Shri
Saigal pointed out—Rs 800—800. But
that is not a plea I would
take  because after all,  if one
has to serve if we want to show that
we must live a modest humble life,
even if it be Rs. 800, we should be
able to manage it. My quarel is not
at all with that. My anguish and
worrv—I do not find suitable words
to express it—is about what he said
when he said that Ministers get tra-
velling allowan<h—I would honestly
ask Members to consider this, the im-
pression that has been created—for
their wives.  children, step-children
and all that. That is only when the
Minister eomes from  his place to
join his official dutvy as Minister and
when he lcaves his office and goes
back to his place.

Shri Narendra Singh Mahida: No,
no.

Shri Hathi: In between. thev are
not given allowance for wives child-
ren and so on.

Shri Narendra Singh Mahida: T can
show you instances.

Shri Hathi: He read from the rutes.
He savs children legitimate children.
step-children

Shri Hari Vishnu Kamath: That is
what your own Act says, not my
words.

Shri Hathi: If he reads the whole
portion, he c¢an understand 1t correct-
ly. But [ am sure that Members
have got the impression from what he
said that whenever a Minister goes on
‘tour. he is entitled to take his wife,
children, legitimate children, step-
children. familv—evervboay

Shri Hari Vishnu Kamath: It is the
fault of your Act,
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Shri Hathi: It is not so. Wc are
not ailowed to take our family when
we go on ordinary tours. The rule
he quoted was that when a Minister
is first appointed and he comes from
the place, at that time, it is allowed,
and then when he returns to his
place at the end, that is allowed
to him; not otherwisec when he goes
on tours.

This is the sort of thing which real-
ly pains me, the picture that has been
painted in this way.

Other speakers have spoken about
the ideology. 1 have no quarrel with
the ideology. 1 would be one with
everybody to sce that there should be
no great difference or disproportionate
disparity between the income of one
individual and another. On that I
have no quarrel. But what I submit
is that the way in which the Bill is
moved, and the way in which a pic-
ture was sought to be presented as f
the Ministers are living a luxurious
life. all that is not quite correct. Tt
it was a Bill which said that in a
socialistic pattern of  societv, the
standard of salary should be in 2
particular pattern, it would be a difte-
rent matter. Here comes the ques-
tion of figures, and these figures again
will create that complication. We
therefore have to distinguish between
two different things. One is the ac-
tual figures and the other is an ideal
or policv. So far as the figures are
concerned, T said this does not make
any distinction whatsoever,

Shri Narendra Singh Mahida: Can
vou give ug the exact figure? Sup-
pose vou take the house rent, rent for
frigidaire. boiler. electricity etc. into
consideration. If vou give those
figures, we will be much obliged.

Shri Hathi: Yes. Salary is Rs. 2,250.
Then electricity, in whatever manner
we may use it, up to Rs. 200 only it
is free.

Shri Harl Vishnu Kamath: That is
only now, since you were exposed last
year.
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Shri Hathi: I am talking of today.

Shri Hari Vishnu Kamath: But for
15 years you have drained the ex-
chequer. It went up to Rs. 800 in
some cases.

Shri Hathi: Are we going into the
history?

Shri Hari Vishnu Kamath: One
Minister himself exposced all the
other Ministers, all his colleagues.

Shri Hathi: Rs, 2,250 plus Rs. 200
comes to Rs. 2,450. Frigidaire and
other things, whatever we use, the
consumption of power should be
within Rs. 200. If we exceed Rs. 200
we have to pay.

Shri R. S. Pandey: These figures
are known to these friends.

Shri Hathi: Therefore, there is no
difference at all. The sumptuary al-
lowance principle also is agreed to.

Shri Nari Vishnu Kamath: Reduce
it.

Shri Hathi: Therefore, it is not a
question of figures. If rupees, annas
and pies are concerned, that does not
make much difference at all.

Shri Narendra Singh Mahida: We
are concerned with it.

Shri Hathi: So far as the whole
method and approach are concerned,
I would say far be it from us that we
want to make money out of this or to
lead a life which we do not otherwise
lead, The way in which many of us
could have lived perhaps would have
been far better in comforts, in earn-
ing, in so many things, than it is to-
day. I do not want to go into indivi-
dual instances, but people could have
earncd much more and could have
lived a much more comfortable life
than they are doing as Ministers. But
I do not want to enter into these
things, nor do I want to say that after
all people in other vocations do earn
more money. We are not here to
make money, to earn money, and it is
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not our intention that we should get
as much of comforts, luxury and
money as possible.

Sh:i Narendra Singh Mahida: We
arc talking of waste.

Shri Hathi: There is no question of
waste, As I have said, not a single
pic is wasted. On the contrary, what
you give to a Minister is hardly
Rs. 900 a month., I would leave it to
you to judge whether it is quite
cnough for anybody to live in Delhi
on that. 1 would, therefore, oppose
the Bill.

Shri Hari Vishnu Kamath: I will be
very brief in my reply, because there
are hardly ten minutes to go. I will
lcave one minute for my friend Shri
Yashpal Singh to move his Bill.

Mr. Chairman:
five minutes.

He may finish in

Shri Hari Vishnu Kamath: I am en-
titled to 15 minutes. I will try to
finish in cight minutes,

I am grateful to my hon. colleagues
on both sides of the House for the
active interest they have taken in this
Bill, and I am ha,py to note that bar-
ring a few, one or two fringe excep-
tions, all the Members who have
taken part in the debate have lent
their whole-hearted and powerful
support to the principle of the Bill, if
not to the entire Bill. I am very
much hcartecned by  their  support.

The Minister has sought to create a
picture, an impression, which I can
only describe as one of pseudo recti-
tude and pseudo integrity. Within
the few minutes at my disposal, 1
would like to disabuse the minds of
my colleagues here on both sides of
the House of the wrong notions, the
illusion or delusion that he has sought
to create,

TheeMinister said in the first place
there was not much difference, not a
wide gulf, between what 1 propose in
my Bill and what they are actually
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[Shri Hari Vishnu Kamath]
enjoying or suffering, logically speak-
ing, if there is no wide gulf, what
stands in the way of the acceptance
by the Minister of at least the princi-
ple behind the Bill? As some Cong-
ress Members said here, as you your-
self said in your powerful, cogent
speech when you were here down
below,—you yourself requested the
Government to accept the principle
of the Bill, and my hon, friend Shri
Saigal also suggested the appointment
of a Committee—I would have been
glad if the Minister had agreed and
promised to bring a Bill or measure
in due time. Now, Sir,
he was sought to show that what
1 want is nothing very much. May 1
straightaway show the figures and re-
port the figures I quoted, Rs. 38,000
for furniture ang eclectrical appliances
is for one year, he enjoys this
Rs. 88,000 for one year and aquits; if
it is for five vears, it comes, I have
worked i t oRtuot.s mfwy, mtwyb
worked it out to Rs. 700 or 800 a
month.

The Deputy Minister in the Minis-
trv of Food and Agriculture (Shri
Shahnawaz Khan): Does he carry
the furniture with him?

Shri Hari Vishnu Kamath: No, no.
1 say that he enjoyed it. Who pays?
The tax-paver has paid for the furni-
ture; that is what the Minister gets.
Who pays for it? Do vou pav for
it? I am afraid vou don’t. The tax-
payer has paid: the people of India
have paid for it: that is al' we are
concerned with. Rs. 800 in furniture;
Rs, 500 sumntuary allowances. T
wanted the Minister to tell us—he did
not refer to it at all—how many
Ministers have got Juxurv cars: He
sald he has got an Ambassador car.

Shri Hathi: None has got
luxury cars on his own.

foreign

Shri Hari Vishnu Kamath: On his
own? No. no. There are the advances
you get from the Government to buy
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the car. How many Ministers have
got? Why should you waste that
money and get a luxury car? . . .
(Interruptions.)

Shri Hathi: We are not allowed to
have foreign cars.

Shri Hari Vishnu Kamath: Not now.

In the last gession, on the last day
when I moved consideration of the
Bill I referred to this point of sump-
tuary allowance and 1 wanted the
Minister to tell the House in his reply
about this because there were various
reports, very sad and conflicting re-
ports about the use or—I am sorry to
use this word—misuse of sumptuary
allowance, It is given for a particular
purpose. How many Ministers spend
it or use it for the purpose for which
it is intended or granted? No reply
was forth coming from the Minister.
1 have sought to reduce it to Rs. 300.
He did not refer to that. Furniture
cost to the tax-payer Rs. 800 per
month plus Rs. 500 sumptuary allo-
wance.

Shri S, N. Chaturvedi (Firozabad):
Is the Minister allowed to take away
the furniture with him when be
vacated office?

Shri Harl Vishnu Kamath: He Is
not allowed to but every new Minis-
ter can get so much, furniture if he
wants. Why should he have so much
of furniture when Members of Par-
liament do not have?

Shri S. N. Chaturvedi: In that case
you can add only the depreciation
charges and not the cost.

Shri Harl Vishnu Kamath: What-
ever it is, it is there. Rs. 2250 plus
rent Rs. 650 for the residence. Tt Is
upto Rs. 650 for a Cabinet Minister.
In human affairs—you are
a student of economicg and
you very well know—that the maxi-
mum tends to become the minimum.
The standard rent is estimated at
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Rs. 650 and that is the maximum. I am
sure that most of the bungalows they
have got have a standard rent of
Rs. 650 a month. One word more and
I have done. The Minister tried to
show that an impression had been
sought to be created that Ministers
were living in luxury. I never said so.
I said that this system of perquisitive
society—I did not say luxury—must
stop. I did not say luxury. This was the
backdoor method: people get an im-
pression that the Ministers draw just
Rs. 2,250 or Rs. 1,750 per mensem as
the ca~e may be, and they arc leading
very simple lives. But actually, if all
this is totalled up, it comes to Rs.
4,000 a month. Therefore, I say that
this is pure. sheer, undiluted hypocrisy
and sanctimonious humbug, to say
that just because they draw a small
salary they live simple lives. Let us
have it straightened out properly. 1
do not mind their taking a higher sa-
lary, but cutedown all perquisites. Cut
out all perquisites once and for all. No
perquisites of any kind. Let him draw
a salary of Rs. 2,500 a month. (Laugh-
ter). It is not a matter for laughter.
You come here as a Minister and you
get all these perquisites. When you
cease to be a Minister vou cannot think
of perquisites. Why should you have
perquisites? I am not talking of social.
ism at all. 1 am talking of integrity,
decency in public life. (Interruption).

Therefore, I would again repeat with
all the emphasis at my command. Let
them raise their salary a little; that
{s what I have suggested by way of
principle. It may be increased to
Rs. 2,500 a month and let them come
forward with another Bill. But cut
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out once and for all these noxious, ab-
noxious  perquisites.  Therefore, I
would appeal to the House to consi-
der this Bill along a little suggestion.
A Cabinet Minister who was present
in the House last time when ] moved
for consideration of the Bill, came
over to me after my speech—I do not
want to mention his name—and said,
“You have tried to make out a case.
As far as I am concerned”, he added,
“Will you agree to my salary being
fixed at Rs. 500 a month plus double
vour present daily allowance. namely,
Rs. 627¢ I quickly calculated
and saiq “I agree.” T do not know
whether that senior Minister who
wag then present in the House
will stand by that now or whether his
rolleagues will agree to that. T do not
know whether his colleagues agree to
it. T said it was a fair suggestion.
He had said: “We do not want any
perquisites; Rs. 500 a month plus a
daily allowance of Rs., 62 would do”.
As a said. T do not want a hundred per
cent egalitarian order here. I do agree
that Ministers must have some com-
fort but there must be enquity and
justice. So, let us have jt. T take
him at his word: For a Cabinet
Minister a salary of Rs 500 a month
plus 62 as dally allowance.

I hope that hon. Membere will ae-
cept and support the motion for con-
sideration of the Bill.

17 hrs.

Mr. Chairman: The question is:

“That the Bill further to amend
the Salaries and Allowances of
Ministers Act, 1952, be taken into
consideration.”

The Lok Sabha divided:

[Division No. 3] [r.or hrs.
AYES
Aney, Dr. M. S. Mukerjce, Shri H. N, . Siddiah, Shri
Himatsinhji, Shri Ranga, Shri Singh, Shri Y. D.
Kamath, Shri Hari Vishnu Sen, Dr. Ranen Yashpal Singh. Shri

Mahida, Shri Narendra Singh
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Alagesan, Shri

Alva, Shri A. S.
Anjanappa, Shri
Arunachalam, Shri
Barkataki, Shrimati Renuka
Baswant, Shri
Bhattacharyya, Shri C. K.
Borooah, Shri P. G.
/Brajeshwar Prasad, Shri
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri D. S.
Chuni Lal, Shri

Dighe, Shri

Dorai, Shri Kasinatha
Dwivedi, Shri M. L.
Ering, ShriD.
Gackwad, Shri Fatchsinhrao
Hansda, Shri Subodh
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jogjivan Ram, Shri
Jena, Shri

Jyotishi, Shri ). P.
Kabir, Shri Humayun
Kajrolkar, Shri
Kamble, Shri

Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Osman Ali

Mr, Chairman;

The motion was qegativcd.

GMGIPND—LS 1I—2155 (Ai) LSD—11-3-65—970.

The result
division is Ayes 10; Noes 108.
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NOES

Khan, Shri Shahnawaz
Khanna, Shri P. K.

Koujalgi, Shri H. V.
Krishnamachari, Shri T. T.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mahadeo Prasad, Shri
Malaichami, Shri

Mulaviys, Shri K. D.
Mallick, Shri Rama Chandra
Mandal, Dr. P.

Mantri, Shri D. D.

Masuriya Din, Shri
Matcharaju, Shri

Mchrotra, Shri
Mirza, Shri
Mishra, Shri Bibhuti
More, Shri K. L.

Musafir, Shri G. S.

Nayak, Shri Mohan
Niranjan Lal, Shri

Pandey, ShriR. S.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.

Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patil, Shri S. B.

Patil, Shri T. A.

Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri

of the

(Saka),
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Raghuramaish, Shri
Rajs, Shri C. R.

Raju, Shri D. B.

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R,
Ramaswamy, Shri V. K.
Rene, Shri

Rao, Shri Muthyal

Rao, Shri Thirumala
Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Rem, Shri
Samanta, Shri 8. C.
Sarma, Shri A. T.
Satyabhama Devi, Shrimatj
Sharma, Shri D. C.
Siddananjappa, Shri
Singh, Shri S. T.

Sinha, Shrimati Tarkeshwari
sivappraghassan, Shri Ku.
Sonavane, Shri
Subbaraman, Shri
Subramonyam, Shri T".
Sumat Prasad, Shri
Swaran Singh, Shri
‘Tahir, Shri Mohammad
‘Thimmaish, Shri

Tiwary, Shri K. N.

Tula Ram, Shri

Varma, Shr Ravindra

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-
Tuary 22,

1965/Phalguna, 3, 1886
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